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 LOK  SABHA

 Tuesday,  oth  Ategust,  7955

 The  Lok  Sabha  met  at  Eleven  of  the  Clock
 (Mr.  SPBAKER  in  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 UNESCO

 *g6.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Bducation  be  pleased  to  state
 nationalities  of  the  UNESCO  officers  and
 experts  at  present  residing  in  India?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 Australian,  Dutch,  British,  German,
 Irish,  Japanese,  French,  American  and
 Indian.

 Shri  D.  C.  Sharma:  May  |  know  if
 these  foreign  experts  enjoy  diplomatic
 immunity  in  this  country  ?

 Dr.  M.  M.  Das:  All  the  members
 do  not  belong  to  the  category  of

 ore
 rts.

 “There  are  somc  employees  of  the  UNESCO
 also.  I  do  not  know  whether  they  enjoy
 any  diplomatic  privilege.

 Shri  D.  C.  Sharma:  What  particular
 privileges  arc  conferred  by  the  Indian
 Government  on  these  foreign  experts,  and

 I  know  whether  the  Government  of
 In  dia  is  spending  any  money  on  them  in
 one  form  or  another  ?

 Dr.  M.  M.  Das:  As  I  have  said,  there
 are  two  groups:  one,  the  direct  employees
 of  the  UNESCO;  another,  the  experts  that
 ‘yave  come  w  this  country  under  the
 Technical  Assistance  Programme.  These
 Technical  Assistance  Programme  experts
 have  come  to  this  country  with  the  con-
 currence  of  the  Government  of  India.  The
 Government  of  India  have  generally  to  bear
 the  expenditure  for  the  official  travel  of  the
 experts  within  India,  their  lodging,
 boarding  and  other  incidental  expenses
 or  part  thereof  as  agreed  to,  secretarial
 assistance  and  medical  assistance

 Shri  0.  C.  Sharma:  May  [  know  how
 many  Indian  officers  and  experts  are  work-

 outside  India  in  connection  with
 ‘UNESCO  work  ?

 200  LSD.—I.

 Dr.  M.  M.  Das:  Outside  India  we  do
 not  know.

 Dr.  Suresh  Chandra:  May  I  know
 whether  the  number  of  Indians  employed
 in  UNESCO  has  increased  because  of  the
 complaints  and  efforts  made  by  the  Govern-
 ment  of  India  for  a  long  time?

 Dr.  M.  M.  Das:  In  India  at  present
 there  are  twenty-two  UNESCO  men
 out  of  whom  twelve  are  Indians.

 Dr.  Suresh  Chandra:  Not  in  India.
 Mr.  Speaker:  We  will  go  to  the  next

 question.

 Security  Paper  Mill

 *s562.  Shri  Anirudha  Sinha:  Will
 the  Minister  of  Finance  b  pleased  to  refer
 to  the  reply  given  to  starred  question  No.
 §85  on  the  28th  March,  I955,  ands  tate:

 (a)  whether  the  Security  Paper  Mill
 has  since  been  established,

 (b)  when  the  mill  will  go  into  production
 and  the  total  amount  spent  on  it  so  far;  and

 (c)  whether  any  assistance  of  foreigners
 was  availed  of  in  the  setting  up  of  this  Mill  ?

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha):
 (a)  No,  Sir.

 (b)  and  (c).  A  suitable  site  for  the
 setting  up  of  the  Security  Paper  Mill  is
 being  selected  with  the  assistance  of  Messrs
 Portals,  a  British  firm  from  who  our  curren-
 cy  note  paper  supplies  are  obtained.  No
 amount  has  so  far  been  spent  towards  the
 Project.

 Shri  Anirudha  Sinha:  May  I  know
 the  place  where  the  site  has  been  selected
 for  the  setting  up  of  the  mill  ?

 Shri  A.  C.  Guha:  No  site  has  been
 selected.  Only,  the  experts  have  visited
 some  sites.  But  they  are  coming  again  and
 they  will  visit  some  more  sites

 Shri  Jaipal  Singh:  What  sites  have
 they  visited?  The  hon.  Minister  said  that
 they  have  visited  some  sites.  May  I  know
 what  sites  they  have  visited  ?

 Shri  A.  C.  Guha:  |  think  they  have
 visited  Ambernath,  Khopoli,  Kamshet,
 Hadapsar,  Durgapur,  Tribeni,  Vaitarna,
 Kodarma  in  Bihar  and  Hoshangabad.
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 Shri  T.  B.  Viteal  Rao:  May  I  know
 if  any  suggestions  as  regards  suitable  sites
 are  called  Mor  from  the  State  Gorvernments
 or  whether  these  consultants  go  about  of
 their  own  accord  as  suggested  by  the  Central
 Government  ?

 Shri  A.  C.  Guha:  They  must  pro-
 ceed  on  certain  information.  I  think  the
 India  Government  ha;  got  certain  informa-
 tion  about  sites  where  this  factory  can  be
 set  up,  and  so  they  have  been  proceeding
 to  see  those  sites.

 Shri  T.  B.  Vittal  Rao:  Am  I  to
 understand...

 Mr.  Speaker:  We  will  go  to  the
 Rext  question;  everything  is  le  fi  in  the  air.

 General  Election

 *g6q  Shri  Dabhi:  Will  the  Minister
 of  Law  be  pleased  to  _  state:

 (a)  whether  any  decision  has  been
 taken  on  the  recommendations  made  by
 the  Chief  Election  Commissioner  in  his
 Report  on  the  first  General  Elections  held
 in  I95-52;  and

 (b)  if  BO,  which  of  the  recommendations
 have  been  accepted  by  Government  ?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  (a)  and  (b).
 Government  has  decided  to

 i
 t  in  their

 entirety  the  recommendations  Nos.  1,235,
 4:6,9,I0,  II,  I2,  I4  and  I5  of  the  Election
 Commission  contained  in  Chapter  XXVI
 of  Volume  I  of  the  Report  on  the  first
 General  Elections  in  India  and  recommen-
 dations  Nos.  8,  13  and  17  partially.  Pro-
 vision  to  give  effect  to  these  recommenda-
 tions  in  so  far  as  they  have  been  accepted
 has  been  made  in  the  two  Bills  to  amend
 the  ‘Representation  of  the  People  Acts
 959  and  95  which  have  been  introduced
 in  the  Lok  Sabha  in  the  current  session.

 Shri  Dabhi:  May  I  know  whether
 the  next  General  Elections  are  likely  to  be
 postponed  beyond  their  due  date?

 Shri  Biswas:  No  due  dates  have  yct
 been  fixed.  The  Constitution  is  there,
 and  Memkers  are  expected  to  draw  their
 own  inferences  as  to  the  probable  date.

 Shri  Dabhi  :  May  I  know  whether
 it  is  a  fact  that  Government  are  awaiting
 the  report  of  the  States  Reorganisation
 Commussion  for

 deciding
 the  programme

 of  the  next  Geheral  Elections  ?

 Shri  Biswas:  Government  are  cer-
 tainly  most  anxiously  awaiting  their  report.
 But  whether  it  is  only  for  fixing  the  dates
 of  the  General  Elections  is  more  than  |
 can  say  at  present.
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 fara  बैंक  फोटोग्राफर

 “५६५.  गयी  मिल  प्रभाकर  :  क्या  जिस
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  विश्व  बैंक  की
 वित्तीय  सहायता  से  चलने  वाली  विचित्र
 परियोजनाओं  के  फोटो  लेने  के  लिये  ग्रमरीौको
 फोटोग्राफर  प्रभी  हाल  भारत  पाये  थे;  और

 (ख)  उन्होंने  किन  किन  परियोजना प्र ों
 के  फोटो  लिये  ?  *

 वित्त  मंत्री  a  सभासलिणय  (भी  बोग

 सर  भगत)  (क)  विषव  बैक  ने  आपस

 सामान्य  प्रकाशन-कार्य  के  लिए  सभी  देशों  मे

 बैक  द्वारा  विस-पोषित  योजनाओं  के  फोटो

 चित्र  लेते  क॑  निमित  न्यूयार्क  की  एक  कम्पनी
 से  प्रबन्ध  कर  रखा  है  ।  इस  कम्पनी  का  एक
 फोटोग्राफर,  जो  स्विटजरलैण्ड  का  नागरिक
 था,  एक  इसी  काम  के  लिए  इस  वर्ष  फरवरी-
 मार्च  में  भारत  आया  था  ।  विश्व  बेक  द्वारा
 वित्तापोषित  योजनायें  के  लिए  नये  फोटो चित्र
 प्राप्त  करने  के  लिए  बैक  ने  भारत  में  इस  व्यक्ति

 की  उपस्थिति  से  लाभ  उठाया  |

 (4)  १.  ट्रोब  में  टाटा  का  थमने  पावर
 प्लांट  ;

 २.  इण्डियन  ग्रायरन  एण्ड  स्टील
 कम्पनी  के  कारवाने:

 ३.  दामोदर  घाटी  कारपोरेशन  को

 योजनाएं;  कौर

 ४.  केंद्रीय  ट्रैक्टर  संगठन

 श्री  नबल  प्रभात  :  क्‍या  में  जान  सकता

 हूं  कि  जो  फोटो  (चित्र)  लिए  गए  हैं,  उनकी

 प्रतियां  भारत  सरकार  को  भी  भेजी  गर्म  #  ?

 श्री  बो०  WTTo  भगत  :  यह
 फोटो  बैंक  नें  प्रगति  पुस्तिका यों
 शौर  पत्र-पत्रिकायें  में  प्रकाशन  =
 काम  में  लाने  के  सिए  लिये  थे  कौर  उनको
 प्रतियां  हमारे  यहां  धाती  हैं।  ऐसा  कोई  नियम
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 नहों  हूँ  कि  वह  जो  फोटो  लिये  जायें,  उनको

 प्रतियां  सरकार  को  भेज,  मगर  वह  हमें  पुस्तकालयों
 और  पत्र-पत्रिकाओं  से  मिल  जाती  हैं  |

 शो  बो०  एस०  सीध  :  जैसा  कि  कभी

 सवाल  किया  गया  था  कि  क्या  इन  फोरमों  की

 प्रतियां  भारत  सरकार  को  दी  गई  हूँ  या  नहीं
 दी  गई  हैं,  उसका  खुलासा  नहीं  ओप्रा  कि  प्रतियां

 श्राप  कि  नहीं,  प्रौर  यदि  श्राप,  ता  किन  किन

 चीज़ों  की  पढ़ाई  ?

 Mr.  Speaker:  I  think  he  has  said  that
 copies  are  received.  It  is  not  obligatory
 on  them  to  send  copies  to  the  Government
 of  India,  but  they  have  received  copies—
 that  is  what  he  said

 शी  बी०  एन०  विश्व  :  मेरे  सवाल  का

 मतलब  यह  था

 Mr.  Speaker:  No  discussion.  Has
 he  any  other  question  to  ask  ?

 शी  बो०  एन  मिथ :  में  यह  पूछना  चाहता

 हूँ  कि  कापियां  शाई  कि  नहीं  शौर  अगर  शाई

 तो  किन  किन  की  कापियां  आई  |

 शो  बी०  आर०  भगत  :  इस  की  फेहरिस्त
 तो  श्रमी  में  नहीं  दे  सकता  ।

 श्यो  नव  प्रभाकर  :  क्‍या  म॑  जान  सकता

 हूँ  कि  जसे  भ्र भी  बताया  गया  है  कि  वह  प्रकाशन

 के  लिए  उन्होंने  दी  हैं  ग्रोवर  अपना  जवाब  देते

 हुए  बतलाया  कि  वह  जो  चित्र  हैं  वह  प्रकाशन

 की  प्रतियों  से  हमें  प्राप्त  होंगे,  तो  क्‍या  मैं  जान
 सकता  हूं  कि  भारत  सरकार  इस  तरह  की  मांग

 करेंगी  कि  वह  प्रतियां  उनको  प्रोविजनल  मिल
 सकें  ?

 श्री  बी०  €Tto  भगत  :  एसी  तो  कोर्ड

 सभो  जरूरत  नहीं  समझते  |

 Shri  H.  N.  Mukerjee:  May  I  know
 if  Government  has  asccrtained  whether  it
 is  customary  for  the  World  Bank  to  take

 hotographs  of  projects  in  other  countries
 of  the  world’  which  it  might  help  to
 finance  ?

 they  ue  bers =}  fogs
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 Students  Overseas

 “§
 66.  Shrilbrahim:  Will  the  Minis-

 ter  of  Education  be  pleased  to  state:

 (a)  the  number  of  Indian  students  study-
 ing  abroad  with  aid  from  Government  at
 present;

 (b)  the  subjects  of  their  study;  and

 (c)  the  number  of  students  who  are
 likely  to  be  sent  to  foreign  countries  during
 the  year  1955-56?

 The  Parliamentary  Secre  to
 the  Minister  of  Education  (Dr.  M.
 Das):  (a)  25

 (b  >  Hlectrical
 Gngineering Geophysics;  General  Surgery-Orthopsedics ;

 Law;  Literature  Medicine;  Nu
 Physics;  Physics;  Politics;  Public  Adminis-
 tration;  Science;  Social  Anthropology; Pheoretical  Physics

 (c)  9.

 Shri  Ibrahim:  May  I  know  whether
 special  scholarships  have  been  awarded  to
 the  students  of  the  former  French  posses-
 sions,  and  if  so,  their  number,  and  the
 amount  ?

 Dr.  M.  M.  Das:  Under  the  provisions
 of  the  Indo-French  Agrcement,  the
 Government  of  India  accepted  the

 है  ay of  payment  of  scholarships  to  the  Fren
 Indian  students

 studying
 in  France,  with

 cffect  from  the  date  transfer  of  the
 Pondicherry  State  to  the  Indian  Union,
 t.e.,  Ist  November,  1954:

 The  number  of  such  scholarships  is
 i7.  The  scholars  are  all  studying  in
 France,  and  information  regartiing  the
 monthly  amount  of  scholarships  is  not  at
 present  with  me.

 Shri  Ibrahim:  May  |  know  the  num-
 ber  of  Bihari  students  out  of  these  students
 sent  abroad?

 Dr.  M.  M.  Das:  I  have  got  no  figures
 here  giving  the  number  of  students  coming
 from  individual  States.

 डा०  शुर  चला  :  जो  विद्यार्थी  बाहर
 पढ़ने  क॑  लिये  जाते  हैं  शौर  वह  इंग्लैंड  या  फांस
 में  रहते  हैं  तो उनके  रहने  कौर  उन  की  शिक्षा  के

 सम्बन्ध  में  उन  को  जो  कठिनाइयां  होती  है,
 उनके  बारे  में  बहुत  सी  णिक्रायतें  हमारे  पास
 भी  प्रति  हैं  कौर  गवरमेंट  &  पास  भी  जाती

 हैं  -  तो  में  जानना  चाहता  हूं  कि  जो  शिकायते

 हैं  उन  के  लिये  क्‍या  गवर्नमेंट  कुछ  कोलिएशन
 करती  था  ऐसे  ही  गाडी  चलती  रहती  है  ।
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 Dr.  M.  M.  Das:  Our  High  Commis-
 sioner’s  office  is  in  U.  K.  and  our  Educa-
 tion  Ministry  has  also  got  some  officers
 there  under  the  High  Commissioner’s

 a
 They  are  looking  after  these  students

 there.

 Shri  T.  S.  A.  Chettiar:  May  I  know
 whether  any  orientation  course  is  held  for
 these  students  so  that  they  may  know  cer-
 tain  fundamental  facts  about  India  before
 they  are  sent  to  foreign  countries  for
 studies  ?

 Dr.  M.  M.  Das:  |  am  not  aware  of  any
 such  course.

 सांस्कृतिक  छात्रवृत्तियां

 *EQD.  डा०  सत्यवादी  :  कया  शिक्षा

 मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  युवक  कार्यकर्ता भ्र ों  को  सांक-
 तिक  छात्रवृत्तियां  देने  की  योजना  क॑  भ्रन्तगेत

 १६५५-५६  वर्ष  के  लिये  छात्रवृत्तियां  दी  जा

 चुकी  हैं;  और

 (ख)  यदि  हां,  तो  कितने  व्यक्तियों  को

 छात्रवृत्तियां  प्राप्त  हुई  हैं  ?

 ह, । ६  मंत्रो  क ेसमास लिय  (डा०  एस०

 एम०  दास)  (क)  प्रभी  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  |

 Bo  सत्यवादी:  क्‍या  रकालशिप्स  के  लिये

 कोई  स्वस्ति  मांगी  गई  है  ?

 Dr.  M.  M.  Das:  Ycs,  applications
 have  been  invited,  and  selection  is  going
 on.

 Geologists  and  Mineralogists

 *s69.  Shri  Bishwa  Nath  Roy:  Will
 the  Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state
 whether  Government  have  under  consi-
 deration  any  scheme  to  meet  the  short-
 age  of  Geologists  and  Mineralogists  in
 the  country  ?

 The  Minister  of  Natural  Reeources
 (Shri  K.  D.  Malaviya):  Adequate  provi-
 sion  is  being  made  inthe  Second  Five  Year
 Plan  to  meet  the  anticipated  shortage  of
 Geologists  and  Mineralogists.

 Shri  Bishwa  Nath  Roy:  May  I
 know  the  steps  taken  till  now  in  that  direc-
 tion?
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 Shri  K.  0.  Malaviys  :  The  Indian
 School  of  Mines  at  Dhanbad  is  being  ex.
 panded,  and  the  entire  question  of  the
 demand,  in  the  next  five  years,  of  minera-
 logists  and  technologists  is  being  examined
 from  the  point  of  view  of  giving  particulur
 facilities  to  the  universities  also  to  cope  with
 the  requirements.

 शो  भक्त  दर्शन  क्‍या  यह  सत्य  हैं  कि

 कुछ  समय  पहले  माननीय  मंत्री  ने एक  योजना
 तैयार  की  थी  कि  जिन  इलाकों  में  खानें  पाई

 जाती  हैं  या  धातु  पाई  जाने  की  सम्भावना

 है,  वहां  के  लोगों  को  भूगर्भशास्त्र  की  प्रारम्भिक
 जानकारी  वह  अवध्य  दे  देंगे  ?  में  जानना

 चाहता  ट  कि  इस  में  कहां  तक  प्रगति  हुई  है  ।

 श्री  के०  डो०  मा सथ ोय  :  जी  हां,  वह

 हमारी  योजना  थी,  जिस  पर  मेरा  खयाल  है
 कि  विचार  हो  रहा  है  |  लेकिन  प्रदान  तो  इस
 सम्बन्ध  में  था  कि  सरकार  मिनरालोजिस्ट्स
 शौर  टेकनालोजिस्ट्स  की  पूर्ण  शिक्षा  में  क्‍या

 सुविधायें  दे  रही  हैं  |

 Shrimati  Renu  Chakravartty:  May
 I  know  whether  Government  has_  created
 any  pool  of  all  the  available  passed  geolo-
 gists  and  mineralogists  in  our  country  ?

 Shri  K.  D.  Malaviya:  Yes.  We
 have  examined  this  question.  We  have
 got  a  comprehensive  list  of  all  the  minera-
 logists  and  the  geologists  that  we  require,
 and  we  also  know  of  those  whom  we  do
 not  requirc.  There  is  particularly  no
 shortage  ot  geologists  and  mineralogists
 at  the  present  time.  But  in  view  of  the
 fact  what  we  are  expanding  the

 prostamme enormously  in  the  next  Five  Year  Plan,
 we  might  need  ‘morc  people  than  what  we
 have  at  present,  and  therefore,  we  are
 making  an  attempt  in  that  direction.

 Shri  Bishwa  Nath  Roy:  May  I
 know  whether  any  proposal  is  under  consi-
 deration  for  starting  special  training  in
 the  different  universities  of  the  country?

 Shri  K.  D.  Malaviya:  IJ  could  not
 follow  the  question.

 Mr.  Speaker:  Is  there  any  provision
 made  for  starting  education  on  these  lines
 in  the  different  universities  in  the  country  ?

 Shri  K.  D.  Malaviya:  There  are
 certain  universities  like  the  Andhra,
 Banaias,  Calcutta,  Madras,  Mysore  ana
 Patna  universities,  where  facilities  for
 geological  and  other  studies  for  mining
 engineers  are  available.  We  are  further
 examining  how  besf  to  expand  the  facilities
 that  are  already  existing  to  day.
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 Mineral  Oil

 *s70.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Natural  Resources  and

 tific  Research  be  pleased  to  state:

 (a)  the  progress  made  so  far  in  the
 work  of  exploration  uf  mineral  oil  in  West
 Bengal;  and

 (b)  whether  it  is  a  fact  that  the  Aram-
 bag  Subdivision  contains  the  largest
 quantity  of  mineral  oil  in  the  West  Benga:
 Area  ?

 The  Minister  of  Natural  Resources,
 (Shri  K.  D.  Malaviya):  (a)  Messrs.
 Standard  Vacuum  Oil  Company  completed
 their  seismic  refraction  survey  over  the
 concessional  area  on  the  30th  =  April,  IGS5»
 and  are  now  carrying  out  experimental
 shootings  for  reflection  survey  in  some
 areas.  The  future  programme  for  reflec-
 tion  surveys  in  other  areas  will  be  chalked
 wut  on  the  basis  of  the  results  of  the  experi-
 mental  shootings  now  in  progress.

 (b)  It  is  too  early  to  say  anything  about
 the  existence  of  a  large  quantity  of  mineral
 oil  in  Aramhag  =  Subedivision.

 ot  corre  सिह  :  ग्रुप  इस  का  काम

 हिन्दुस्तानियों  को  देंगे  या  किसी  फारेन  कम्पनी

 को  देंगे  ?

 श्री  के०  डी०  माल बोय  :  इस  का  पूरा

 पूरा  लाभ  हम  को  होगा,  किसी  सोरेन  कम्पनी

 को  नहीं  होगा  ।

 -
 Shri  N.  B.  Chowdhury:  May  I  know

 the  terms  on  which  this  exploration  work
 is  being  conducted  by  the  firm?

 Shri  K.  D.  Malaviya:  ‘The  pros-
 pecting  in  the  West  Bengal  basin  is  going
 on  under  the  agreement  under  which  the
 Government  of  India  and  the  Standard
 Vacuum  Oil  Company  have  formed  a  joint
 company;  we  are  partners  in  that  venture
 up  to  the  extent  of  25  per  cent.  And  as
 mineral  oil  will  be  discovered,  we  shall
 continue  to  be  partners  in  the  same  pro-
 portion.  Of  course,  we  shall  reserve  the
 right  of  purchasing  all  the  oil  that  is  produced
 in  the  country.

 Shri  Sadhan  Gupta:  At  what  price  ?

 Shri  S.  C.  Samanta:  The
 hon. Minister  said  that  shooting  survey  is  being

 carried  on  in  West  Bengal.  May  I  know
 whe.her  it  is  being  carried  on  in  each  district
 or  whether  a  special  place  ha«  been  selected
 for  the  purpose  ?

 Sbri  K.  D.  Malaviya:  Te  is  being
 carried  out  according  to  a  specific  prograrame
 Jaid  down  by  the  Standard  Vacuum  Oil
 Company  experts.
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 Rubber  Factory

 "573.  Shri  द  P.  Nayar:  Will  the
 Minister  uf  Defence  be  pleased  to  state:

 (a)  whether  Government  have  any
 plans  to  start  a  State-owned  rubber  factory
 for  the  manufacture  of  essential  rubber
 goods  required  for  the  Defence  services;
 and

 (b)  the  estimated  value  of  rubber
 goods  consumed  in  a  year  by  the  Defence
 Services  ?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  (a).  No,  Sir.

 (b)  Approximately  Rs.  60  lakhs.

 Shri  द  ह  Nayar:  May  I  know
 whether  it  is  not  a  fact  that  the  Rs.  60  lakhs
 worth  of  goods  supplied  for  defence
 services  are  made  in  India  mostly  by  foreign
 companies  or  are  imported  ?

 ShriTyagi:  A  tew  ofthem  are  import-
 ed;  the  bulk  of  them  is  made  in  India  ?

 Mr.  Speaker:  His  qpestion  is  whether
 they  are  made  in  India  by  foreign  pro-
 prietors  or  foreign  companies.

 Shri  Tyagi:  Yes.  ‘The  stores  are
 all  obtained  from  the  Dunlop  Rubber  Caom-
 pany,  and  the  Firestone  Tyre  and  Rubber
 Company  both  of  whom  have  got  factories
 of  their  own  in  India,  and  from  Good  Year
 Tyres  and  Rubber  Company,  and  India
 ‘Tyres,  who  get  their  products  manufactured
 at  one  of  the  factories  in  India.

 Shri  चा  P.  Nayar:  Do  Government
 consider  it  desirable  to  give  orders  for
 military  stores,  especially  for  rubber  goods,
 to  companies  in  which  foreigners  are  interest-
 ed,  and  which  are  controlled  by  foreigners
 in  India?

 Shri  Tyagi:  No,  it  is  not  on  the  basis
 of  foreigners.  Our  stores  are  intended,
 tenders  are  called  for,  those  tenders  are  then
 cxamiped,  and  then  contracts  are  given  to
 firms  who  can  supply  the  demands.

 Shri  V.  P.  Nayar:  In  view  of  the
 comparatively  high  costs  of  rubber  goods
 manufactured  in  India  by  foreigners,  and
 also  in  view  of  the  fact  that  all  such  goods
 are  manufactured  from  indigenous  rubber,
 have  Government  considered  the  desirability
 of  having  all  the  defence  services’  require-
 ments  of  rubbcr  goods  made  by  some  Gov-
 ernment-owned  tary  ?

 Shri  Tyagi:  ‘There  is  no  proposal
 for  opening  any  Statc-owned  factory  for
 the  rubber  goods,  because  this  is  an  industry
 which  vests  in  the  private  sector.  But  it
 is  for  my  colleague  the  hon.  Ministes of Commerce  and  Industry  to  decide  as  to

 |  who  is  going  to  start  any  company  or  no
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 भौगोलिक  नाम

 *yov.  श्री  मस्त  दहाने  :  क्‍या  धा कृ तिर
 संसाधन  शौर  वैज्ञानिक  गंभीरता  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैँ  कि  उत्तर  प्रदेश
 सरकार  ने  हिन्दी  के  शुद्ध  उच्चारणों  के  ध्राघार
 पर  भौगोलिक  नामों  के  प्रंग्रेजी  पर्यायों  में

 शुद्धियां  की  हैं,  जैसे  “गैजेट”  (  Ganga)
 के  लिये  गंगा  (Ganga),  “'कौनकौन''

 (Cawnpur}  के  लिये  कानपुर
 (Kanpur)  प्राणी:

 (st)  क्‍या  ये  परिवर्तन  केन्द्र  की  स्त्री

 कृति  स  किये  गये  हैं:  और

 (ग)  परे  देश  भर  के  भौगोलिक  नामों
 को  शुद्ध  करते  हं  थारे  में  कौन  से  कदम  उठाये

 जारहेहेँ?

 श्राकृतिक  संसाधन  मंत्रों  (भो  के०  डो०

 मालवीय)  :  (क)  और  (ख).  जहां।

 (ग)  प्रावध्यकतानुसार  भौगोलिक  नामों
 में  प्रशस्त  १६५३  में  इस  हेतु  बनाई  गई  समान
 रीति  के  अनुसार  शुद्धियां  की  जाती  हैं  ।

 श्री  मास  बदन  :  नया  गवर्न्मन्ट  क॑  ध्यान
 में  यह  बात  भी  ग्राम  है  कि  स्वयं  हमारी  राजधानी
 दिल्ली  को  अंग्रेजी  में  Delhi  लिखा  जाता  हैं,

 मुम्बई  को  Bombay  और  कलकत्ता  को
 Calcutta  लिखा  जाता  हैं  और  क्या  इन  के

 संशोधन  करने  का  भी  प्रयत्न  किया  जा  रहा  है  ?

 मौके  डो०  मालवोय  :  मेने  अभी  कहा
 है  कि  एक  ग्रा धार  केन्द्रीय  स  (कार  ने  बना  लिया

 हैं  जिस  के  प्रनूसार  १३  'प्रशस्त  १६५३  कौर

 ११  नवम्बर  १६५३  में  तमाम  सरकारों  को
 आदेश  दे  दिये  गये  हैं  ।  उसी  प्राकार  पर  जो
 समान  नियम  बनाये  गए  हैं  उन  समान  नियमों

 केअनुसार  तमाम  इस  तरह  -क॑  परिवर्तन
 'भौगोलिक  नामों  के  हिज्जों  में  किये  जा  सकते  है  1

 श्री  वक्त  कल :  क्‍या  में  जान  सकता

 हूं...
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 Mr.  Speaker:  Let  us  go  tu  the  ne  xt
 Question.

 Council  of  Scientific  and  Industrial
 Research

 575.  ShriS.C.Samanta:  Wili  the
 Minister  of  Natural  Resources  and  Sci-
 entific  Research  be  pleased  to  state  the
 Steps  taken  so  far  on  the  Report  of  the
 Second  Reviewing  Committeeof the  Council
 of  Scientific  and  Industrial  Research
 submitted  on  the  3rd  April,  1954?

 The  Minister  of  Natural  Resources
 (Shri  K.  0.  Malaviya):  A_  statement

 giving
 the  required  information  is  laid  on  the

 ‘able  of  the  House.  [See  Appendix  IV,
 annexure  No.  I4].

 Shri  S.  C.  Samanta:  The  recom-
 mendations of  the  Second  Reviewing  Com- mittecare  divided  into  two  parts  :  one  dealing
 with  the  general  subjects  and  the  other
 dealing  withscientificand  technical  subjects.
 May  I  know  whether  the  general  subjects
 have  been  considered,  and  any  action  taken
 thereon,  by  the  Board  ?

 Shri  K.  D.  Malaviya:  All  these
 questions  are  before  the  Special  Committee
 which  had  been  appointed  to  examine
 and  find  out  how  best  to  implement  the
 recommendations  of  the  Committee.  As
 soon  asthereportof this  Spc  cial  Committec
 is  received,  Government  will,  of  course,
 give  their  active  consideration  to  al]  the
 recommendations  and  take  decisions.

 Shri  S.C.  Samanta:  When  was  this
 Special  Committce  appointed  and  when
 is  it  expected  to  submit  its  report  ?

 Shri  K.  D.  Malaviya:  The  report
 of  the  Committee  was  considered  by  the
 Governing  Body  on  750  September  7954
 and  only  then  this  Special  Committee
 consisting  of  Drs.  Bhabha,  Ghosh,  Kothari
 and  Diwan  Chand  Sharma,  was  constituted.
 It  was  decided  also  by  the  Council  that  all
 the  members  of  the  Governing  Body  also
 should  be  invited  to  send  suggestions.

 Shri  S.C.  Samanta:  May!  know
 whether  the  fact  of  overlapping  of  rescarch
 work  pointed  out  by  the  Board  as  well  as
 this  Committee  has  been  taken  into  consi-
 deration  ?

 Shri  K.  D.  Malaviya:  A  certain  over-
 lapping  in  research  work  should  be  expectad.
 It  is  not  considered  very  undesirable  by  }  ce
 Scientists  if  rescarch  work  goes  on  simult-
 aneously  at  two  places.  There  seems  net
 much  harm  in  that.

 Shri  C.  R.  Narasimhan:  |  wanted
 to  know  whether  considcrable  time  has  not
 elapsed  since  the  appointment  of the  Special
 Committee.  Therefore,  I  want  to  ask
 when  the  Special  Committee  itself  was
 appointed  ?
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 Shri  K.  D.  Malaviya:  The  Special
 Committee  was  appointed  some  time  in
 September  “1954,  as  I  have  said.  A  good
 time  indecd  has  elapsed  since  then,  but
 as  the  problems  facing  them  are  quite
 important,  some  dclay  might  occur.  -

 Entomologiaal  Survey

 *g76.  Shri  Gopala  Rao:  Will  the
 Minister  of  Natural  Resources  and  Sci-
 entific  Research  bc  pleased  to  state:

 (a)  whether  Government  have  given
 any  help  to  the  Entomological  party  en-
 gaged  in  survey  of  certain  Himalayan
 ranges;

 (b)  if  so,  the  nature  and  quantum
 of  help  given;  and

 (0)  whether  the  expedition  has  been
 assigned  any  specific  task  in  their  survey  ?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  (a)  to  (c).  A
 statement  giving  the  desired  information
 js  laid  on  the  Table  of  the  House.  [See
 Appendix  IV,  annexure  No.  I5].

 Shri  Gopala  Rao:  It  is  stated  in
 the  statement  that  the  expedition  has  been
 organised  jointly  by  the  Zoological  Survey
 of  India  and  Prof.  Mani  and  his  research
 associates.  But  in  my  question,  I  had
 asked  for  information  as  to  the  nature  and
 quantum  of  help  given  to  the  team,  that  is,
 Prof.  Mani  and  his  associates,  who  had
 undertaken  this  survey.  In  the  statement
 it  is  stated  that  the  expenditure  incurred
 on  the  officer  who  was  Followin  the  team
 will  be  met  by  the  Zoological  Survey.
 What  about  the  other  expenditure  incurred
 by  this  team  led  by  Prof.  Mani  ?

 Shri  K.  D.  Malaviya:  I  have  no
 information  on  that  point.  Presumably
 Prof.  Mani’s  deputation  is  being  financed
 by  the  University.

 Shri  Gopala  Rao:
 le

 I  know  whe-
 ther  any  report  is  submitted  by  the  team
 on  the  insect  life  in  the  Himalayas,  the
 flora  and  fauna  and  other  aspects,  that  is,
 regarding  the  oxygen  content  of  air  at  higher
 sintudes  in  the  Aimalayaa  ranges?

 Shri  K.  D.  Malaviya:  I  am  afraid
 I  am  unable  to  answer  that  question  just
 now.

 Shri  V.  ्,  Nayar:  May  1.  know
 whether  in  giving  aid  to  the  joint  team  the
 Government  also  gave  directions  as  to  the
 specific  subjects  in  entomology  which  had
 to  be  studied  in  the  higher  altitudes  in  the
 Himalayas,  and  may  I  4  so  know  whether  it
 is  a  fact,  as  reported  in  the  papers,  that  this
 team  tried  to  study  samething  about  the
 fantastic  notion  about  the  Himalayan
 snow  man  ?
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 Shri  K.  D.  Malaviya:  I  do  not
 remember  to  have  seen  the  reference  quote
 by  my  hon.  friend,  but  the  Director,  Zoo-
 logical  Survey  of  India,  may  have  discussed
 the  exploration  programme  with  the  people
 who  had  gone  in  the  expedition.

 Education  of  the  Blind

 578,  Shri  Hem  Raj:  Will  the
 Minister  of  Bducation  be  pleased  to  lay  a
 statement  on  the  Table  of  the  House
 showing:

 (a)  the  main  suggestions  made  at  the
 seminar  on  the  education  of  the  blind;

 (b)  ‘the  nature  of  the  suggestions  ac-
 cepted  by  Government;  and

 (c)  the  estimated  expenditure  on  their
 execudion  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  A  statement  giving  the  main  suggestion:
 made  by  the  Seminar  on  the  Education  of
 the  Blind  is  laid  on  the  Table  of  the  House.
 [See  Appendix  IV,  annexure  No.  16).

 (b)  The  ii
 a

 mede  by  the
 Seminar  are  under  consideration  by  the
 Central  and  State  Governments.

 (c)  It  is  not  possible  at  this  stage  to
 indicate  the  amount  needed  to  implement
 the  various  suggestions  made  by  the-
 Semi

 Shri  Hem  Raj:  From  the  statement,
 ]  find  that  an  enumeration  of  the  blind
 in  India  will  take  place.  May  I  know  by
 what  time  it  will  take  place,  and  whether
 the  enumeration  will  also  include  those  who
 are  beggars  ?

 Dr.  M.  M.  Das:  If  the  hon.  Member
 means  a  census  of  the  handicapped,  then
 I  may  submit  to  him  that  there  is  a

 Proposal to  be  taken  up  in  the  Second  Five  Year
 Plan  for  taking  a  census  of  the  handicappe  d,

 Shri  Hem  Raj:  From  the  statement
 also  find  that  in  every  major  State  one  major
 workshop  will  be  established.  By  whom
 will  the  expenditure  be  met—by  the  Central
 Government  or  the  State  Government  ?

 Dr.  M.  M.  Das:  As  I  have  said,  the
 resolutions  and  recommendations  of  this
 seminar  are  under  the  consideration  of  the
 Government

 Shri  Sadhan  Gupts:  Maey  I  know
 if  Government  have  come  to  any  conclusion
 about  the  establishement  of  bruille  presses
 to  publish  literature  in  different  languages  ?

 Dr.  M.  M.  Das:  I  think  there  is
 siready  a  braille  press  working  in  ‘Dehra
 Dun.

 Shri  Sadhan  Gupta:  Only  in  Hindi,
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 Dr.  Rama  Rao:  The  main  recom-
 mendation  of  this  seminar  is  to  start  in  the
 Part  A  and  Part  B  Statesat  least  one  insti-
 tution  ineach.  May  I  know  if  the  Govern-
 ment  are  going  to  start  on  their  own  at  least
 one  institution  in  each  area  administered
 by  the  Centre  ?

 Dr."M.  M.  Das:  We  have  got  a  large
 number  of  proposals  involving  an_expendi-
 ture  of  about  Rs.  2  crores.  These  are
 tentative  proposals  for  the  next  Five  Year

 lan  so  far  as  the  blind  and  other  handi-
 capped  children  are  concerned.

 Basic  Schools

 *s8x.  Ch.  Raghubir  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  amount  of  assistance  given  so
 far  by  the  Central  Government  to
 the  State  of  Uttar  Pradesh  for  convert-
 ing  Primary  Schools  into  Basic  Schools?

 The  Parliamentary  Secretary  to  the

 ‘Tn
 ter  of  Education  (Dr.  M.  M.  Das):

 il.

 Comptroller  and  Auditor  General

 *s82.  Shri  S.  V.  Ramaswamy:
 Will  the  Minister  of  Fimance  be  pleased
 to  state:

 (a)  whether  any  steps  are  being  taken
 to  eintroduce  legislation  under  Articles
 148(5)  and  149  of  the  Constitution;  and

 (b)  if  so,  its  nature  ?

 The  Minister  of  Revenue  and  Civil

 a  :
 (Shri  M.  C.  Shah):  (a)

 and(b).  The  matter  is  under  consideration
 but  it  is  not  possible  to  say  at  this  stage,
 when  a  bill  will  be  introduced  in  Parliament.

 Shri  S.  V.  Ramaswamy:  Is  it  not
 a  fact  that  in  the  debate  in  the  Constituent

 Assembly
 relating  to  these  articles,  it  was

 conceded  that  the  position  of  the  Auditor
 General  should  equate  with  that  of  the  Chief
 Justice  of  the  Supreme  Court,  and  if  BO,
 whether  the  proposed  legislation  is  going
 to  be  on  those  lines  ?

 Shri  M.  C.  Shah:  I  cannot  say  on
 what  lines  it  will  be,  but  it  will  be  in  con-
 sulation  with  the  Comptroller  and  Auditor
 General,  and  as  provided  in  the  Consti-
 tution.

 Shri  S.  V.  Ramaswamy:  Article
 49  provides  for  this  that  until  provision
 in  that  behalf  is  so  made,  the  Auditor-
 General  shall  perform  such  duties  and
 exercise  such  powers  as  were  conferred
 on  or  exercisable  by  the  Auditor-General
 immediately  before  the  commencement
 of  this  Constitution.  Is  it  not  a  fact
 that  according  ko  the  existing  rules  there

 is  a  conflict  of  jurisdiction  between  the
 Auditor-General  and  the  Governors  of  States
 and,  if  so,  what  efforts  are  being  made  to
 sesolve  it  ?
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 Shri  M,  C.  Shah:  There  is  no  such
 thing.  As  has  been  provided  in  the  Consti-
 tution  the  powers  to  be  exercised  are  the
 same  and  the  duties  to  be  performed  are
 the  same  as  before  passing  the  Constitution.

 All-India  Council  for  Technical
 Education

 है
 Shri  C.R.Nerasimhan:  Will

 the  ister  of  Education  be  pleased
 to  lay  astatement  onthe  Table of  the  house
 showing:

 (a)  a  list  of  higher  Educational  Courses.
 sponsored  by  the  All-India  Council  for
 Technical  Education;

 (b)  whether  these  courses  are  duly
 recognised  by  Universities,  the  U.P.S.C,
 and  Statutoty  Bodies  such  as  the  Insti-
 tute  of  Chartered  Accountants;  and

 (c)  whether  Government  are  aware
 of  the  grievances  voiced  by  the  holders
 of  the  National  Diploma  in  Commerce
 against  the  Regulations  made  by  the
 Institute  of  Chartered  Accountants  in
 this  regard  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  to  (c).  The  required  statement  is  laid
 on  the  Table  of  the  House.  [See  Appendix
 IV,  annexure  No.  77.

 Shri  C.  R.  Narasimhan:  When  do
 Government  cxpect  to  have  the  matter
 brought  to  a  successful  conclusion  with  the

 Bwith  the  Chartcred  Accountants  Institute  >

 Dr.  M.  M.  Das:  Discussion  is  taking
 place  between  the  Education  Ministry  and
 the  Chartered  Accountants  Institute.

 Shri'T.  S.  A.  Chettiar:  What  is
 the  answer  to  (c)  ?

 Dr.  M.  M.  Das:  *  There  is  a  statement
 laid  on  the  Table  of  the  House.

 ShriJShivananjappa:  May  I  know
 whether  the  Diploma  in  Commerce  of  the
 Mysore  University  is  recognised  by  the
 Institute  of  Chartered§Accountants

 °“
 Dr.  M.  M.  Das:  For  the  recognition of  the  diploma  of  a  particular  University

 I  must  ask  for  notice.

 Hindi

 *s8s.  07."  Rama  Rao:  Will  the
 Minister  of  Education  be  pleased  to
 State:

 (a)’the  amount  provided  for  advance-
 mentfof  Hindi  outside  India  this  Year:

 (b)  the  names  of  the  countries  where
 professors  have  been  sent  for  teaching.
 Hindi  during  the  same  period;  and
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 (c)  the  total  expenditure  incurred
 on  them  so  far  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  No  separate  allocation  has  been  made
 for  this  purpose.  A  sum  of  Rs.  I,25,000/-
 has  however,  been  provided  for  promotion
 of  education  and  learning  of  Hindi  abroad
 during  the  year  1955-563

 (b)  No  professors  have  bcen_  sent
 during  this  period;

 (c)  Does  not  arise.

 Dr.  Rama  Rao:  May  |  know  whether
 any  amount  is  being  spent  for  any  other
 Indian  language  for  a  similar  purpose  ?

 Dr.  M.  M.  Das:  So  far  as  my  infor-
 mation  goes,  ‘No’ No’.

 Dr.  Rama  Rao:  May  I  know  why
 this  special  expenditure  out  of  national
 funds  for  one  language  in  the  country
 ignoring  other  languages  ?

 Dr.  M.  M.  Das:  ‘The  hon.  Member
 knows  that  it  is  the  national  language.

 Mr.  Speaker:  The  hon.  Member,
 perhaps,  knows  that  Hindi  has  been  accepted
 as  the  national  language.

 Dr.  Rama  Rao:  May  I  know  whether
 article  343  says  that  Hindi  is  the  official
 language  of  the  Union  and  not  the  national
 language  and  by  saying  that  it  is  the  national
 Janguagt  you  are  bringing  it  into  contempt  ?

 Mr.  Speaker:  Order,  order.  Ile  is
 arguing  the  matter.

 ae  गोबिन्द  दास  :  क्‍या  मंत्री  महोदय
 को  यह  बात  मालूम  है  कि  यू०  एन०  को  में
 चार  भाषियों  का  उपयोग  होता  है  :  'अंग्रेजी,

 फ्रांसीसो,  रूसी  कौर  स्पेनिश,  कौर  हस  लिए
 कया  इस  बात  का  कोई  प्रयत्न  किया  जा  रहा  है
 कि  हिन्दी  को  भी  वहां  पर  रखा  जा  सके,  क्‍योंकि

 यह  चौंतीस  करो  मनुष्यों  की  राष्ट्र-भाषा  है
 शौर  करीब  प्रट्ठारह  करो  ग्राहको  इसको
 बोलते  है  ?

 प्रतिरक्षा  संगठन  मंत्री: (्रो त्यागी) (  पौ  त्यागी  वे

 कहेंगे  कि  पहले  पालियामेंट  में  तो  हिन्दी  कर

 लो

 Mr.  Speaker:  Order,  order.  Let
 the  hon.  Minister  reply.

 Dr.  M.  M.  Das:  I  will  be  very  happy
 te  reply  to  that  question  if  the  hon.  Member
 gives  notice.
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 Shrimati  Renu  Chahravartty:  May
 I  know  on  what  items  the  Rs.  1,2§,000°
 that  has  been  allotted  to  which  the  hon.
 Minister  has  referred  will  be  expended  ?
 We  are  not  sending  any  professors.

 Dr.  M.  M.  Das:  Last  year  also  Rs.
 §0,000,  were  sanctioned.  The  money  was
 spent  on  three  items,  presentation  of  Hindi
 books  to  the  institutions  of  those  countries,
 the  payment  of  salaries  to  the  teachers.
 and  giving  of  prizes  to  good  Hindi  students.
 Those  schemes  have  been  continued  in  the
 present  year  also  and  our  respective  Mis-
 sions  in  those  countries  will  send  fresh
 schemes  which  will  be  considered  by
 Government.

 as  शोचिअल्  दास  :  क्‍या  माननीय  मंत्री
 जी  को  मालूम  है  कि  जहां  तक  नोबल  प्राइज
 का  सम्बन्ध  है,  वहां  पर  दुनिया  की  करीब  करोब
 सब  भाषा  की  पुस्तकें  पेषण  की  जा  सकती  हैं  ?

 क्या  सरकार  इस  बात  का  प्रयत्न  करेगी  कि

 हिन्दी  भी  वहां  पर  शामिल  कर  दी  जाय  ध्रौर

 हिन्दी  भाषा  की  भी  पुस्तकें  नोबत  प्राइज  के

 लिए  रखी  जा  सकें  ?

 Dr.  M.  M.  Das:  So  far  as  my  experience
 goes,  long  before  the  country  became
 ind  dent  one  of  the  Indian  writers
 got  the? €  Nobel  Prize,  writing  in  an  Indian
 language.  So,  I  do  not  think  there  is  anv.
 bar.

 Seth  Govind  Das:  |t  was  an  English
 tranalation.

 Shri  Kamath:  Seth  Govind  Das.
 will  be  eligible.

 Education  Minister’s  Absence

 ‘oe
 Shri  H.  N.  Mukerjee:  Will

 the  ister  of  Education  be  pleased  to
 state:

 (a)  whether  any  arrangement  was  made
 for  holding  charge  of  his  Ministry  during
 his  recent  absence  abroad  ;  and

 (b)  if  so,  who  was  so  in  charge  ?

 The  Parliamentary  S<cretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  Yes,  Sir.

 (b)  Dr.  Syed  Mahmud.

 Shri  H.  प्,  Mukerjee:  May  I  know
 what  were  the  reasons  for  not  permitting
 a  Deputy  Minister  appointed  during  the
 recess  to  do  what  was  obviously  his  job.
 namely,  deputising  for  the  Minister  in  the
 latter’s  absence  ?
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 The  Deputy  Minister  of  Education
 (De.  K.L.  Shrimali):  The  D:puty  Minis-
 ter  had  just  taken  over  and  it  was  proper
 tnat  amore  :xoerienc:d  Minister  of  Cabi- met  rank  should  have  been  put  in  charge.

 Mr.  Speaker:  Jt  was  a  question  of
 internal  arrangement.

 Retrenchment  of  Civilian  School
 Masters

 कहिए.  Shri  Keshavaieng  :  Will  the
 Minister  of  Defence  be  pt  :ased  to  state  :

 (a)  whether  notices  of  discharge  or
 termination  of  services  have  been  served
 o.  a  large  number  of  Civilian  School
 Masters  ;

 (b)  if  so,  how  many  have  been  served
 with  such  notices  ;

 (c)  what  is  the  duration  of  —  servicc
 rendered  by  most  of  them;  and

 (d)  whether  any  representation  has
 been  madc  requesting  the  withdrawal
 of  such  notices  and  if  so  with  what  re-
 sults  ?

 The  Minister  of  Defence  Organi-
 zation  (Shri  Tyagi):  (a)  und  (०).
 Notices  of  termination  of  service  were
 served  on  202  Civilian  School  Masters.

 (¢)  Ranging  from  I  to  6  years.

 ‘(d)  Representations  have  been  made
 requesting  for  the  withdrawal  of  the
 notices.  It  has  not  been  found  possible
 to  accede  to  the  request.  Efforts  have,
 however,  bzen  made  to  absorb  as  many  of
 the  School  Masters  as  possible  in  alterna-
 tive  apponitments.

 Shri  Keshavaiengar:  Can  we  have
 an  assurance  that  alternative  jobs  will  be
 foaad  for  these  discharged  persons  and
 when  they  are  so  found  their  services
 will  be  deemed  to  be  continuous  ?

 Shri  Tyagi:  In  themonth  of  June
 about  33  were  declared  surplus  and  all
 of  them  were  absorbed.  In  July,  I84
 wvere  surplus  and  95  of  them  have  been
 absorbs  in  service.  If  alternative  jobs
 are  fount  and  within  a  short  period  I
 shall  try  to  see  that  their  past  services
 are  also  counted.

 श्री  भक्त  दर्शन  :  क्या इस  सुझाव  पर  भी

 विचार  किया  गया  है  कि  इन  सिविलियन
 टीजे  में  से,  जिनकी  वायु  कौर  स्वास्थ्य
 ठीक  हो  उनको  मिसिटरी  " कोरेक्स  दे  दिये  जाय  ?

 श्री  स्थायी  :  जी  हां  |
 Shri  K.  C.  Sodhia:  What  rcasons

 led  to  the  giving  of  notice  to  these  school
 masters  ?  ‘
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 Shri  Tyagi  :  When  these  civilian
 school  masters  werc  cmployed  they  were
 told  that  they  were  being  employed  against
 temporary  posts  and  that  these  posts  arc
 Generally  reserved  or  combatants.  As
 soon  as  the  combatants  were  surplus  and
 could  take  over  these  posts  the  civilians
 had  to  go.

 Defence  Training  Centres

 *s88.  Shri  D.C.  Sharma:  Will  the
 Minister  of  Defence  be  pleased  to
 atate  :

 (a)  how  many  ‘raining  Centres  are
 maintained  in  India  for  the  Army  ard  the
 Air  Force  ;  and

 (b)  whether  it  is  proposed  to  open  any
 more  Centres  of  this  nature  ?

 The  Minister  of  Defence  (Dr.  Katju):
 (a)  Army  Force  65.  Air  Force  r2.

 (0)  Yes,  but  no  decisions  have  yet
 been  taken  on  any  of  the  proposed  additional
 centres.

 Shri  D.  C.  Sharma:  May  I  know  what
 is  the  scope  of  the  training  at  these  centres  ?

 Dr.  Katju:  It  is  a  very  wide  question
 and  I  would  like  to  have  notice.  दि

 Shri  0.  C.  Sharma:  May  I  know
 how  many  persons  were  benefited  by
 this  training  atthe  Army  Units  and  the
 Air  Force  Units  ?

 Dr.  Katju  :  I  have  not  got  the  figures
 just  now.

 Shri  D.  C.  Sharma:  May  I  know  if  any
 technical  personnel  is  imported  from  abroad
 for  the  purpose  of  this  training  or  it  is  im-
 parted  only  with  our  country’  resources  ?

 Dr.  Katju:  So  far  as_  technical  per-
 sonnel  from  abroad  is  concerned  I  do  not
 think  so.

 को  भक्त  मर्दान  :  क्‍यों  इस  तरह  की

 भी  कोई  संस्था  खोलने  का  विचार  किया  जा

 रहा  है,  ताकि  हमारे  इन  युवकों  को  ट्रेनिंग
 के  लिये  बाहर  विदेशों  में  न  जाना  पड़े  कौर

 इनको  यहीं  पूरी  शिक्षा  मिल  जाय  ?

 डा०  काटजू  :  जी  हां  बहुत  जोरों  से  ।

 Tobacco  Excise  0609

 *s89.  Shri  Dabhi:  Will  the  Minister
 of  Fimanoe  be  pleased  to  state  when
 Government  propose  to  appoint  the
 Expert  Committee,  recommended  by
 the  Taxation  Enquiry  Commission,  to
 go  fully  into  the  question  of  the  “cape-
 bility’  criterion  of  tobacco  for  purposes

 of  levying  excise  duty  thereon  ?
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 The  Minister  of  Revenue  and  Defen-
 ce  Expenditure  (ShriA.  C.  Guha  )
 The  question  of  appointing  an  expert
 Committee  on  the  lines  recommended  by
 the  Taxation  Enquiry  Commission,  to
 teview  the  working  of  the  present  excise
 tariff  on  tobacco,  is  under  Governments’
 active  consideration.

 Shri  Dabhi:  May  1  know  how  long
 will  it  take  Government  to  apport  t.c
 Committee  ?

 Shri  A.  C.  Guba:  I  may  say  that  we
 have  accepted  the  proposal  but  we  are  now
 processing  the  thing.  Some  _inter-
 departmental  consultation  is  also  necessary
 and  it  may  not  take  a  long  time  to  come  to
 a  final  decision  as  regards  the  personnel
 and  the  terms  of  reference  of  the  Com-
 mittee.

 Shri  Dabhi:  May  I  know  whether
 it  is  a  fact  that  according  to  the  Taxation
 Enquiry  Commisson,  the  complaint  against
 this  ‘capability  criterion’  is  that  similar
 varieties  of  tobacco  are  taxed  differently
 in  different  areas,  that  classification  of
 varieties  made  as  to  their  utility  is  faulty
 and  that  frequent  revisions  are  being
 made  in  the  classification  involving  uncer-
 tainty  and  risk  to  business  people  ?

 Shri  A.  C.  Guha:  Certain  com-
 plaints  have  been  received  by  the  Govern-
 ment  and  also  complaints  were  sent  to  the
 Taxation  Enquiry  Commission.  But  the
 difficulty  is  that  we  previously  used  to
 levy  excise  duty  on  intended  use  but
 that  also  was  not  found  to  be  quite  satis-
 factory  and  then,  in  I95I,  we  came  to
 this  capability  standard.  We  are  receiving
 certain  comp]aints  but  I  can  say  the  Taxa-
 tion  Enquiry  Commission  has  come  to  the
 conclusion  that  intended  use  would  not
 be  a  satisfactory  substitution.  In  any
 case  they  have  approved  of  this  capability
 standard  and  the  complaints  will  be  en-
 quired  into  by  the  Committee  when  set
 up.

 Shri  Dabhi:  May  |  know  whether
 the  proposed  expert  committee  will  include
 representatives  of  the  trade  ?

 Shri  A.  C.  Guha:  Yes,  q  think
 so.

 Mr.  Speaker  :  Shri  Vittal  Rao  wanted
 to  saysomething.  He  mayput  his  }  ques-
 tion.

 Shri  Vittal  Rao:  I  wanted  to  put
 tbe  same  supplementary  that  has  just  now
 been  put  by  my  hon.  friend.

 Shri  N.  B.  Chowdhury  :  May  I  kaow
 whether  Government  is  aware  of  com
 plaints  that  some  people  who  are  growing
 tobacco  for  domestic  consumption  are
 being  harassed  by  excise  inspectors  in
 different  parts  of  the  country?
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 Shri  A.  C.  Guha:  That  does  not
 come  within  the  purview  of  this  question.
 At  the  same  time,  if  there  are  complaints
 from  tobacco  growers,  there  are  also  com-
 plaints  that  taking  advantage  of  the  home
 consumption  quota,  some  of  the  tobacco
 growers  try  to  erade  excise  duty.

 Mr.  Speaker  :  What  was  the  reply
 to  the  last  supplementary  by  Shri  Dabhi  ¢

 Shri  A.  C.  Guha:  Shri  Dabhi  asked
 whether  any  representative  of  the  trade
 will  be  taken  on  the  committee.  I  think
 that  is  the  recommendation  of  the  ‘Taxa-
 tion  Enquiry  Commission  and  we_  shall
 take  some  representative  of  the  trade  on
 that  committee.

 Shri  D.  C.  Sharma:  Is_  it  not  a  fact
 thar  when  complaints  are  made  against
 some  people  in  the  Department,  they  arc
 referred  to  the  very  same  persons  for  in-
 vestigation  ?

 Shri  A.  C.  Guha:  Not  necessarily.
 If  the  complaint  is  against  a  particular
 Officer,  the  practice  is  to  send  some  other
 Officer  to  enquire  into  the  complaint.

 Cantonment  Boards

 *s90.  Dr.  Satyawadi:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state  :

 (a)  the  names  of  the  Cantonment
 Boards  where  facilities  of  weekly  rest,
 Provident  Fund.  uniforms  and  free  educa-
 tion  are  not  provided  sv  far  to  the  ClassTV
 employees  ;  and

 (b)  what  steps  Government  propose  to
 to  take  to  provide  the  same  ?

 The  Minister  of  Defence  Organizs-
 tion  (Shri  Tyagi):  (a)  A  statement  giving
 the  required  in  Roatan  is  placed  on  the
 Table.  [See  Appendix  IV.  annexure  No.
 r8]

 (6b,  Tre  Cantonment  Boards  have  licen
 advised  to  provide.  as  far  as  possible.  all
 such  facilitics  to  Class  IV  employees  and
 to  improve  their  conditions  of  service.

 Tro  सत्यवादी  :  जिन  जगहों  पर  चौथी
 श्रेणी  के  मुलाजिमों  को  वीकली  रेस्ट  बिल्कुल
 नहीं  दिया  जाता  या  कम  दिया  जाता  है,  क्‍या

 वहां  इसके  बजाय  उन्हें  एलाउंस  के  रुप  में  कुछ
 मुग् नाव जा  दिया  जाता.  है  ?

 श्री  त्यागी  :  इस  सिलसिले  के  तमाम
 प्रख्तियारात  खुद  कटोनमैंट  बोई  को  हैं  भ्र ौर
 उनके  प्रस् तिया रात  में  सेंटर  से  कोई  दब्बल  नहीं
 दिया  जा  सकता  सिखा  इसके  कि  उनको  मशविरा
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 दिया  जाय,  कौर  इस  किस्म  का  मशविरा  उनको

 दे  दिया  गया  है  कि  जो  जो  कायदे  हैं  ते  सब  बरते

 जायें  ?

 Shri  Kamath:  With  a  view  to  pro-
 viding  such  facilities  in  adequate  measure.
 what  steps  have  been  taken  by  Government
 towards  the  democratisation  of  these
 Boards  so  far  as  their  constitution  and
 internal  administration  are  concerned  ?
 In  the  last  Parliament  a  committee  was
 appointed  in  this  connection,  What  has
 happened  to  that  committee’s  report  and
 recommendations  ?

 Shri  Tyagi:  As  far  as  th  questions
 Pertaining  to  the  civil  area  in  the  canton-
 ment  boards  are  concerned.  orders  have
 -een  issued  by  the  Defenc:  Ministry  that
 all  those  cases  must  be  decided  ty  the
 civilian  committee,  which  is  dominated
 by  non-officials  or  elected  members.  The
 rest  of  the  matters  which  generally  pertain
 to  the  barrack  arca  are  surcly  decided  by
 the  board  where  the  majority  is  that  of  the
 nominated  memters.

 Br-Ses  ryt Vs

 *s97.  Shri  D.  C.  Sharma:  Will
 the  Minister  of  Defence  be  pleased  tw
 state  :

 (a)  the  number  of  ex-servicemen  =  re-
 leased  from  former  Indian  States  Forces
 in  PEPSU  who  have  been  provided  with
 land  (in  terms  of  bighas).  bothin  irrigated
 and  non-irrigated  areas  from  the  Ist  April,
 3949  to  the  338t  March.  955  :

 (b)  the  amount  advanced  to  PEPSU
 out  of  the  sum  earmarked  for  grants  to
 the  States  for  the  purpose  of  rehabilitation
 of  ex  -servicemen  ;  and

 (c)  how  this  money  has  been  spent  by
 the  PEPSU  Governments  ?

 The  Minister  of  Defence  (Dr.
 Katju):  (a)  Three  Land  Colonies  will  be
 formed  in  Patiala.  Kapurthala  and  Sangrur
 Districts  for  settling  300  ex-servicemen
 on  Tenant  Farming  Co-operative  basis,
 Each  Colony  will  consist  of  5€05  bighas
 (1180  Standard  acres),  of  which  47}
 bighas  (i0  acres)  of  tubewell  irrigated
 land  will  be  allotted  to  each  settler  for
 cultivation  and  in  cach  colony  85६  bighas
 (180  acres)  will  tc  used  for  homesteads.
 village  sites.  roads.  playgrounds.  etc.  The
 allotment  of  land  is  expected  to  commence
 in  October  1958.

 ह)  A  Joan  of  Rs.  3  lakhs  has  been  ad-
 vanced  to  PEPSU  Government  tor  de-
 veloping  the  above  colonics.

 (c)  No  expenditure  has  yet  been  in-
 curred.
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 Shri  D.  C.  Sharma:  May  I  know  is
 the  Government  is  aware  how  much  money
 will  be  advanced  by  the;PEPSU  Govern-
 ment  for  the  consolidation  of  these  colonies  2

 Dr.  Katju:  I  do  not  know  that.

 Shri  D.  C.  Sharma:  May  1  know
 when  this  scheme  will  be  implemented
 and  whether  all  the  cx-servicemen  will  be
 settled  on  these  colonies  or  there  will  be
 some  persons  who  will  be  left  over  ?

 Dr.  Katju:  The  Scheme  will  come
 into  operation  from  Octoker  1955.  As  to
 whether  it  will  exhaust  all  the  numbers
 of  ex-servicemen.  I  require  notice.

 Shri  D.  C.  Sharma:  May  [  know
 if  the  Government  has  any  scheme  in  hand
 for  the  good  of  those  who  will  not  be  able
 to  take  advantage  of  this  colonisation
 scheme  which  it  has  brought  into  being  ?

 Dr.  Katju:  I  require  notice  of  this
 matter  also.

 चौधरी  मुहम्मद  श्लोक:  क्‍या  इस  में
 ग्राम  एन०  ए०  वालों  को  भी  लिया  जायगा  ?

 Wo  काटजू  :  अभी  तक  कराई  एन  ०  ए
 वालों  को  लेने  की  कोई  चर्चा  नहीं  है  ।

 Assessment  Committee  on  Basic
 Education

 *600.  Ch.  Raghubir  Singh  :  Will
 the  Minister  of  Education  be  pleased  to
 state  :

 (a)  whether  the  Assessment  Com-
 mittee  of  the  Central  Advisory  Board  on
 Basic  Fducation  has  submitted  any  report;
 and

 (b)  if  so,  the  nature  of  the  recom-
 mendations  made  0५  the  Committee  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Education  (Dr.  M.  M,.
 Das):  (a)  No.

 (b)  Does  not  arise.

 Ch.  Raghubir  Singh:  May  I  know
 how  long  will  the  committee  take  to  submit
 its  report  ?

 The  Deputy  Minister  of  Education
 (Dr.  ह्य,  L.  Shrimali):  The  committec
 is  expected  to  submit  the  report  0४  the  end
 of  December.

 को  भक्त  बहन  मुश्  श्री  कृष्णमाचारी
 जी  की  शोर  से  दो  प्रश्न  पूछने  हैं  ।

 क्रम  महोदय
 श्राधारिटी  &  ?

 :  क्‍या  श्रावक  पास
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 att  wert  बाग :  जी  हां

 अध्यक्ष  महोदय  :  कोन  कौन  से  प्रश्न

 पूछन  हैं  ?

 श्री  भक्त  दर्शन  :  ४६८

 Evacuee  Property  Agreement

 "568.  Shri  Bhakt  Darshan  (on  behalf
 of  Shri  Krishnacharya  Joshi):  Will
 the  Minister  of  Fimamce  be  pleased
 to  state  the  steps  taken  by  Government
 after  the  ratification  of  the  cvacuee  Pro-
 Perty  Agrecment  with  Pakistan  on  the  rgth
 May,  1955  for  the  transfer  of  Fvacuec
 Bank  accounts  ?

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C,  Guba):
 The  drafts  of  implementation  instructions
 to  be  issued  with  reference  to  this  Agrec-
 ment  have  been  prepared  and  we  arc  await-
 ing  the  views  of  the  Pakistan  Government
 on  them  as  well  as  the  draft  of  their  im-
 plementation  instructions.  It  is  proposed
 that  the  necessary  notices  and  inStructions
 would  be  issued  simultaneously  by  this
 Government  as  well  as  the  Government  of
 Pakistan  in  their  respective  countries  as
 soon  as  they  arc  finalised.

 श्री  रत  बदन  :  मंत्री  महोदय  क  उत्तर

 से  स्पष्ट  हैं  कि इस  करा  नाम  के  होने  के  बाद

 से  अरब  तक  इस  विद्या  में  बहुत  कम  प्रगति  हुई
 है  ।  क्‍या  मंत्री  महोदय  बतला  सकते  है  कि  इस
 का  क्‍या  विशेष  कारण  है  ?

 श्री  ए०  सी०  गुहा  :  भ्र भी  तक  तो  उस
 एग्रीमेंट  का  इस्प्लोमेंटेशन  शुरू  नहीं  हुमा  है  ।
 अमी  तो  उसमें  कोई  काम  चालू  नहीं  हुआ  है  ।

 भी  भक्त  दर्दों  :  कया  इस  इक़रारनामे
 को  जल्दी  लागू  करन  क  बार  में  पाकिस्तान
 सरकार  क॑  साथ  कोई  लिखा  पढ़ी  या  परामर्श
 किया  जा  रहा  है  ?

 लि
 श्यो  ए०  सो०  गुहा :  कुछ  महीने  पहले

 रिहेबिलिटेशन  मिनिस्टर  कराची  गये  थे।  तब

 इस सम्बन्ध में  कुछ  चर्चा  हुई  थी।  उसक  बाद
 पहले  एग्रीमेंट  में  कुछ  परिवर्तन  भी  किये  गये।

 All  these  are  now  uader  the  con:ider- ation  of  both  the  Governments.
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 Shri  Kamath:  Is  the  Deputy  Minis-
 ter  in  a  position  to  assure  the  House  that
 aS  in  some  other  cases,  though  the  ट्ट
 Ment  is  bilateral,  its  implementation  will
 not  be  unilateral--  by  India  alone  ?

 Shri  A.C.  Guha:  That  is  why  we
 are  waiting.  We  have  not  yet  received
 their  draft  instructions  and  the  approval
 of  our  draft,  and  so  we  have  been  waiting
 for  it.

 Headmasters’  Seminar

 *s92  Shri  Bhakt  Darshan  =  (en
 behalf of  Shri  Krishnacharya  Joshi):  Wil!
 the  Minister  of  Education  be  pleased  to
 state:

 (a)  the  main  recommendations  made
 in  the  Headmaster’s  Seminar  held  at
 Hyderabad  in  December,  7954  for  the
 improvement  of  the  Secondary  Educa-
 tion;  and

 (b)  whether  Government  have  accepted
 them  ?

 The  Parliamentary
 bag  ig  /

 to
 the  Minister  of  Education  (Dr.  M.
 Das):  (a)  and  (b).  A  statement  is  laid  on
 the  Tableofthe  LokSabha  [See  Appendix
 IV,  annexure  No.  39]

 mt  भक्त  रन  :  इन  सिफारिशों  का

 निर्णय  करने  में  कितना  समय  लगने  की  संभावना

 हैं  धौर  क्या  इस  बारे  में  राज्य  सरकारों  से

 कुछ  परामर्श  किया  जा  रहा  है  ?

 शिक्षा  उप मंत्रो  (डा०  कोण  एल०
 सोमाली  )  :  जी  हां,  जो तजवीज  थी  एक्सटेंशन
 सर्विस  ट्रेनिंग  कालेज  के  लिए,  वह  इनेलो-
 मेंट  की  जा  रही  हैं  प्रौढ़  में  समझता  हूं  कि  इसी
 वर्ष  में  जो  योजना  हैं,  वह  कार्य  रूप  में  परिणत
 कर  दी  जायगी  ।

 Shri  S.C.  Samanta:  May  |  know
 whether  any  representative  of  the  Ministry
 joined  this  seminar  ?

 Dr.  K.  L.  Shrimali:  I  do  not  have  the
 complete  list  here,  but  I  am  quite  certain
 that  for  some  time  the  representatives
 of  the  Ministry  were  there.  Mr.  Pires  the
 Vice-Principal  of  the  Centra)  Institute
 of  Education  was  conducting  the  Semi-
 nar.

 Shri  Joachim  Alva:  Sir,  |  have  been
 authorised  by  Shri  Gidwani  to  put  ques-
 tions  Nos.  563  and  s9!  standing  in  his
 name.

 Mr.  Speaker  :  Has  he  produced  the
 necessary  authority  ?
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 Shri  Joachim  Alva:  Yes,  Sir.
 Mr  Speaker:  Then  he  may  put  ques-

 tion  No.  563  first.

 Budgeting  Defects

 *563.  ShriJoachim  Alva  (on  behalf  of
 Gidwani)  :  Will  the  Minister  of

 Defence  be  pleased  to  state  :

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  recommenda-
 tions  of  the  Public  Accounts  Commit-
 tee  at  page  3  of  their  Ninth  Report  about
 the  unsatisfactory  standards  of  budgeting
 for  the  Defence  Services;  and

 (b)
 Ad

 so,  what  steps  have  been  taken 0  effect  an  improvement  in  this
 regard  ?

 The  Minister  of  Defence  (Dr.
 Katju):  (a)  Yes.

 (b)  Appropriate  instructions  have  been
 issued  to  all  those  who  are  concerned  with
 the  preparation  of  the  budget  estimates.
 Various  measures  have  been  taken  to  ensure
 that  the  information  on  the  basis  of  which
 the  budget  estimates  are  prepared  is
 regularly  and  correctly  furnished  by  differ-
 cnt  authorities,  For  example  arrange-
 ment  has  been  made  for  obtaining  bi-
 monthly  statements  from  the  High  Com-
 Mission  in  London  and  the  Ministries

 responsible  for  procurement  of  stores  in
 India,  indicating  their  expectations  re-
 garding  supply  of  different  stores.  Steps have  been  taken  to  expedite  the  finalisation of  wobks  projects  and  the  issue  of  necessary
 approvals  atleastthrecorfourmonths  before
 the  beginning  of  the  year  to  ensure  that
 the  provision  made  in  the  budget  is  fully utilised.

 Shri  Joachim  Alva:  Are  the  spendin:
 departments  awarding  work  inflating their  estimates  ?

 Dr.  Katju  =  IT  could  not  follow
 the  question,  Sir.

 Mr.  Speaker:  Do  the  spending  depart-
 ments  submit  inflated  proposals  for  the
 budget  provision  ?

 Dr.  Katju:  My  hon.  friend  is  referring  to
 Spending  departments,  There  are  numerous
 sPending  departments.

 Me,  Speaker:  He  may  reply  so  far as  the  question  is  relevant  to  his  Ministry.
 Dr.  Katju  :  I  am  conce  owt

 the  Defance  Mi  istry.
 ened  only  ith

 Mr.  Speaker  :  The  spending  depart- ment  may  be  confined  tothe  Defence  Ministry.

 Dr.  Katju:  In  the  Committee's  re-
 Port  specnic  mention  was  made  only  of  two
 things:  one  was  regarding  storea  and
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 Secondly  about  works,  and  we  have  taken
 specific  measures  to  see  that  there  showd
 be  no  over-estimating  on  those  items.

 Shri  Joachim  Alva:  Are  adequat®
 arrangements  made  for  the  proper  storage
 of  the  bulk  of  defence  stores  at  present
 lying  in  the  open  exposed  to  inclemencies
 of  weather  ?

 Dr.  Katju:  I  can  answer  that  question
 but  it  does  not  arise  out  of  the  Public
 Accounts  Committec’s  Report.

 6
 Shri  Joachim  Alva:  I  am_  quoting

 rom  the  public  accounts  Committec’s.
 Report.

 Mr.  Speaker:  Order,  order.  No
 argument  on  that.  This  questionwas  put
 afew  days  back  and  answered  by  the
 Deputy  Mnister.

 Business  Management  and  Industrial
 Administration

 *g9x.  Shri  Joachim  Alva  (on  belialf  of
 Shri  Gidwani:  Will  the  Minister
 of  Education  be  pleased  to  lay  a  state-
 ment  on  the  Table  of  the  House  showing
 the  amount  that  has  been  sanctioned  so
 far  during  1955-56  to  the  various  insti-
 tutions  for  organising  courses  in  Business

 wansgement
 and  Industrial  Administra-

 tion

 The  Parliamentary  Secretary  to
 the  Minister  of  Education  (Dr.  M.  M.
 Das):  The  rcquired  statement  is  laid
 on  the  Table  of  the  House.  [See  Appendix
 IV,  annexure  No.  20]

 Shri  Joachim  Alva:  Is  Government
 making  a  special  cffort  to  see  that  out
 graduates  trained  abroad  inb  usiness  admin-
 istration  and  efficiency  are  employed
 in  these  institutions  as  most  of  them
 arc  uncmployed  after  their  return.

 Dr.  M.  M.  Day:  We  are  trying  vur
 best  to  employ  as  many  qualified  Indians
 as  possible.

 Shri  Joachim  Alva:  Have  Govern-
 ment  started  a  scheme  by  which  offices
 of  the  Commerce  and  Industry  Ministry
 get  a  short  refresher  course  in  business
 management  in  any  onc  of these  institutions.

 Dr.  MLM.  Das:  There  arc  two  types
 of  courses;  whole-time  and  _  part-time
 courses,  and  any  body  who  is  qualified
 sufficiently  for  admission  is  admitted.

 Dr.  Rama  Rao:  May  |  know,  why
 of  all  the  institutions  inthe  country  the
 Indian  Institute  of  Science,  Bangalore.
 has  been  selected  for  the  purpose  of  con-
 ducting  courses  in  business  management  ?

 Dr.  M.  M.  Das:  It  is  not  for  business
 management.  ‘There  are  three  subjects
 for  which  this  scheme  has  been  started.
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 One  is  business  management,  the  other  is
 industrial  engineering  and  the  third  is
 industrial  administration  So  far  as
 industrial  engiNeering  and  7  industrial
 administration  is  concerned,  three  of  our
 institutes  have  been  given  charge.  They
 are  the  Indian  Institutes  of  Science,  Banga-
 lore,  the  Indian  Institute  of  Technology,
 Kharagpur  and  the  Victoria  Jubilee  Techni-
 cal  Institute  of  Bombay.

 Shri  eps
 Singh:  Sir.  under  Rule

 68  may  permission  to  put  question
 No.  580  ?

 Mr.  Speaker:  Has  he  been  autho-
 rised  >

 Shri  Jaipal  Singh:  Sir,  under  Rule
 68  if  you  authorise  anyone  can  puta  ques-
 tion.

 Mr.  Speaker:  Order,  order.

 ड्रा  S.C.  Samanta:  Sir,  I  have  been
 authorised  by  Shri  Subodh  Hasda  to  put
 question  No  593

 Mr.  Speaker:  He  may  put  that  ques-
 tion.

 Kalai  Kunda  Airport

 *s93.  Shri  S.C.  Samanta  (on  be-
 half  of  Shri  Subodh  Hasda):  Will  the
 Minister  of  Defene  be  pleased  to  state

 (a)  whether  at  is  afact  that  Gov-
 ernment  are  spending  a  large  amount
 of  money  for  remodelling  the  Kalai
 Kond  Airpori;  and

 (b)  ४  so,  the  reasons  for  remodelling
 it  Since  it  was  constructed  in  pre-war  time  ?

 The  Minister  of  Defence  (Dr.  Katju:  -
 (a).  Yes,  Sir.

 (b)  The  Airfield  was  not  constructed  in
 pre-war  time  but  was  built  during  the  last
 war  and  was  abandoned  soon  after  its
 termination.  It  was  not  in  a  good  condition
 wheithe  Indian  Air  Force  toek  it  over.
 The  Airfield  is  being  developed  in  order
 to  ensure  8१६९  and  cffective  operation  of
 modernaircraft.

 Shri  S.  C.  Samanta:  May  I  know
 what  will  be  the  cstimated  cost  of  re-
 modelling  the  airport  and  whether  civilian
 planes  will  also  be  allowed  to  land  there  ?

 Dr.  Katju:  The  cost  will  be  very
 considerable  and  I  do  not  think  it  is  desi-
 rable  to  mention  the  figure  just  now.

 Shri  S.  C.  Samanta:  May  I  know
 what  was  the  recurring  expenditure  that  was
 being  incurred  since  it  was  left  unused  ?

 Dr.  Katju:  I  require  notice  to  answer
 that  question.
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 Shri  S.  C.  Samanta:  Is  it  not  a  fact
 that  there  are  some  unused  planes  lefr
 there  for  a  long  time?

 Dr.  Katju:  I,  really  do  not  know.
 Shri  T.  B.  Vittal  Rao:  Sir,  I  want  tu

 ask  a  question  for  clarification.  The  hon.
 Minister  said  that  the  cost  for  re-modelling
 will  be  considerable  but  it  is  not  desirable
 to  disclose  the  cost.  What  is  there  in  the
 cost  being  disclosed?  It  is  only  in  regard
 0  an  airport.

 Mr.  Speaker:  Perhaps  it  refers  to
 some  military  secret.

 Shri  Jaipal  Singh:  Sir,  may  I  again
 raise  my  point  of  ordef.  Under  Rule
 67(3)  any  Member  may  ask  a  question
 if  the  questions  have  beeen  exhausted.
 May  I  request  that  question  No.  580  he
 answered  ?

 Mr.  Speaker:  Either  he  must  produce
 an  authority  from  the  Member  concerned
 or  the  Chair  should  allow  him  to  put  that
 question  if  it  is  important.

 Shri  Jaipal  Singh:  May  I  request
 you  to  permit  me  to  put  that  question  >

 Mr.  Speaker:  I  do  not  think  it  is  of
 such  importance  that  I  should  permit  it.

 Short  Notice  Question  and  Answer

 Bank  Award

 S.  N.Q.  No.  3.  Shri  Sadhan  Gupta:
 Will  the  Minister  of  Labour  be  pleascd
 to  state:

 (a)  whether  the  Commission  set  up  to
 enquire  into  the  Government’s  modifica-
 tions  of  the  Bank  Award  has  submitted
 its  report;

 (b)  if  so,  the  details  thereof;  and

 (०)  the  action  taken  thereon  ?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a).,  The  Commission
 submitted  its  report  to  Government  on
 (26-7-55.

 (b)  and  (c).  The  Report  is  under
 examination.  Government's  decision
 thereon  will  be  announced  shortly.  The
 Report  will  also  be  published  at  the  same
 time.

 Shri  Sadhan  Gupta:  May  I  know
 whether,  in  view  of  the  fact  that  the  cuts
 in  the  remuneration  are  going  to  take  place
 from  the  24th  August,  Government's
 decision  willbe  arrived  at  and  published
 before  that  date,  and  if  not,  whether  any
 protection  will  be  given  to  the  bank  em-
 ployees  against  cuts,  pending  the  decision
 of  Government  ?
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 Shri  Abid  Ali:  Of  course  we  will  be
 publishing  Government’s  decision  very
 ‘soon  but  it  will  have  no  legal  force.  Neither
 our  decision  nor  the  report  of  the  Commis-
 sion  has  any  legalvalue.  Weare  proposing
 to  come  before  Parliament  with  the  neces-
 sary  piece  of  legislation  to  give  it  legal
 status.

 Shri  Sadhan  Gupta:  May  I  know
 whether  before  taking  a  final  decision,
 Governmen:  would  consult  the  workers  ?

 Shri  Abid  Ali:  No,  Sir.  We  are
 not  consulting  the  interests  again  bu  cause
 the  Commission,  has  already  taken  into
 confidence  the  representatives  of  all  the
 interests  and  there  should  be  an  end  to
 thesc  talks.

 Shri  Sadhan  Gupta:  In  view  of  the
 fact  that  Government  had  given  an  as-
 surance  at  the  time  of  the  discussion  on  the
 modification  of  the  Bank  Award  in  this
 House  that  they  would  accept  the  findings
 of  the  Commission,  may  I  know  whether
 there  is  any  5009८  for  consideration  of  the
 recommendations  or  whether  the  quesiion
 is  only  one  of  implementing  the  recom-
 mendations  ?

 Shri  Abid  Ali:  ‘The  report  is  more
 than  500  pages  and  I  have  already  said
 that  we  are  examining  it.  The  hon.
 Member  may  await  Government’s
 decision  on  that  report.

 Dr.  Lanka  Sundaram:  ‘lhe  question
 put  was  whether  Government  are  going  to
 protect  the  workers  from  any  cuts  because
 Government  cannot  have  any  legal  sanc-
 tion  behind  their  aecisions.  The  Minis-
 ter  has  not  answered  it.  May  I  have  an
 undertaking  from  the  Government  that
 because  the  report  cannot  be  implemented
 by  them  Jegally  without  legislation  in  this
 House,  :hey  will  give  an  assurance  to  this
 House  that  no  cuts  will  be  made  before  this
 question  of  Bank  Award  is  disposed  of?

 Shri  Abid  Ali:  The  Bill  which  we
 will  be  bringing  up  will  have  provision
 for  retrospective  implementation  —  effect.
 ‘Therefore,  the  workers’  interests  will  be
 Protected

 Shri  K.  P.  Tripathi:  May  I  know
 when  the  decision  is  likely  to  be  announced
 aud  when  the  Icgislation  is  likely  tw  be
 introduced  ?

 Shri  Abid  Ali:  It  will  be  during  the
 current  session  of  Parliament,  and  our
 devision  wil!  be  znnounced  either  by  the
 ‘end  of  the  month  or  early  in  September.

 9  AUGUST  955  Written  Answers  3500

 WRITTEN  ANSWERS  TO  QUESTION
 Ex-INA_  Personnel

 *s7r.  Shri  Bhagwat  Jha  Azad:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  con
 vention  of  ex-I.N.A.  Personnel  was
 held  at  New  Delhi  in  May,  19555.

 (b)  if  so,  whether  the  resolutions
 passed  by  the  convention  have  been  re-
 ceived  by  Government;  and

 (c)  whether  Government  have  con-
 sidered  the  demands  made  in  the  reso-
 lutions  ?

 The  Minister  of  Defence  (Dr.
 Katju):  (a)  to  (c).  The  resolutions  passed
 by  the  convention  of  ex-I.N.A.  personnel
 in  May  7955  were  received  by  Government.
 The  demands  made  therein  we.e  considered
 and  it  was  held  that  the  co  ions  already
 granted  were  adequate  sg  no-  further
 liberalisation  was  possible.

 Andamans

 “$72.  Shri  Raghavaiah:  Will  the
 Minister  ot  Home  Affairs  be  pleased  to
 state:

 (a)  the  progress  made  towards  the
 colonisation  of  the  Andamans  by  peo-
 ple  from  the  mainland:

 (0)  the  number  of  families  from  cach
 State  of  India  which  have  settled  there
 under  the  Five  Year  Plan;  and

 (c)  what  publicity  Government  have
 given  to  the  schemes  of  colonisation  in
 the  various  States  from  where  the  scttlers
 arc  ta  be  recruited  ?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  (a)  and  (b).  A
 statement  containing  the  necessary  in-
 formation  is  !aid  onthe  Table  of  the  Housc.
 [See  Appendix  IV,  annexure  No.  2).

 (c:  The  States  concerned  themselves
 publicise  the  schemes  for  colonisation  in  the
 Andamans.  Officers  from  the  Anda-
 mans  also  visit  the  States  from  time  to  time
 to  explain  the  schemes  to  intending  sct-
 ters.

 Scholarships

 *$776  Pandit  0.  N.  Tiwary:  Will  the
 Minister  of  Education  be  pleased  tu
 state:

 (a)  whether  it  is  a  fact  that  the  Scho-
 larships  granted  to  the  students  of  the
 Backward  Clesses  are  required  to  be
 refunded  if  it  is  later  proved  that  the
 income  of  the  parents/guardians  is  higbcr
 than  the  limit  prescribed  iD  the  regul:
 tions  on_  the  subject;  and
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 (b)  if  so,  the  total  amount  so  refunded
 during  the  last  three  years  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Yes,  Sir.

 (0)  Rs.  2,257/-.

 Social  Welfare  Centre

 “$79.  Shri  Rishang  Keishing:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  number  of  orphaMs  in  the
 Social  Welfare  Centre  of  Kanglatongbi
 Manipur  at  present;

 (b)  the  contributions  made  by  Governe
 ment  towards  the  maintenaNce  of  the
 Centre;

 (c)  the  housing  arrangements  for  its
 inmates;  and

 (d)  the  scheme  for  the  improvement
 of  the  Centre?

 The  Parliament>ry  Sec~etary  to
 the  Minister  of  Edu  ation  (Dr.  M.  M.
 Das):  (a)  29.

 (b)  Nil.

 (c)  Inmates  arc  kept  in  three  Kuccha
 sheds.

 (d)  The  Centre  has  schemes  for  the
 construction  of  new  buildings  for  the
 iMmates  aNd  for  arranging  for  them  ins-
 truction  in  arts  and  crafts

 मिस्टर  लडाकू  विमान

 जब.  1.16  एम०  एल०  दीदी  :  क्‍या

 रक्षा  मंत्री  यह  बतान  की  कृपा  करेंगे  कि  :

 (क)  मिस्टर  लड़ाकू  विमान  फ़ांस  से
 संभवत:  कब  प्राप्त  होगें;  और

 (ख)  भारतीय  विमान  चालकों  को

 उन्हें  चलाने  के  सम्बन्ध  में  प्रशिक्षण  किस
 प्रकार  दिया  जायगा  ?

 रक्षा  संगठन  मंत्री  (श्री  त्यागी)  :  (क)
 कौर  (ख).  यह  सार्वजनिक  हित  में  न  होगा
 कि  लड़ाक्‌  विमानों  की  प्राप्ति  सम्बन्धी  योजना

 प्रकट  की  जाय  ।  तथापि  यह  कहा  जा  सकता  हैं
 कि  सरकार  ने  मिस्टर  लड़ाकू  विमानों  के

 क्रय  के  लिये  कोई  भ्रार्डर  नहीं  दिया  हैं  |
 200  LSD.  2
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 Horror  Comics

 +583.  Shri  R.  N.  S.  Deo:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state  the

 we
 $  taken  or  proposed  to  be

 taken  by  overnment  to  prevent  pro-
 duction  of  horror  comics  in  the  country?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  A  ban  has  been
 imposed  on  the  import  into  India  of  ho..or
 comics  from  abroad,  under  Section  79
 of  the  Sea  Customs  Act  by  a  notification
 dated  8th  Junc,  3955  and  it  is  further  pro-
 posed  to  introduce  a  Bill  in  the  Parlia-
 ment  for  this  purpose  shortly.

 बुनियादों  शिक्षा

 *+५६४.  श्री  भागवत  झा  आजाद  :  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  क्‍या

 सरकार  बुनियादी  शिक्षा  क  विविध  पहलु प्र ों
 पर  विचार  करने  के  लिये  सरकारी  तौर  गैर-

 सरकारी  विशेषज्ञों  का  एक  सम्मेलन  करन  का
 विचार  करती  है  ?

 शिक्षा  मंत्रो  क ेसमा सचिव  (डा०  एम०
 एम०  दास)  :  नही,  जी  ।

 National  Physical  Laboratory

 *s95.  Pandit  0.  N.  Tiwary:  Will
 the  Minister  of  Natural  Resources  and
 Scientific  R  ch  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Rain
 and  Cloud  Physics  Research  Unit  has
 been  set  up  at  the  Na.ional  Physical
 Laboratory  Delhi;

 (b)  whether  trajned  personnel  is
 availa.le  for  the  purpose;  and

 (c)  if  not,  whether  Government
 P  07०५८  to  appoint  foreign  experts  to  man
 it?

 Th  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  (a)  Yes,  Sir

 (b)  The  Officer-in-Charge  of  the  Unit
 is  a  qualified  scientist.  Itis  also  proposed
 to  depute  two  technical  officers  to  Australia
 for  training.

 (०!  Does  not  arise.

 Octroi  Duty

 *g96.  Shri  Rishang  Keishing:  Will
 the  Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  t'  e  Govern-
 ment  of  Manipur  instructed  all  police

 our
 osts  at  Mao,  Kang  okpi,  Bishenpur
 Pallel  not  to  allow  entry  Of  iron  s  ‘raps

 cigarettes  and  other  commodities  liable  to
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 octroi  duty  without  production  of  octroi
 receipt  from  Imphal  Town  Fund  Office
 even  though  the  goods  are  meant  for  areas

 gee
 the  Imphal  Town  Fund  Ares;

 a

 ®
 if  ‘so,  the  action  taken  for  re-

 moval  of  this  difficulty?
 The  Minister  of  Home  Affaire

 (Pandit  G.  B.  Pant):  (a)  No.
 (b)  Does  not  arise.

 Boaks  for  Noeo-Literates

 Pacdit  D.  N.  Tiwary:
 *s08.{  ShrijJRaana  Raman:
 Will  the  Minister  of  Education  be

 pleased  to  lay  a  statement  on  the  T.ble
 of  the  House  showing;

 (a)  the  number  of  books  for  Neo-
 literates  which  have  been  submitted  to
 the  Secretary,  Folk  Literature  Committee
 in  connection  with  the  prize  competition
 this  year;

 (0)  the  names  of  the  regional  lan-
 guages  iN  which  the  books  have  been
 submitted;  and

 (c)  the  number  of  prizes  awarded
 im  each  language  with  the  names  of  suc-
 cessful  competitors  ?

 The  Parliamentary  Secretary  to
 che  Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  to  (c).  St  tement  is  laid  ०7  the
 Table  of  the  House.  [See  Appendix
 १५,  annexure  No.  22].

 Scheduled  Tribes

 *s99.  Shri  Ris
 ig  _Keishing

 Will
 the  Minister  of  Home  ‘airs  be  pleased
 to  state

 (a)  the  amounts  of  money  allotted
 by  the  Government  of  India  during
 195°-56.  for  the  welfare  of  the  Sche-
 duled  Tribes  of  MaNipur;

 (b)  the  amounts  expended  and  lapsed
 out  of  the  C  ntral  grante  sanction  d  for
 this  purpose  during  1953-54  and  1954-555

 (०)  the  reasons  which  have  caused
 the  lapse  of  the  moNey;  a

 (d)  the  measures  adopted  by  Govern-
 meNt  to  prevent  recurrence  of  it  in  future  ?

 Tre  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  (a)  A_  tentative
 c  iling  of  Rs.  4°50  lakhs  has  been  fixed
 durin  :  1955-56  forthe  welfare  of  Scheduled
 Tribes  of  Manipur.  Final  allotment  will

 after  the  schemes  prepared  by  the
 State  Government  have  been  scrutinised
 efd  epproved
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 (b)  to  (d).  A  statement,  containing  the
 information,  is  laid  on  the  Table  of  the
 House.  (See  Appendix  IV,  annexure
 No.  23].

 Petroleum  in  West  Bengal

 258.  Shri  N.  B.  Chowdhury:  Will
 the  Minister  of  Natural  Resources
 and  Scientific  Research  be  picased  to
 state  whether  it  is  a  fact  that  existence
 of  a  good  quality  of  petrol  has  been  in-
 dicated  in  the  course  of  a  preliminary
 survey  conducted  by  the  Stanvac  Project
 at  Ramnagar  within  P.  S.  Khanakul  in
 the  District  of  Hooghly,  West  Bengal?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  No,  Sir.  Messrs
 Standard  Vacuum  Oil  Company  are
 carrying  out  experimental  shootings  for
 reflection  survey  in  selected  areas  in  West
 Bengal.  It  is  too  early  to  say  anything
 about  existence  of  a  good  quality  petrol  in
 West  Bengal

 New  Branches  of  Banks

 259.  Shri  Anirudha  Sinha:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  the  number  of  applications  re-
 ceived  by  the  Reserve  Bank  of  India  from
 Scheduled  Banks  for  opening  their  bran-
 ches  abroad  during  the  year  1954-55  and
 the  number  out  of  them  accepted;  and

 (b)  the  number  of  applications  re-
 ceived  during  the  same  period  from
 foreign  banks  for  opening  thcir  branches
 in  this  country  and  the  number  out  of  them
 accepted  ?

 The  Minister  of  Revenue  and
 Defence  Expenditure  (Shri  A.  C.
 Guha):  (a)  During  the  period  the  rst
 April,  1954,  to  the  33st  March,  1955,
 five  applications  were  received  from  four
 scheduled  banks  for  opening  branches
 outside  India,  out  of  which  two  were
 granted,  one  was  rejected  and  the  other
 two  are  under  consideration.

 (b)  During  the  period,  two  applica-
 tions  were  received  from  one  foreign  bank.
 Both  of  them  were  initially  rejected.  One
 of  them  was,  however,  subsequently  re-
 considered  and  the  necessary  licence  was
 granted  on  the  sth  July,  1955.

 Smuggling

 260.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  whether  there  ‘have  been  any
 cases  of  smuggling  on  the  borders  of  East
 and  West  Punjab  during  7955  so  far;

 (b)  if  so,  the  number  of  smugglers
 detected  and  convicted;
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 (c)  the  number  of  Indian  and  Pakistani
 smugglers  separately  ;

 (9)  whether  any  of  them  held  _  pass-
 port  of  cither  countries  and  if  so,  their
 number;  and

 (e)  the  total  value  of  the  goods  seized
 at  the  preventive  check-posts  during  the
 same  period?

 The  Minister  of  Revenue  and
 Defence  Expenditure  (Shri  A.C.
 Guha):  (a)  Yes,  Sir.

 (b)  The  number  of  smugglers  detected
 and  the  number  departmentally  penalised
 during  7955  (up  to  the  end  of  May  7955)
 were  235  and  I89  respectively.  There
 were  no  convictions  in  a  court  of  law,  as
 no  prosecutions  were  launched.

 (c)  Out  of  235  persons  mentioned  in  (b)
 II9  were  Indians  and  36  were  Pakistanis.

 (d)  Out  of  235  persons  mentioned
 above,  available  information  shows  that
 I§4  persons  held  passports.

 (९)  The  total  value  of  goods  seized
 during  I955  (up  to  the  end  of  May  7955)
 was  Rs.  68,278/-.

 Indo-Pahistan  Travel

 261  S"rdar  Iqbal  Singh: ०  Shri  D.  C.  Sharma:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  many
 cases  of  illegal  entry  into  India  of  persons
 without  valid  travel  documents  have
 been  detected  recently  on  the  Indo-Pakistan
 borders;  and

 (b)  if  so,  the  number  of  such  cases
 that  were  reported  during  the  period
 from  the  Ist  February,  r955  to  the  end
 of  July;  7955  ?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  (a)  and  (b).  The
 information  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  in  due
 course.

 Andaman  Islands

 262.  Shri  Ibrahim:  Will  the  Minis-
 ter  af  Home  Affairs  be  pleased  to  state:

 (a)  the  total  strength  of  labour  force
 maintained  in  the  Andaman  Islands  during
 the  years  1952,  953  and  79543  and

 (b)  the  total  expenditure  involved
 in  cach  of  these  years  ?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  (a)  and  (b).  The
 total  strength  of  the  Andaman  Labour
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 Force  and  expenditure  thereon  during  the
 financial  years  1952-53,  1953-54  and
 I954-55  were  as  follows:—

 Year  Strength  Bxpenditure

 Rs.
 1952-53,  707  3,55:946
 1953-54  635  3,83,796
 1954-55  582  2,99,200

 Geological  Survey

 263.  Shri  Ibrahim  :  Will  the  Minis-
 er  of  Natural  Resources  and  Scien-

 tific  Research  be  pleased  to  state  :

 «)  whether  =  any
 ne

 survey
 has  been  taken  up  recently  during

 he
 year  by  the  Geological  Survey;

 (0)  if  so,  what  are  its  findings  ?

 The  Minister  of  Natural  Resourees
 (Shri  K.  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  The  reports  are  not  ready  as  yet.
 The  result  of  surveys  undertaken  this  year
 will  be  published  in  the  Annual  General
 Report  of  the  Geological  Survey  of  India
 for  7955  (Records  Part  I).  A  copy  of
 this  publication  will  be  supplied  to  the
 library  of  the  House,  when  received.

 संगीत  नाटक  अकादमी

 २६४.  डा०  सत्यवादी  :  क्‍या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  संगीत
 नाटक  भ्र का दमी  की  ओर  से  चालू  वित्तीय  वर्ष  में
 जब  तक  किन  किन  संस्थापकों  की  सहायता  दी

 गयी  है  दौर  प्रत्येक  को  कितनी  धनराशि  दी
 गयी  है  ?

 छिछला  मंत्री  के सनासचिश  (डा०  एम०

 एम०  दास  )  :  चालू  वित्तीय  वर्ष  में  श्रमी  तक

 संगीत  ताटक  पश्रकादमी  ने  किसी  संस्था  की

 सहायता  क  लिये  कोई  प्रदान  मंजूर  नहीं  किया

 है

 Census’

 «६;  Shri
 Krishnacharya  Joshi:  Will

 the  Minister  of  Affutrs  be  plicas-
 ed  to  state  whether  the  Government  of
 Hyderab  d  have  published  the  District
 Census  Handbooks  and  the  Miscellane-
 ous  State  Publications?
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 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  The  Government
 of  Hyderabad  have  not  yet  published
 the  District  Census  Handbooks.  They  do
 not  intend  to  publish  any  ‘miscellaneous’
 State  publications  so  far  as  the  Census  of
 I95I  is  concerned.

 Shipping  Freight

 266.  Shri  Jhulan  Sinha  :  Will  the
 Minist.r  of  Finance  be  pleased  to
 state:

 (-)  the  amount  of  freight  earned
 by  Indian  ships  in  ‘coastal  and  over-
 seas  trade  during  the  years  1953-54,  and
 1954-553  and

 Cb)
 the  percentage  it  bears  to  the

 total  amount  spent  by  the  coun  ry  on
 account  of  freight  during  this  period  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Finance  (Shri  8.  R.
 Bhagat)  (a)  The  total  freight  earnings
 of  the  Indian  shipping  companies  during
 1953-54  amounted  to  :—

 Rs.

 Coastal  trade  -  10,82,11,000,
 Overseas  trade  8,24,30,000

 TOTAL  9,06,4I  000

 Figures  for  1954-55,  are  not  yet  avail-
 able.

 (b)  29  per  cent.

 भारतीय  पुस्तकों  की  भेंट

 २६७.  श्री  विभूति  मिश्र  :  क्‍या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  सरकार  ने

 टोकियो  (जापान)  के ओकुरायामा  कल्चरल

 रिसर्च  इन्स्टीट्यूट  को  कुछ  भारतीय  पुस्तकें
 भेंट  की  हैं;  शौर

 (ख)  यदि  हां,  तो  उनकी  संख्या  कितनी

 है  कौर  बे  किन  विषयों  की  हैं  ?

 दिक्षा  मंत्री  क ेसमाचार  (डा०  कम

 एम०  बास)  :  (क)  नहीं,  जी  I

 (ख)  प्रश्न  नहीं  उठता
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 भतपूर्व  भारतीय  नेशनस  प्रोमो  (स्वाद  हिन्द
 फौज)  के  सेनिक

 २६८.  श्री  भक्त  वहन  :  क्‍या  रक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  आजाद  हिन्द  फौज  के  कितने
 सैनिकों  के  “गैलेंटरी”  तथा  “नान  गैलेंटरी”
 पदकों  व  डंकोरंशन्स  से  सम्बन्धित  आर्थिक
 भत्तों  को  रोक  लिया  गया  था;

 (ख)  कितने  सैनिकों  को  ऐसी  धनराशि
 फिर  से  दी  जाने  लगी  है;  और

 (ग)  उनको  मासिक  अथवा  विधिक
 राशि  कितनी  दी  जाती  है  ?

 रक्षा  मंत्रो  (डा०  काटजू )  :  (क)  जब

 तक  सिर्फ  २०  ऐसे  मामले  निगाह  में  ग्राम  हैं  ।

 (ख)  सभी  मामलों  में  ।

 (ग)  २७७  रुपये  प्रति  महीना  t

 Bye-Elections

 269.  {Pandit  D.N.  Tiwari  :
 {  Seth  Govind  Das  :

 Will  the  Minister  of  Law  be  pleased
 to  state:

 (a)  the  number  of  bye-elections  to
 the  State  Legislatures  and  the  Lok
 Sabha  held  since  the  General  Elections;
 and

 (0)  the  number  of  votes  polled  by
 the  main  All-India  Parties  separately  ?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas)  (a)  A  statement
 is  laid  on  the  T  ble  of  the  House.  [See
 Appendix  IV,  annexure  No.  24].

 (b)  The  information  is  teing  collected
 and  will  be  laid  on  the  Table  of  the  House
 when  received.

 Import  Duty  Rebates

 270.  Shri  Tulsidas  :  Will  the  Minister
 of  Finance  be  pleased  to  state  :

 (a)  the  names  of  the  items  in  respect
 of  which  rules  h  ve  been  finalised  for
 the  grant  of  rebate  on  import  duty  on
 raw  materials  and  the  finished  articles
 subsequently  exported;
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 (b)  the  number  of  parties’  which
 have  availed  of  this  concession  in  res-
 pect  of  each  of  these  different  products;
 and

 (c)  the  total  value  of  rebate  so  grant-
 ed  an

 case  of  each  of  these  commodi-
 ties

 The  Minister  of  Revenue  and  Defence
 Expenditure  (Shri  A.C.  Guha):  (a)
 Presumably  the  Hon’ble  Member  is  referring
 to  the  rules  finalised  under  section  438
 of  the  Sea  Customs  Act,  7878  as  inserted
 by  the  Sea  Customs  (Amendment)  Act,
 1953  The  required  information  is  con-
 tained  in  the  statement  which  is  placed  on
 the  Table  of  the  Lok  Sabha.  [See  Appendix
 IV,  annexure  No.  25].

 (b)  The  number  of  parties  who  have
 made  exports  under  he  drawback  scheme
 is  as  follows:—

 Cotton  yarn  and  cloth  706
 Artificial  silk  =  5
 Plastic  goods
 Dry  Radio  batteries  I
 Linoleum  है  I
 Others  .  Nil.

 (c)  In  respect  of  cotton  yarn  and  cloth
 a  drawback  of  Rs.  89,79773/-  has  been
 already  paid.  Claims  for  the  following
 amounts  of  drawback  have  been  made

 under
 different  schemes  but  not  yet

 paid  :--
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 Rs.

 i.  Cotton  yarn  and

 cloth  10,209,  0  ०
 2.  Artificial  silk  cloth  4;160  3  0
 3.  Plastic  goods  I,439  73  ०
 4.  Dry  Radio,  batteries  I,00,560  I5  ०
 5.  Linoleum  मु  566  4  ०

 TOTAL  *  I,I6,936  3  ०

 अमरीकी  विद्यानों

 २७१.  श्री  कृष्ण लाय  जोद  :  क्‍या
 शिक्षा  मंत्री  यह  बताने की  कृपा  करेंगे  कि
 भारत  सरकार  की  विभिन्न  छात्रवृत्ति  योजनाझों
 के  श्रधथीन  'राजकमल  कितने  फीकी  विद्यार्थी
 भारत  में  विद्यालय  कर  रहे  हैं  ?

 शिक्षा  मंत्रों  क ेसमापनीय  (डा०  एस०

 एस०  दास)  :  १५१.

 Written  Answers  35I0

 Scheduled  Tribes

 272.  Shri  Rishang  Keishing  :  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  amounts  of  money  allotted  to
 the  Government  of  Assam  by  the  Gov-
 ernment  of  India  for  the  welfare  of  the
 Scheduled:  Tribes  in  Assam  during
 1955-56;

 (0)  whether  any  amount  out  of  the
 Central  Grants  sanctioned  for  this  pur-
 pose  during  1953-54  and  1954-55  lapsed;

 (c)  if  so,  the  reasons  therefor,  and

 (a)  the  measures  adopted  to  prevent
 recurrence  of  such  cases  of  lapse  in
 future  ?

 The  Minister  of  Home  Affairs
 (Pandit  ७  B.  Pant):  (a)  Rs.  .55  lakhs.

 (b)  Yes,  but  the  major  portion
 of  the  grants  was  utilized.

 (c)
 Mainly

 due  to  the  non-availability
 of  technical  personnel,  lack  of  timely
 availability  of  material  and  delay  in  the
 preparation  of  plans  and  estimates  bor  brid-
 ges  and  roads,  etc.

 (d)  In  order  to  ensure  that  the  amounts
 allotted  to  the  various  States  for  the
 welfare  schemes  do  not  lapse,  the  State
 Government  have  been  asked  to  prepare
 their  schemes  in  two  parts.  The  first
 part  will  include  schemes  which  will  be
 spread  over  more  than  one  year  so  that
 once  a  scheme  is  approved,  the  State
 Government  can  continue  to  incur  ex-
 penditure  on  it  even  though  they  are
 unable  to  spend  the  whole  amount  allotted
 in  any  one  year.  In  the  case  of  annual
 schemes,  it  has  been  impressed  upon  the
 State  Governments  that  their  execution
 should  be  completed  within  the  year  as
 far  as  possible,

 Estate  Duty

 2
 Bé

 Shri  Tulsidas:  Will  the  Minister
 of  F  ce  be  pleased  to  state  the  num-
 ber  of  cases  registered  for  assessment
 of  Estate  Duty  during  the  financial  years
 I953-54,  7954-55  and  til]  the  end  of  June
 I955?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  The
 number  of  Estate  Duty  cases  registered
 for  assessment  are  as  follows

 During  1953-54,  मु  347
 During  1954-5  2,I22
 During  1955-56.  (till  the  end

 of  June  7955)  790

 Total  cases  registered  up  to  end
 of  June  795६5  .  4259
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 Foreign  Nationals

 274.  Shri  0.  C.  Sharma:  Wij)!  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  any  nationals  of  foreign
 States  have  been  deported  from  India
 during  955  so  far;

 {b)  if  so,  their  total  number  and  the
 names  of  the  countries  to  which  they
 belonged;  and

 (c)  the
 grounds

 of  their  deportation
 from  India

 The  Minister  of  Home  Affairs
 (Pandit  G.  8,  Pant):  (a)  to  (०.  Parti-
 culars  of  foreigners  who  have  been  depor-
 ted  under  orders  of  Government  of  India
 are  given  below  :—

 Num-  Nationality  Grounds  for  depor-
 ber  tation

 9  4  Tibetan  Undesirable  Social
 activities.

 Undesirable  acti-
 vities;  Smuggler.

 3  Tribal  Pathan  Ex-deportee;  unde-
 sirable  foreigner.

 International  Crooks.
 Security  and  Politi-

 cal  reasons.

 i  Dubai

 3  Germans
 3  Portuguese

 Information  in  respect  of  foreigners
 who  may  have  been  deported  by  State
 Governments  under  their  own  powers
 is  not  available.

 National  Plan  Certificates

 275.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Fimance  be  pleased  to  state
 the  total  amount  raised  so  far  under
 the  National

 Plan  Certificates,  State-
 wise

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha):
 Statewise  figures  of  total  collections  under
 the  National  Plan  Certificates  upto  the  end
 of  March,  7955  are  roughly  as  followe:—

 State  Amount
 (In  thousands  of

 Rupee)

 Ajmer.  10533
 Andhra.  मु  7578
 Assam  4575
 Bhopal.  ‘1,04

 Binet.
 '  20557

 ombay  242,44
 Coorg.  1,48
 Cutch.  :  2,25
 Delhi  36,83
 Himachal  Pradesh.  2,04
 Hyderabad  11,48,
 ammu  and  Kashmir  1,79

 adras  24,88
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 Madhya  Bharat  7:04,
 Madhya  Pradesh  30,3I
 Mysore  $5,77
 Orissa.  449
 Pepsu-.  13,33
 Punjab.  72559
 Saurashtra  23,89
 Rajasthan  19,40
 Travancore-Cochin  2,24
 Uttar  Pradesh  I,I6,36
 Vindhya  Pradesh  7536
 West  Bengal.  67,743

 Tora  7937353

 Estate  Duty

 276  Shri  M.  L.  Agrawal  : 70.६  Shri  L.  N.  Mishra  :

 Will  the  Minister  of  Finance  be
 pleased  to  s‘ate  the  amount  _  collected
 so  far  under  the  Estate  Duty  Act
 (State-wise)  since  the  st  February.
 7955  ?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah)
 The  total  amount  collected  undcr  the
 Estate  Duty  Act,  3953  from  Ist  February
 955  to  the  end  of  June,  1955)  is  Rs.
 52349,227.  A  statement  showing  State-
 wise  figures  of  collection  is  laid  on  the
 Table  of  House.  [See  Appendix  IV,
 ann-xure  No.  26].

 Deputations  Abroad

 277.  Shri  Kamath  :  Will  the  Minister
 of  Finance  be  pleased  to  state  :

 (a)  the  number  of  official  delegations
 that  visited  foreign  countries  during
 the  years  1952-53,  1953-54  and  1954-555
 separately  ;

 (b)  the  breakdown  of  each  of  these
 figures,  Ministry-wise  ;

 (c)  the  total  expenditure  incurred  on
 them,  year-wise  ;  and

 (d)  the  names  of  the  countries  visit-
 ed  by  each  delegation  year-wise  ?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah)  :  (a)
 to  (d).  The  information  is  being  collected
 and  will  be  laid  07  the  Table  of  the  House
 as  soon  as  available.

 Minister’s  Discretionary  Fund

 278  Shrimati  Ila  Palchoudhury  :
 Will  the  Minister  of  Education  be  pleased
 to  state  :

 (a)  the  total  amount  of  grants  that
 has  been  made  so  far  out  of  the  Edu-
 cation  Minister’s  Discretionary  Fund
 for  the  current  financial  year  :
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 (b)  the  amount  of  grant  and  the
 name  of  each  of  the  institution  or  per-
 son  to  whom  these  grants  have  been
 made,  ;  and

 (c)  the  names  of  applicants  whose
 applications  have  not  yet  been  dispos-
 ed  of  during  the  same  period  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  to  (c).  Two  statements  are  placed  on
 Table  of  the  House.  [See  Appendix  IV,
 annexure  No.  27}.

 Seismic  Refraction  Survey

 279.  ShriN.  B.  Chowdhury:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleascd  to  state  :

 (a)  whether  compensation  is  being
 paid  by  the  India  Stanvac  Project  for
 the  losses  caused  due  to  the  _  seismic
 refraction  survey  in  West  Bengal  ;

 (b)  if  so,  in  how  many  cases  such
 compensation  has  been  paid  up  tothe
 end  of  Junc,  955  ;  and

 (c)  the  amount  of  compensation  so
 paid  ?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya)  :  (a)  to  (c).  In-
 formation  is  being  collected  and  will  be
 placed  on  the  Table  of  the  House,  when
 received.

 Reservation  of  Seats  for  Nepalese
 Students

 280.  Th.  Jugal  Kishore  Sinha  :  Will
 the  Minister  of  Education  bc  pleased  to
 state  :

 (a)  the  steps  taken  or  proposed  to  be
 taken  for  reservation  of  $  atsfor  the
 Nepalese  students  in  the  Techn'cil
 Institut.ons  in  India  to  fulfil  the  obli-
 gations  under  the  Techincal  Co-opera-
 tion  Scheme  of  the  Colombo  Plan  ;  and

 (b)  whether  the  reservation  of  such
 seats  has  been  or  will  be  made  in  Uni-
 versities  of  one  or  more  States  ?

 The  Parliamentary  Secretary  to
 to  the  Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Some  _  State  Governments
 and  Universities  have  been  requested  to
 reserve  seats  in  institutions  under  their
 control  for  the  Nepalese  scholars  under
 the  Colombo  Plan  in  subjects  in  which
 the  Government  of  Nepal  desired
 their  nationals  to  be  trained  under  the
 technical  Cooperation  Scheme.
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 (0)  Such  reservations  are  made  in
 Universities  of  more  than  one  State.

 Iron  Ore

 281,  Shri  Veeraswamy:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 are  iron  ore  deposits  in  Madras  State,
 and

 (b)  if  so,  whether  any  survey  has
 been  carried  out  recently  ?

 The  Minister  of  Natural  Resources

 Set
 K.  D.  Malaviya):  (a)  and  (b).  Yes,

 ir.

 War  Compensation

 282.  Shri  Rishang  Keishing:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  the  amount  so  far  distributed  out
 of  the  60  lakhs  of  rupees  sanctioned  for
 the  war-affected  people  of  the  Assam
 Relief  Mcasures  areas  of  Manipur;  and

 (b)  when  the  distribution  of  money
 will  be  over?

 The  Minister  of  Defence  Organi-
 zation  (Shri  Tyagi):  (a)  Rs.  9°30  lakhs.

 (0)  Exact  date  cannot  be  forecast.
 Although  a  sum  of  Rs.  60  lakhs  has  been
 sanctioned  for  the  purpose,  a  provision
 of  Rs.  40  lakhs  has  actually  been  made  in
 the  budget  for  the  year  1955-56  Bulk
 of  this  latter  amount  is  expected  to  be
 distributed  by  the  end  of  the  current
 financial  year.

 Development  of  Library  Movement

 283.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Education  be  plcased  to  state:

 (a)  the  amount  of  grant  sanctioned
 or  proposed  to  be  sanctioned  to  the  States

 ‘as  part  of  the  scheme  for  educational
 development  in  the  country  in  respect
 of  development  of  the  library  movement
 and  establishment  of  a  library  service  in
 1955-563  and

 (6)  the  names  of  the  States  to  which
 grants  were  sanctioned  during  7954  and
 955  and  the  amount  spent  by  them  in
 these  years  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Education  (Dr.  M.  M
 Das):  (a)  and  (b).  A  statement  is  laid
 on  the  Table  of  the  House.  [See  Appen-
 dix  IV,  annexure  No.  38].  .



 9th August, 955  (Tuesday)

 LOK  SA  BHA
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 LOK  SABHA  laid  within  the  prescribed
 period.

 7
 lesday,  998  aegis  T86S,  [Placed  in  Library.  See  Index

 No.  S.-237/55).
 Tne  Lok  Sabha  met  at  Eleven  of

 the  Clock.

 (Mr.  Speaker  in  the  Chair.)
 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 2:02  जब,
 PAPERS  LAID  ON  THE  TABLE

 11... अ  or  Tasivy  COMMISSION  ON
 ‘ONTINUANCE  OF  PROTECTION  TO  GRIND-
 nc  Wuexis  Inpustry  Erc.

 The  Deputy  M_nister  of  Commerce
 nd  Industry  (Shri  Kanungo):  I  beg
 >  lay  on  the  Table  a  copy  each  of
 3९  following  papers,  under  sub-sec-
 on  (2)  of  section  36  of  the  Tariff
 ‘ommission  Act,  ‘1951;

 (l)  Report  (1955),  of  the  Tariff
 Commission  on  the  continu-
 ance  of  protection  to  the
 Grinding  Wheels  Industry.

 (2)  Ministry  of  Commerce  and
 Industry  Resolution  No.  16(3)
 —T.B/54,  dated  the  2nd
 August,  ‘1955.

 (3)  Ministry  of.  Commerce  and
 lustry  Notification  No.  6 (3)—T.B  154,  dated  the  255

 (4)  Statement  Under  proviso  to
 een  0९3)  of  the  Tariff ton  Act,  95l,  ex.
 dacuments  referreq  t to  (3)  above  could  ae  2

 209  LSD—

 STaTEMENTS  SHOWING  ACTION  TAKEN
 By  GOVERNMENT  ON  ASSURANCES  ETC.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 I  beg  to  lay  on  the  Table  the  follow-
 ing  statements  showing  the  action
 taken  by  the  Government  on  various
 assurances,  promises  and_  undertak-
 ings  given  by  Ministries  during  the
 various  Sessions  shown  against  each:

 l.  Supplementary  Statement  No.
 Iv.—Ninth  Session,  ‘1955,  of
 Lok  Sabha,

 [See  Appendix  IV,  annexure
 No.  29]

 2.  Supplementary  Statement  No,
 VIII.—Eghth  Session,  1954,  of
 Lok  Sabha,

 [See  Appendix  IV,  annexure
 No.  30]

 3,  Supplementary  Statement
 No.  XII—Seventh  Session,
 1954,  of  Lok  Sabha.

 [See  Appendix  IV,  annexure
 No.  3!].

 Statement 4  Supplementary
 No.  XVIII.—Sixth  Session,

 1954,  of  Lok  Sabha,
 [See  Appendix  IV,  annexure

 No.  32).
 5,  Supplementary  Statement

 No.  XXIII.—Fifth  Session,
 ‘1953,  of  Lok  Sabha,

 [See  Appendix  IV,  annexure
 No.  33]

 6.  Supplementary  Statement
 No,  XXVIII.—Fourth  Session,
 ‘1953,  of  Lok  Sabha.

 [See  Appendix  IV,
 No.  34),
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 (Shr,  Sstya  Narain  Sinha)
 i  Suplementary  Statement

 No,  XXXID.  Third  Session,
 ‘1953,  of  Lok  Sabha,

 (See  Appendix  IV,  sumenrre
 No.  36),

 -  8.  Supplementary  Statement
 No,  XXXI—Gecond  Session,

 052  ‘of  Lok  Sabha.
 (See  Appendix  IV,

 No.  36),
 enperure

 CITIZENSHIP  BILL
 Mr.  Speaker:  Before  we  proceed

 with  the  further  discussion  on  the
 Citizenahip  Bul,  I  would  like  to  know
 the  time  that  will  be  taken  by  Gov-
 ernment  for  replying  to  the  discussion
 on  that  Bill.  The  balance  of  time
 available  is  2  hours  and  57  minutes—
 roughly,  three  bours.

 The  Depoty  Minister  of  Home
 Affairs  (Shri  Datar):  About  one
 hour.

 Mr.  Speaker:  That  means  there  are
 two  hours  available  for  the  further
 discussion  of  the  Bil)  now.

 The  House  will  now  proceed  with
 the  further  consideration  of  the  Bill
 moved  by  Pandit  G.  B.  Pant  on  the
 Sth  August,  ‘1988,  along  with  the
 amendment  to  the  motion  for  refe-
 rence  to  the  Joint  Committee.  I  think
 Shri  Veeraswamy  was  on  his  legs  yes-
 terday.

 Gari  Veeraswamy  (Mayuram—Re-
 eerved—Sch.  Castes):  Yesterday  in
 हम  suggested  to  the  House
 that  there  must  be  better  and  more
 cangenial  relationship  between  the
 commonwealth  countries.  I  proceed-
 ed  to  refer  to  the  lot  of  our  Indians
 in  Ceylon  who  constitute  abour  ten
 lakhs  of  the  Ceylon  population.  The
 House  knows  that  the  majority  of  the
 people  of  Indian  origin  in  Ceylon  are
 Tamilians  and  20  I  wish  to  draw  the
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 to  bring  them  here  and  treat  them  as
 citizens  of  India  and  give  them  all
 possible  help  to  rehabilitate  them-
 selves,  as  Government  has  been
 doing  in  the  case  of  displaced  persons
 from  East  and  West  Pakistan.

 The  next  point  I  want  to  refer  to
 is  the  South  African  problem.  In-
 dians  in  South  Africa  have  been  dis-
 eriminated  against  by  the  South  Afri-
 can  Government.  This  is  a  burning
 problem  and  this  has  been  before  us
 for  the  past  several  years.  If  our
 relationship  with  Britain  and  other
 commonwealth  countries  has  not  been
 able  to  make  those  countries  prevail
 upon  South  Africa  and  stop  this  dis
 criminatory  policy,  what  will  our  re-
 lationship  with  the  commonwealth
 countries  mean  in  the  future?

 (Mr  Dervry-Srragrr  in  the  Chair]
 In  th’'s  connection  what  i  want  to

 suggest  is  that  the  commonwealth
 countries  should  take  keen  interest  in
 the  welfare  of  the  people  of  Indian
 origin  in  other  commonwealth  coun-
 tries  and  see  that  they  are  not  ill-
 treated  there.  So,  I  go  a  step  further
 in  suggesting  to  create  a  common.
 wealth  council  consisting  of  represen-
 tatives  of  the  various  commonwealth
 countries  so  that  they  may  discuss  the
 problems  of  the  people  of  the  com-
 monwealth  countries  and  see  that  the
 people  of  one  country  living  in  an-
 other  country  are  not  badly  treated
 or  are  not  discriminated  against

 I  strongly  support  the  suggestion  of
 my  hon  friend  Shri  S.  5.  More.
 Shri  8.  8.  More  enunciated  Panch
 Shila  citizenship  to  all  those  coun-
 tries  which  have  eccepted  the  princi-
 ples  of  Panch  Shila  enunciated  by
 our  Prime  Minister.  The  whole
 world  knows  that  the  acceptance  of
 Panch  Shila  principles  by  countrie®
 like  Burma,  China,  Russia,  Yugosla-
 via  and  some  other  countries  has
 created  a  better  and  more  cordial
 atmosphere  than  hitherto  in  the  east,
 and  this  constitutes  a  strunger  and
 more  permanent  foundation  for  the
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 stablishment  of  peace  not  only  in
 he  east  but  also  in  the  whole  world.
 yo,  Panch  Shila  citizenship  will  do,

 am  sure  more  good  to  humanity  in
 renera)  and  to  the  countries  of  the
 ast  in  particular.  So,  it  5  a  sugges-
 ion  which  must  be  given  very  seri-
 us  consideration  by  the  Government,
 nd  if  it  ७  considered  by  the  Gov-
 rmment  and  if  such  a  citizenship  is
 pStituted,  I  am  sure  peace  will  be
 nore  permanent  than  now.

 I  welcome  clause  0  because  it  Is  a
 aving  clause.  It  deprives  the  citizen-
 hip  of  persons  who  may  be  disloyal
 ०  our  country.  It  deals  with  such
 eprivation  of  citizenship  because  the
 ountry  cannot  entirely  rely  upon
 lose  persons  who  become  citizens  of
 idia  by  registration  or  by  naturalisa-
 on  or  by  descent.  But  people  need
 ot  fear  that  those  who  are  born  in
 iis  country  and  who  are  citizens  of
 iis  country  by  birth  will  be  deprived
 (  their  citizenship.  Nobody  under
 te  sun  can  deprive  any  person  who
 as  become  a  citizen  of  this  country
 y  birth,  of  his  citizenship.  However,
 ib-clause  (d)  of  clause  10(2)  I  think,

 unnecessary,  because  it  states  that
 any  person  has  been  sentenced  in

 ny  country  to  imprisonment  for  a
 ‘tm  of  not  less  than  twelve  months
 ithin  five  yearg  after  registration  or
 aturalisation,  he  will  lose  his  citizen-
 up.  But  if  a  person  gets  lesser
 anishment  and  that  after  five  years
 '  registration  of  his  citizenship,  he
 ill  be  allowed  to  remain  as  a  citizen

 India  I  require  a  clarification  on
 ४5  point.
 With  regard  to  section  (2)  of  clause

 ५  I  register  my  protest,  because  it kes  away  the  right  of  a  citizen  to »  to  a  court  of  law  and  secure  Judg- ent  on
 ne

 decision  of  the  Government
 Tmina  the  Indian  citizenship. us  clause  interferes  with  the  right  of citizen,  He  must  be  given  full  free. im  to  £o  to  a  court  of  law  and  see  that *  action  taken  by  the  Government not  improper.

 I  also  oppose  section  ay  of  clause which  enables  a  person  born  outside ia  tn  become  a  citizen  of  India  by
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 decent  in  the  male  line.  In  these  days
 of  fight  for  freedom  and  rights  to
 women—fight  not  only  by  women  but
 also  by  men—I  do  not  understand
 why  citizenship  should  be  given  to  a
 child  only  in  the  male  line.  If  the
 mother  of  that  child  happens  to  be  a
 citizen  of  India,  the  child  cannot  get
 citizenship.  So

 om
 clause  muS&t  be

 removed  from  fhe  Bill.

 Regarding  citizenship  by  incorpora-
 tion  of  territory,  I  want  to  know  what
 would  become  of  the  people  of  Pondi-
 cherry  and  other  erstwhile  French
 pockets  in  India.  It  has  been  incor-

 porated  in  India  now  de  facto,  butI
 think  that  when  it  becomes  part  and
 parcel  of  Indian  territory  de  jure,  they
 will  also  become  Indian  citizens.

 I  have  got  a  doubt  with  regard  to
 section  (2)  of  clause  ]  which  says  that
 the  chad  that  is  born  in  a  ship  or
 aircraft  will  be  deemed  to  have  been
 born  in  that  place  where  that  ship  or
 aircraft  has  been  registered.  So,  I
 understand  that  that  child  will  acquire
 the  citizenship  of  that  country  where
 the  ship  or  aircraft  has  been  register-
 ed.  If  a  woman  belonging  to  India
 goes  to  Britain  in  a  ship  and  gives
 birth  to  a  child,  according  to  this
 clause,  that  child  will  become  a  citi-
 zen  of  Britain.  Does  it  mean  this?  I
 want  a  clarification  on  this  point  also.

 I  do  not  have  other  points  to  deal
 with  and  I  conclude  my  speech  by
 asking  my  hon.  friend  sittmg  on  the
 other  Side  that  if  Periyar  Ramaswami,
 who  was  a  close  associate  of  Maha-
 tma  Gandhi  for  more  than  ten  years,
 who  was  the  President  of  the  Tamil
 Nad  Congress  Committee  and  who
 was  alSo  the  Secretary  of  the  Tamil
 Nad  Congress  and  Secretary  of  the
 Village  Industries  Association  and
 who  felled  hundreds  of  coconut  trees
 when  Mahatma  Gandhi  resorted  to
 Satyagraha  before  toddy  shops  can  be
 deprived  of  his  citizenship  because  of
 his  protest  against  Hindi.  I  pose  a
 question:  who  else  can  be  the  citizen
 of  this  country?  I  also  want  to  re-
 mind  him......
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 Mr.  Depaty-Speaker:  Yesterday  7
 said  that  all  this  is  irrelevant.  Once
 again  the  hon.  Member  has  estartad
 like  this.  I  think  he  may  conelude
 now.

 Shri  Veernmswamy:  I  would  just
 remind  my  friend  on  the  other  side
 of  what  Tiruvalluvar  says  about
 what  ought  not  to  be  said  in  a  big
 assembly  like  this  Parliament:

 Vagatyarindhu  vallavai  voy  Sorar
 Sollin  Thogatyorindhs  Uwaimatyovar.

 Shri  Prank  Anthony  (Nominated—
 Anglo-Indians):  This  is  not  only  a

 welcome  measure,  but  is  also  a  long
 overdue  measure.  I  do  not  think  any
 of  my  hon.  friends  in  this  House  rea-
 lises  that  citizenship  is  only  provided
 for  in  the  Constitution  for  those  who
 are  born  before  the  commencement  of
 the  Constitution.  We  have  this  ano-
 malous  position  that  the  children  of
 the  Members  of  this  House  born  after
 the  26th  January,  950  are  without
 any  citizenship  rights.

 Tam  going  to  deal  briefly  with
 B8ome  of  the  provisions  and  I  hope
 they  will  be  duly  considered  by  the
 Home  Ministry  and  also  by  the  Joint
 Committee.  The  definition  of  the
 word  ‘person’  in  the  interpretation
 clause  2  (l)  (f)  is  very  newemary.  It
 says,  “perton”  does  not  include  a  body
 of  individuals  There  has  Been  some
 conflicting  opinion  as  to  whether  the
 word  ‘person’  so  far  as  citizenship  is
 concerned  applies  both  to  a  natural
 end  jurisdic  person.  I  am  glad  that

 point  of  view  of  the  interpretation  of
 the  definition  of  ‘person’  in  the  Gene-
 tal  Clauses  Act,  namely,  persan  in-
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 of  another  country,  he  must  make  a
 declaration  in  the  prescribed  manner
 renouncing  his  citizenship  and  that
 derlaration  shal]  be  registered  by  the
 prescribed  authority.  My  reading  of
 this  clause  8  is  that  no  Indian  citizen,
 although  he  may  be  deemed  to  have
 acquired  foreign  citizenship,  shall  be
 deemed  to  have  renounced  his  Indian
 citizenship  until  he  first  makes  a
 declaration  and  then  it  should  be  re-
 gistered.  I  would  like  the  matter  to
 be  made  absolutely  crystal  clear,
 because  it  may  still  be  the  subject  of
 certain  conflicting  interpretation.
 That  is  my  reading  and  if  it  is  cor-
 rect,  I  think  it  should  be  put  beyond
 all  doubt  that  no  citizen  of  India,
 although  he  might  have  already  ac-
 quired  foreign  citizénship,  ‘shall  be
 able  to  renounce  his  Indian  citizen-
 ship  unless  he  first  makes  a  declara-
 tion  and  that  declaration  is  registered.
 My  reasons  will  become  more  clear
 when  I  come  to  clause  9  and  I  would
 request  the  paticular  attention  of  the
 Deputy  Home  Minister  to  my  obser-
 vations  on  clause  9.  I  feel  that  clause
 9()  ७  a  rather  unpecemary  innova-
 tion  and  a  limitation  on  clause  8.  What
 does  clause  9(l)  purport  to  do?  It
 says:

 “Any  citizen  of  India  who  by
 naturalization  registration  or
 otherwise  voluntarily  acquires,  or
 has  before  the  commencement  of
 this  Act  voluntarily  acquired,
 the  citizenship  of  another  coun-
 try  shall,  upon  such  acquisition,
 or,  as  the  case  may  be,  such  com-
 mencement,  cease  to  be  a  citizen
 of  India”
 T  fee)  that  clause  9()  means  this:

 As  soon  ag  a  person  voluntarily  ac-
 quires  the  citizenship  of  a  foreign
 country,  he  automatically  ceases  to  be
 an  Indian  citizen  That,  to  my  mind,
 is  a  negation  of  the  princtple  in
 clause  8  Clause  8  requires  that
 before  an  Indian  citizen  can  ren=mre
 his  Indian  citizenship,  even  though  he
 might  have  voluntarily  ecquired  the
 citienstip  of  a  foreign  country,  he
 must  do  two  things.  He  has  first  to
 make  a  declaration  and  that  declare-
 tion  shall  have  to  be  registered.  But
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 nder  clause  9(l),  if  before  the  com-
 yencement  of  this  Act  any  Indian
 itizen  has  merely  voluntarily  re-
 vunced  his  Indian  citizensnip,  ipso
 ucto  he  is  deemed  to  have  ceased  to
 e  an  Indian  citizen.  I  have  a  very
 pecial  reason  why  clause  9()  should
 e  carefully  considered  and  deleted
 shall  illustrate  not  only  the  ano-

 ralies,  but  also  the  dangers  that  may
 rise  by  specific  reference  to  what  has
 appened  with  regard  to  the  mem-
 ers  of  my  own  community.  I  know

 may  be  said  that  an  Act  sdould
 lways  be  prospective.  But,  so  far  as
 itizenship  is  concerned,  we  have,  for
 yme  reason  or  another,  left  a  vacuum.
 Te  have  had  no  citizenship  law.  We
 tould  have  had  a_  citizenship  law
 om  immediately  after  Independence.
 hat  is  why  I  am  asking  that  clause
 should  also  be  retrospective.  If

 ause  8  is  made  retrospective,  clause
 ‘l)  becomes  unnecessary.
 What  happened  immediately  after
 wependence?  I  am  only  giving  an
 cample.  The’  Brit&h  authorities
 yened  a  U.  K.  citizenship  register  in
 us  country  and  they  allowed  almost
 vy  person  to  register  as  a  U.  K.
 tizen:  not  only  persons  who  have
 ‘ver  been  to  England,  but  people
 hoSe  parents,  grand  parents  or
 ‘eat  grand  parents  have  never  seen
 agland;  perhaps  they  have  vaguely
 ‘ard  about  it  and  knew  its  geogra-
 ical  position  vaguely.  If  they
 erely  wrote  a  letter  to  the  U.  K
 \thorities  saying,  I  am  an  Anglo-
 dian,  they  were  automatically  re-
 stered  as  U.  K  citizens.  It  was  not
 Question  of  colour.  You  may  be
 dite,  brown,  black  or  blue-black. au  merely  write  a  letter  and  indis-
 iminately  the  U.  K.  authorities  will it  you  down  as  a  citten  of  the

 ™  in  the  U.  K;  nor  their  parents 2  grand  parents  nor  great  grand rents.  There  must  be  some  pre-

 country,  not
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 only  politically  but  psychologically.
 There  was  an  impetus  given  and  in
 the  uncertain  conditions,  some  mem-
 bers  of  my  community  from  motives
 of  sheer  ignorance,  not  having  the
 slightest  appreciation  of  the  implica-
 tions,  registered  because  this  register
 was  thrown  open.  They  did  not
 know  that  they  would  stand  in
 danger  of  losing  their  Indian  citizen-
 ship.  They  thought  that  the  U.  K.
 citizenship  had  a  special  charm.  I  do
 not  know  what  it  is.  As  soon  as  I
 heard  this,  I  clarified  the  position  and
 I  stopped  this  kind  of  indiscriminate
 registration.  As  I  said,  the  idea  was
 rooted  that  if  you  register  as  a  U.  K.
 citizen,  if  any  trouble  happened  to  a
 member  of  the  minority  community,
 all  the  resources  of  the  declining  em-
 pire  would  immediately  be  pressed
 into  service  to  rescue  somebody  in
 some  out-of-the-way  place  in  In-
 dia.  Many  people  had  no  idea  of
 leaving  this  country.  They  were  re-
 gistered  as  U.  K.  citizens.  Some,  on
 the  other  hand,  have  done  it  advised-
 ly.

 The  position  now  is  this.  Unless
 the  Government  Say  that  no  one  can
 renounce  citizenship  except  by  a  de-
 claration  and  registration  which  are
 the  conditions  prescribed  in  clause  8,
 which  are  the  conditions  unfortunate-
 ly  struck  down  in  clause  9(l).  it
 means  that  people  who  were  employ-

 ed  in  this  country  as  Inrljan  citizens
 are  today,  without  the  knowledge  of
 the  Government,  foreigners.  That
 is  the  actual  position  The  Govern-
 ment  do  not  know  how  many  of  these
 people  were  registered  as  U.  K.  citi-
 zens.  The  U.  K.  citizenship  register
 is  shrouded  in  complete  secrécy.
 Nowhere  you  get  any  information
 about  that.  It  has  not  happened.  I
 know,  with  regard  to  the  members  of
 my  community  in  the  armed  services.
 They  were  not  so  stupid  or  ignorant
 as  to  do  this.  But,  I  have  been  in-
 formed  that  two  members  of  my  com-
 munity  who  are  in  the  highest  civil
 positions,  have  registered  as  U.  K.
 citizens.  If  tomorrow  the  Goverr.
 ment  say,  we  shall  conscript  all  gov-
 ernment  servants,  thefe  people  may
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 (Shri  Frank  Anthony]
 very  well  turn  round  and  say,  no,  in  sec-
 tion  9(l)  you  have  allowed  me  volun-
 tarily  to  renounce  my  citizenship,  I
 May  purport  to  work  as  Indian  citi-
 zen,  I  am  registered  as  a  U.  K.  citi-
 zen  and  as  such,  |  am  no  longer  an
 Indian  citizen.  That  is  the  anamal-
 ous  position  that  would  be  created  if
 clause  aD  is  left  there.  How  do  we
 know  that  Pakistan  did  not,  like  the
 British  authorities,  open  a  secret  re-
 gister  saying  that  any  Muslim  in  this
 country  could  register  and  become  a
 Pakistani  citizen?  We  do  not  know.
 That  is  why  I  say  that  clause  9()
 is  not  only  a  gratuitous  clause,  but
 it  js  a  dangerous  clause.  The  Gov-
 ernment  will  not  know  which  of  the
 poopie,  employed  originally  as  Indian
 citizens,  continuing  ostensibly  to  work
 an  Indian  citizens,  have  sub  rosa
 secretly  changed  their  citizenship.
 Under  clause  0(l)  they  are  permitted
 to  do  that.  If  clause  8  is  left  there,
 it  means  that  no  person,  even  though
 he  may  have  purported  to  have  chang-
 ed  his  citizenship,  will  be  deemed  to
 have  changed  his  citizenship  qua  the
 Government  unless  he  makes  a  de-
 claration  and  that  declaration  ts  re-
 gistered.

 Shri  8,  द  Ramaswamy:  (Salem):
 May  I  know  how  any  law  that  is
 passed  elsewhere  is  binding  on  us?
 We  ore  a  sovereign  Republic.

 Shri  Frank  Anthony:  I  am  not  sub-
 mitting  that  what  they  may  have
 done  is  something  which  we  can  in-
 tervene  in.  What  I  am  suggesting  is
 this.  Clause  90),  up  till  this  Act
 comes  into  operation,  allows  any  In-
 dian  citizen,  merely  by  voluntarily
 renouncing  his  Indian  citizenship,  to
 be  deemed  to  have  renounced  his  In-
 dian  citizenship.  The  act  may  nave
 been  sub  rosa.  If  it  is  voluntary.  he
 immediately  sheds  all  his  obligations.
 Whether  one  would  stoop  to  do  that
 ia  a  different  matter.  But,  immedia-
 tely  he  sheds  all  the  obligations  of  a
 government  servant  as  an  Indian  citi-
 sen.  I  shall  show  this  when  I  come  to
 the  penal  clause.  Government  have  no
 way  of  ascertaining.  There  are  not
 many  such  persona  Government  are
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 acting  under  the  impression  that  they
 are  Indian  citizens.  They:  are  con-
 tinuing  to  get  their  promotions  as  In-
 dian  citizens.  I  am  told  that  one
 member  of  my  community—I  say  this
 with  the  greatest  regret—is  holding
 the  highest  civil  ponition  because
 Government  think  that  he  is  an  In-
 dian  citizen.  They  take  the  declara-
 tion  that  they  are  Anglo-Indians  and
 they  assume  that  they  are  Indtans.
 He  may  even  declare  that  he  is  an
 Indian.  How  are  the  Government  to
 verify  the  declaration?  He  knows,—I
 know,—that  sdme  of  the  U.K.  authori-
 ties  have  told,  you  can  make  any  de-
 claration  you  like,  we  are  not  soing
 to  disclose  the  fact  that  you  are  regis-
 tered  as  a  U.  K.  citizen.  He  may
 continue  to  make  a  false  declaration.
 There  is  no  way  of  checking  it.  That
 is  why  I  say  that  clause  8  should  be
 there  and  clause  9()  should  be  de-
 leted.  If  person  has  been  an  Indian
 citizen,  he  may  purport  voluntarily
 to  have  acquired  a  foreign  citizenship,
 but  the  Government  will  not  accept
 that  renunciation  of  citizenship  unless
 the  conditions  prescribed  in  clause  8
 are  fulfilled.

 So  far  as  clause  0  is  concerned,  it
 deals  with  deprivation  of  citizenship
 of  those  who  have  acquired  it  by
 registration  or  nsturalisation  I  ap-
 preciate  the  need,  for  security  reasons,
 for  the  Government  to  be  invested
 with  powers  of  deprivation.  This
 only  applies  to  thote  who  have  ac-
 quired  citizenship  rights  by  registra-
 tion  or  -naturalisation.  Still,  I  feel
 that  even  for  those  who  have  acquir-
 ed  citizenship  by  these  artificial  pro-
 cesses  so  to  speak,  citizenship  is  a  fun-
 damental  right.  I  think  it  igs  the  most
 fundamental  of  ll  fundamental
 rights.  If  a  man  is  deprived  of  his
 citizenship,  then,  legally  he  has  no
 reason  to  be  alive.  Because  of  that,
 I  fee)  that  Some  quaiificstion  or
 amendment  of  some  of  the  provisiom

 of  clause  0  is  necessary.

 Clause  0  (2)  (b)  says.
 “that  citizen  has  shown  himself

 by  act  or  speech  to  be  disloyal
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 or  disaffected  towards  the  Gov-
 ernment  established  by  law..”

 It  is  not  a  question  of  gratuitous
 mucism.  We  know  that  in  all  these
 natters,  Government  are  usually
 guided  by  the  reports  of  the  police
 vficials.  I  say  with  regret,—I  do  uot
 say  it  happens  in  all  cases—that  cases
 lave  come  to  my  notice  where  the
 police  officials  animated  by

 P
 petty

 motives,  sometimes  by  deliberate
 motives  of  hostility,  have  made  false
 reports  against  persons  who  are  abso-
 lutely  Innocent  of  any  political  acti-
 vities,  suggesting  that  they  have  been
 guuty  of  disloyalty  or  disaffection  to
 the  Government.  And  I  also  know
 that  very  often  these  false  reports  by
 the  police  have  been  accepted  at  their
 face  value  by  the  Government.
 Tnere  !s  no  way  of  Government  veri-
 fying  it,  and  because  of  that  I  feel
 that  It  would  be  dangerous  to  leave
 it  entirely  to  the  subjective  satisfac-
 tion  of  the  Government  as  is  being
 done  in  10(3)  and  deprive  this  class
 of  citizen  of  his  citizenship  status.  It
 may  well  happen  that  in  some  small
 Place  some  person  has  fallen  foul
 with  the  police,  and  the  local  investi-
 gating  officer  or  the  sub-inspector
 may  submit  a  series  of  false  reports
 questing  this  person’s  loyalty  to  the
 State.  Because  of  that  under  clause
 003)  the  Government,  if  it  is  satis-
 fied  subjectively,  can  terminate  that
 Person's  citizenship  in  the  interests
 of  public  good.  I  feel  that  clause
 10(3)  will  have  to  be  qualified.  I
 feel  that  it  should  not  be  left.  to  the
 ‘Subjective  satisfaction  of  the  Central
 Government  to  terminate  the  citizen-
 thip  of  any  Indian.  even  if  that  citi-
 zenship  has  been  acquired  by  natura-
 Ge  te

 or  registration.  And  I  say
 k

 7  avery  definite  reason.  I
 cn  wien  tt

 courts  will  not  inter-

 tisfactio
 is  phrase  “subjective Satisfaction”  is  brought  in.  Th will  not  ]  sie  आए

 the  G.
 look  at  the  satisfaction  of

 fay  0०  Semin
 That  satisfaction

 less,  it  may  be  mala  fide
 and  yet  a  person  can  be  deprived  of iitizenship  rights  under  clause  10(3) nerely  because  the  Government  says: "We  are  eatisfied”.  |  feel  that  some
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 objective  process  will  have  to  be  in-
 troduced;  it  cannot  be  left  to  the  sub-
 jective  satisfaction  of  the  Govern-
 ment.  I  appreciate  that  Government
 may  not  in  the  interests  of  security
 be  able  to  disclose  all  the  reasons  for
 wanting  to  terminate  a  person’s  citi-
 zenship,  but  there  may  be  a  Saving
 clause  that  it  may  be  done  for  rea-
 sonable  grounds  provided  that  the
 Government:  need  not  disclose
 grounds  the  disclosure  of  which  it
 considers  to  be  against  the  public
 interest.  But  to  leave  a  vital  matter
 of  this  sort  like  deprivation  of  citi-
 zenship  entirely  to  the  subjective
 satisfaction  of  the  Government  is,  I
 feel,  unsatiSfactory.

 I  also  feel  that  in  clause  10(3)  this
 omnibus  phrase  “public  good”  should
 not  be  there.  “Public  good”  is  a
 phrase  which  is  at  large,  which  can
 be  made  to  include  almost  any  alloca-
 tion.  I  feel  that  this  vital  right  of
 citizenship  is  sought  to  be  taken  away
 by  this  phrase.  The  phrase  “in  the
 interests  of  the  security  of  the  State”
 which  has  accepted  and  recognised
 legal  connotations  should  be  introduc-
 ed  in  clause  10(3).  “Public  good”  is
 much  too  large  a  phrase  which  can  be,
 —might  be,—abused.  It  is  a  phrase
 which  has  almost  blanket  coverage
 something  which  might  lead  to  cn-
 siderations  of  an  irresponsible  charac-
 ter  for  depriving  a  person  of  his
 citizenship.

 I  welcome  clauses  ll  and  2  deal-
 ing  with  Commonwealth  citizenship.
 I  know  that  some  of  my  hon.  friends,
 on  this  side  particularly,  have  boggled
 at  it  because  they  seek  to  look  at
 this  expression  with  unreasoning  if
 not  blind  prejudice.  But  I  feel  and
 I  agree  with  Shri  More  that  not  only
 Commonwealth  citizenship,  but  even
 an  extension  of  this  concept  is  a
 definite  move  in  the  right  direction.
 After  all,  under  the  British  Nationa-
 lity  Act  people  from  this  country
 have  been  given  certain  limited  bene-
 fits  as  Commonwealth  citizens.  Why
 should  we  because  of  some  unreason-
 ing  political  prejudice,  seek  to
 gratuitously  deprive  our  people  of
 those  few  benefits?  Ag  I  have  said
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 (Shri  Frank  Anthony)
 I  am  all  in  favour  of  Shri  Mores
 suggestion  of  extending  this  concer
 to  cover  not  only  the  Commonwealth
 countries,  but  the  countries  which
 have  subscribed  to  Panch  shila

 In  this  connection,  I  would  like  to
 ask  the  hon.  Home  Minister—he  is
 here—to  consider  this.  I  feel  that
 citizenship  should  not  be  taken  away
 from  anyone  except  by  a*  judicial  pro-
 cess  and  except  for  very,  very  sub-
 stantial  reasons.  I  know  that  this
 Influx  from  Pakistan  Control  Act  was
 an  emergent  measure,  but  I  do  not
 know  whether  Members  of  this  House
 realiso—en4  this  is  an  interpretation
 which  has  been  upheld  by  the  courts
 —that  by  purely  executive  action.
 purely  arbitrary  executive  action  any
 Indian  citizen  can  be  refused—aen  In-
 dian  citizen,  I  am  not  talking  of  a
 Pakistani—an  entry  permit  into  this
 country.  That  means  in  effect  that
 purporting  to  act  under  this  measure
 any  executive  authority  can  cumple-
 tely  arbitrarily  terminate  or  deter-
 mine  an  Indian’s  rights  of  citizenship.
 He  merely  says:  “I  refuse  to  grant
 you  an  entry  permit”.  Therefore,
 when  we  are  dealing  with  clause  10,
 with  the  powers  of  the  Central  Gov-
 ernment,  with  the  powers  of  the  exe-
 cutive  to  terminate  citizenship,  I  feel
 that  we  should  bring  it  within  the
 purview  of  judicial  process,  or  we
 should  impose  some  safeguards  to
 make  it  if  not  a  judicial  process,  at
 any  rate,  a  process  which  is  of  an
 objective  character,  a  process  which
 can  be  subjected  to  judicial  scrutiny,
 not  a  process  which  can  be  left  entire-
 ly  to  the  discretian  of  the  executive.

 Then  I  want  a  proviaion  added  to
 clause  16.  Clause  6  is  the  penal
 clause,  but  it  punishes  only  a  false

 members  of  my  community  who

 may  eay  “Angio-Indian”.
 may  not  be  a  nationality  column  in
 the  declaration  and  Govenment
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 Presumes  they  are  Indians  There
 may  even  be  a  nationality  column
 They  will  deliberately,  falsely  put
 “Indian”.  There  is  no  way  of  check-
 ing  it  up  because  Government  will
 not  have  access  to  the  U.  K.  Citizen-
 ship  Register,  and  that  official  de-
 claration  by  a  Government  servant,
 because  it  does  not  come  within  the
 purview  of  this  Act,  will  not  be  visi-
 table  with  a  punishment  prescribed
 by  this  Act.

 Then,  I  will  give  another  example.
 I  do  not  know  whether  the  Home
 Minister  is  aware  that  I  had  asked
 and  I  think  it  was  partly  because  of
 of  my  insistence  on  this  matter  that
 my  friend  Shri  T.  T.  Krishnama-
 chari  began  to  require  foreign  firms
 in  this  country  to  submit  their  lists
 of  employees,  Indians  and  foreigners.
 I  know  that  many  of  these  firms  are
 deliberately  submitting  false  lists  I
 know  that  many  of  theSe  firms  are
 showing  in  the  Indian  quota  mem-
 bers  of  my  community  who  are  re-
 gistered  as  U.  K.  citizens,  whom  they
 know  are  not  Indian  citzena  I
 want  to  stop  this,  because  in  every
 community  you  will  get  misguided
 people.  Most  of  theSe  people—a
 amall  number—who  registered  as
 U.  K  citizens  did  it  naturally  from
 motives  of  ignorance.  Some  few
 have  done  it  advisedly.  I  say  that  if
 @  person  wants  to  renounce  his  citi-
 zepship  here  let  him  do  it.  Not  only
 that.  The  sooner  you  leave  the
 country  the  better.  The  country
 does  not  need  you.  We  do  not  need
 you.  If  you  feel  that  this  is  not
 your  country,  the  soaner  you  leave
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 that  is  being  evaded  in  many  firms.
 I  do  not  want  to  name  them,  but  I
 can  give  the  names  of  these  firms  to
 the  Minister,  if  he  so  chooSes,  later
 on.  |  know  that  these  people  are
 employed  as  United.  Kingdom  citi-
 zens  and  get  all  the  benefits,  and
 then,  in  order  falsely  to  inflate  the  In-
 dian  quota,  they  put  them  down  as
 Indians.  That  is  why  so  far  as  this
 penal  clause  is  concerned,  ]  am  sug-
 gesting  a  further  provision.  I  do  not
 mind  if  a  person  goes  to  a  hotel  and
 registers  himself  there  falsely,  but
 where  any  declaration  is  required  for
 special  purposes,  I  say  that  any  one
 who  makes  a  declaration  falsely  or
 causes  it  to  be  made  should  be  liable
 to  be  affected  by  this  penal  clause.

 छीजती  'कजसौझ  शत  शाह  (बला  गढ़वाल-”
 पश्चिम  व  बला  टिहरी  गढ़वाल  व  जिला
 सितार-उत्तर)  :  गुमो  हस  नागरिकता  विधेयक
 पर  यह  सता  हैं  "कि  'किसी  भारतीय  ब्यक्ति  को
 बा शारिक  बनाने  व  छीनने  का  अधिकार  सरकार
 दे  हाथ  में  नहीं  होना  चाहिए।  ससे  कछ
 0पाती  था भृच्ट  कर्मचारियों  द्वारा  अन्याय  किये
 शाने  का  भय  हैं.  we:  आवश्यकता  पड़ने  o  e
 siren  स्थायालयों  द्वारा  जांचे  जाने  चाहिये

 प्रत्येक  भारतीय  को  न्यायालयों  अथवा  सुप्रीम
 कोर्ट  की  शरण,  घोटक शन,  पसनी  चाहिये  नहीं
 तो  उसके  नागरिक  अधिकार  छीने  जाने  पर  वह
 भीम  सम्पत्ति  इत्यादि  सब  es  खो  बनेगा  ।

 प्रत्येक  भारतीय  को  चाहे  वह  कहीं  भी  बीमा
 व्या  रहता  हो,  उसके  माता  पिता  मारतीय  हा,  ता
 उसे  यारत्तीच  गागपिकता  का  जन्मा यद  अधिकार
 होना  चाहिए  जिससे  उसे  टॉजिस्ट्रंशन  इत्यादि
 कलने  जीवन  भ  पढ़  ऑर उसका  यह
 ateen  छीना  न  जाना  चाहिए  |  हां  अगर  ककसी
 गर्ल  से  वह  भारतीय  सिटिजन  न  रहना  चाहे  तो
 वह  बदल  सकता  हैं
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 gat  में  भारतीयों  की  कया  दशा  हो  रही  हैं,  यह
 किसी  से  छिपा  नहीं  हैं  हमार  लिए  पाकिस्तान
 का  नागरिक  बनना  असम्भव  हें  जब  कि  एक
 पाकिस्तानी  आसानी  से  भारतीय  नागरिक  बन
 सकता  हैँ,  अतः  हमें  विद्यालयों  को  नागरिकता
 के  अधिकार  बहुत  कम  या  उसी  मात्रा  में  बने
 चाहियें  जितने  उन  अन्य  शॉ  में  भारतीयों  को
 मिलते  हों,  नहीं  तो  भारतीयों  का  न  भारत  माँ
 स्थान  रहेगा  न  अन्य  दशा  में  मिलेगा  ।

 मेर  विचार  से  दोहरी  नागरिकता  (दु एल
 सिटिजनशिप)  भी  कई  कारणों  से  उचित  नहीं
 हैँ  ।  बेंस  यादि  कोई  अपने  द॑श  का  नागरिक  होने
 के  अतिरिक्त  किसी  अन्य  दश  का  भी  नागरिक
 होगा,  उन  दो  दशा  में  यादि  युद  छिड़  गया  तो  जो
 दश  उसकी  जन्मभूमि  नहीं  हैं  वहां  वह  बंदी
 बना  दिया  जायगा  |  बंदी  बनने  के  बाद  वह  अपने
 दश  की  सेवा  नहीं  कर  सकेगा,  उसमें  बाधा
 आयेगी  आर  दूसर  यह  भी  नहीं  सोच  पायेगा  कि
 वह  किस  दश  की  तरफदारी  कर॑,  त्रफदारी  तो
 वह  अपने  दश  की  करना।  हेग  कन्सेशन  की  भी
 यही  राय  थी  कि  एक  आदमी  की  एक  ही
 नशीली  होनी  चाहिए,  दो  नहीं  होनी  चाहिएँ  ।
 थारा ६.  के  अन्तर्गत  एक  'विदेशी  को  भी  दोहरी
 नार्गोरकता  का  अँधकार  नहीं  मिलना  चाहिए,
 जब  कि  एक  भारतीय  को  नहीं  मिलता  यादि
 एक  विदशी  भारतीय  नागरिक  बनना  चाहे  तो
 उसे  अन्य  द॑श  की  नागरिकता  छोड़  द॑नी  चाहिये।
 we:  थारा ६.  मेर  ख्याल  से  भारतीयों  के  लिए
 लाभप्रद  नहीं  हैं,  क्‍योंकि  भारतीयों  को  अन्य
 दशा  में  बसने  में  बाधा  आयगी.  |

 धारा €.  की  पहली  उपचार  के साथ  एक  आर
 उपधारा  स्पष्टीकरण  के  लिए  जाह  द॑नी  चाहिये
 फक  जो  भारत  में  स्वयम  बीमा  हो  था  जिसके
 दुर्गा  जन्मे  हाँ,  उसे  किसी  भी  स्थिति  में  भारतीय
 नागरिकता  से  अलग  न  किया  बाय,  नहीं  तो  वह
 कहीं  का  मी  न  रह  बालंगा,  कडल  जब  वह
 नागरिकता  छोड़ता  चाहे  हमी  अलग  हो  ।

 भारत  के  गांजा  बसे  भागों  की  बनता  को  उस
 स्थान  विशेष  के  स्वतन्त्र  होते  ही  सहव  स्वाभाविक

 ही  भारतीय  नागरिक  समझा  जाना  चाहिये,  एक
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 [अमली  रूम लें दु  मौत  जवाब

 भारतीय  की  मगागारकता  का  चुनाव  उसकी  इच्छा
 पर  ैगर्यी  होगा  चाहिये  |

 अन्य  ता  में  मेँ  हस  िचंचक  का  समर्थन
 करती  हूं.  ।

 Shri  Mulchand  Dube  (Farrukhabad
 Distt.—North):  The  only  condition
 and  the  only  qualification  which  IJ
 think  is  necessary  for  the  acquisition
 or  grant  of  citizenship  rights  should
 be  allegiance  or  loyalty.  But  it
 appears  to  me  that  the  least  atten-
 tion  has  been  peid  to  this  aspect  of
 the  question  in  the  present  Bill.
 This  Bill  seems  to  have  been  cast  on
 the  model  of  the  British  Nationality
 Act  of  1048.  But  in  doing  so,  the
 provisions  of  our  Constitution  seem
 to  have  been  given  the  go-by.

 Due  importance,  I  think,  has  not
 been  given  to  the  condition  of  alle-
 ginnce  or  loyalty  to  the  country  and
 to  the  State.  The  question,  however,
 arlues  as  to  what  are  the  criteria  by
 which  loyalty  or  allegiance  should  be
 judged.  That  has  been  laid  down  in
 the  Constitution  itself.  I  would  refer
 you  to  article  8  of  the  Constitution
 which  says:

 “At  the  commencement  of  this
 Constitution,  every  person  who
 has  his  domicile  in  the  territory
 of  India  and—

 (a)  who  was  born  in  the  terri-
 tory  of  India;  or

 (b)  elther  of  whose  parents  was
 born  in  the  territory  of
 India;  or

 (c)  who  has  been  ordinarily
 resident  in  the  territory  of
 India  for  not  lees  than  five
 years  immediately  preced-
 ing  such  cammencement,

 ahall  be  a  citizen  of  India”.

 Therefore,  mere  decent  or  mere  natu-
 rallzation  or  any  of  these  things  sing-
 ly  was  not  euffctent  to  confer  on  a
 ह...  the  right  of  citizenship.  What
 was  necemar  was  tha’  ७  person
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 that  country  in  which  he  has  his
 domicile.  But  if  a  persan  has  his
 domicile  elsewhere,  then  the  mere
 accident  of  birth,  the  mere  fact  that
 he  happens  to  be  born  in  this  coun-
 try,  or  the  mere  fect  that  he  may
 happen  to  reside  in  this  country  or
 even  the  mere  fact  that  he  may  be
 the  descendant  of  a  person  residing
 in  this  country  should  not  be  suffi-
 ctent  to  grant  him  the  rights  of  citi-
 zepship.  It  is  only  domicile.  which  is
 the  criterion  of  allegiance  or  loyalty
 that  shuuld  be  sufficient  to  give  him
 that  right.

 But  the  framers  of  this  Bill  while
 drafting  it  have  been  more  concerned
 with  the  British  Nationality  Act  of
 948  rather  than  with  the  Constitu-
 tlon  of  India.  They  have  not  given
 due  attention  to  the  Constitution  in
 which  the  main  condition  laid  down
 {s  the  principle  of  domicile.  Accard-
 ing  to  this  Bill,  citizenship  can  be
 acquired  in  four  ways,  by  birth,  by
 descent,  by  registration  and  by  natu-
 ralisation.  But  the  condition  of  dari-
 cile  is  not  attacbed  either  to  birth  or
 to  deScent,  or  near  to  registration  or
 to  naturalisation.

 My  submission  is  that  !t  should  be
 a  condition  preedent  for  all  these
 cases.  The  hon.  the  Home  Minis-
 ter,  In  initiating  the  debate,  clearly
 Stated  that  it  should  not  be  treated
 as  a  party  measure,  and  he  expected
 the  House  to  amend  the  Bill  and  to
 improve  it  so  thet  it  might  become
 perfect.  It  may  be  that  there  has
 been  emigration  on  a  large  scale  from
 Pakistan—tuth  the  eastern  side  and
 the  western  side.  Many  of  them  have

 been  squeezed  out  of  the  country  to
 which  they  belong.  Now,  the  question
 however,  arises  whetber  these  per-
 sons  have  or  have  not  their  domicile
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 in  easterp  or  westerD  PakistaD.  My
 submission  is  that  if  they  have  left
 their  hearths  and  homes  in  circum-
 stances  in  which  they  were  compelled
 to  leave  them,  they  may,  at  some
 future  time,  like  to  go  back  to  their
 own  country  where  they  have  their
 property,  where  they  have  thelr
 homes  and  other  things.  I  am  per-
 fectly  agreeable  to  granting  them
 rights  of  citizenship,  but  then  a  pro-
 vision  of  an  exception  should  be  made
 in  their  favour,  and  the  rule  of  domi-
 cile  may,  in  appropriate  cases,  to  a
 certain  extent,  be  relaxed;  but  the
 principle  of  domicile  snould  have  the
 same  importance  as  has  been  given  to
 it  by  the  Constitution.  I  think  also
 that  there  should  be  a  different  class
 of  perSons—those  who  are  mere  resi-
 dents  and  who  have  not  acquired  the
 right  of  citizenship.  ‘Residence’  and
 ‘itizenship’  have  been  iistinguished.
 There  are  decisions  of  the  Sup
 reme  Court,  and  other  courts  also,
 where  it  has  been  Said  that  mere
 residence  for  however  long  a  period
 does  not  confer  the  right  of  citizen-
 ship.  Citizenship  is  a  special  right
 which  can  be  conferred  only  iu  spe-
 cial  circumstances  and  on  certain  con-
 ditions  being  fulfilled:

 Something  has  been  said  about  the
 rights  and  obligations  of  the  citizens
 of  this  country.  My  submission  is
 that  the  rights  and  obligations  of  the
 ‘itizens  of  this  country  are  contained
 n  the  fundamental  rights  chapter  of
 he  Constitution,  as  also  in  the  chap-
 er  on  directive  principles  of  State
 olicy.  Both  these  chapters  clearly  say hat  there  are  certain  rights  which  ere
 ivailable  to  persons  and  there  are ‘ertain  other  rights  which  are  avail- ible  to  citizens.  As  pointed  out  by
 wo  ८  hon.  speakers,  there  should  be

 keh  deren
 of  Citizens:  those  by  natu-

 =  ‘bt
 and  registration  and  those birth  and  descent.  That  is  all  I lave  to  say.

 शिकार  इवान  छह  (फाजिल्का--सीसा)  :
 a  at  विल  इस  बक्स  आया  हैं  वह  हिन्दुस्तान
 नगों  को  हक  शहरीयत  बने  के  लिये  हैँ
 कुलीय  मैँ  इस  बिल  का  स्वागत  करता  द्
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 इस  में  सब  से  पहली  बात  तो  यह  होगी  पकिजा
 जग  कॉकिस्सन  से  आयेंगे,  उन  को  इस  बात  के
 पचे  कुछ  ऐसे  दारान  में  अपने  आप  को
 रजिस्टर  कराना  होगा  |  जिस  वक्‍त  तक  वह  अपने
 को  रजिस्टर  नहीं  फर पाये गे,  उस  वक्त  तक  उन्हें
 शहरी  हुक  नहीं  मल  सकेंगे  ।  आप  जानते  हें
 fw  इस  इलाज  से  वह  लोग  जा  लाखों  की  तादाद
 मेँ  सन्‌  ९६५४०  के  बाद  आये  हैं  वह  बढ़ी  मुशिकल
 में  पड़  जायेंगे,  अगर  उन  का  रजिस्ट्रेशन  उसी
 हग  से  चला  जिस  ढंग  से  जमीनों  के  क्लेम  लिये
 गये  जोर  इतने  आदमी  वैसे  ही  रह  गये  ।  आप  यह
 भी  जानते  हैं  कि  शहरों  की  जायदादों  के  क्लेम
 लिये  गये,  फिर  भी  क  आदमी  रह  गये  1  वह
 लोग  अपने  को  रजिस्टर  नहीं  करा  सके  क्योंकि
 उन  मेँ  से  बहुत  से  एसे  हैं  जो  कि  अनपढ़  हैं,
 बहुत  से  फंसे  हैँ  जो  ला  को  समझते  नहीं  हैं  ।
 इसलिये  मेँ  आशा  करता  हूं  कि  कछ  अर्स  के
 लिये,  कम  से  कम  दस  साल  क॑  लिये  जो
 पाकिस्तान  से  आयेंगे  उन  को  रजिस्ट्रेशन  करवाने
 की  बरूरत्त  नहीं  होगी।  क्यांकि  अगर  आप  इस
 ढंग  से  इस  कानून  को  लागू  करने  तो  यह  अगले
 मार्च  तक  तो  लागू  होगा,  उस  के  बाद  अगले
 एलेक्शन  क;छ  पीना  में  आ  खायेंगे  :  क्या  आप
 यह  समझते  हैं  कि  हतने  जसे  के  दौरान  में  सब
 लोग  अपने  को  रजिस्टर  करा  कर  बाकायदा  तार

 पर  वाटर  बन  सकेंगे  ?  मुम्हे  तो  यह  नामुमिकन
 मालूम  होता  हैँ  t

 दूसरी  बात  यह  हैं  कि  हिन्दुस्तान  के  वह  लॉग
 थो  दूसर॑  कशाँ  में  जा  कर  बस  गये  हैँ  उन  को
 इस  बिल  के  मुताबिक  शहरी  रूकक  मल  सकते
 हैं  1  देते  कि  वह  अपने  आप  को  रजिस्टर  कराबी
 हिन्दुस्तान  में  आने  के  बाद

 माँ  समझता  हूं  कि  चार  किस्म  के  लांग  हैं  ।
 एक  ता  वह  हैं  जो  कामनवेल्थ  कंट्रीस  में  हैं,  दूसर॑
 वह  लोग  हैँ  जो  उन  मुल्कों  में  हैँ  जो  पीक  आजाद
 मुल्क  हैं,  तौसन  वह  कामनवेल्थ  में  शामिल  नहीं
 हैं!  और  जो  शहरी  हुकम  कामनवेल्थ
 के  लॉग  को  मिलते  हैं  वह  उन
 कौ  इस  कल  के  इलाज  के  मुताबिक
 नहीं  मिल  सकते  हैँ  ।  कुछ  वह  मुल्क  हैँ.  वहां
 हमार  मुल्क  के  आर  खास  कर  हमार॑  सूबे  कै  लोग
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 (err  gene  सिह)

 गये हैं, हैं,  सर  ह 2  कि  हिसेन्ह॑न्ट केंद्रीय  हैँ  या  ट्रस्ट
 करीब  हैं,  जहां  न  हिन्दुस्तान  का  कोई  कौंसुलेट

 हैं  न  कोई  सीधा  ताल्लुक  हैं  या  माता  हैँ  1  J

 a  मुल्क  हैँ  यो  कम  आबादी  हैं  ऑर  म ट्रस्ट
 टी रिट रीय  हैं,  बल्क  दूसरा  के  कच्चे  में  हैँ
 वहां  पर  (हिन्दुस्तानियों के  क्या  हुकूक  हैँ  यह

 अभी  तक  मालूम  नहीं  हो  सका  हूँ  क्यांकि  उन

 शो  के  कानून  आय  दिन  बदलते  दत्त  हैँ  ।
 अभी  एक  कानून  बसा  किस  के  मुताबिक  कुछ

 बं  के  लिये  उन्हें  1]  च्  मिले,  लोकन

 wp  इसे  के  बाद  दूसरी  पार्टी  उस  बको  में  आईं

 और  रस  ने  उस  दुबक  को  बाप  करने  का

 ह]  किया  t  फंसे  मुल्क  अब  भी  मॉँयष  ।

 आप  देखते  हूँ  |, ह  आऊट  अफ्रीका  में  ww  हो
 रहा  हैँ,  आप  एंड  रहे  हैँ  कि  स्ट  अफ्रीका  में

 क्या हो  रहा  हैँ,  ईस्ट  हंडूर  में  क्‍या  हो  रहा  हैं  ।

 शन  जगहों  पर  ऑर  कुछ  दूसर॑  फंसे  मुल्कों  में

 वहाँ पर कि पर  कि  हिन्दुस्तानी गये  हैँ  वहां  प्  किया
 ला  रहा  हैँ  ि  किसी  रंग  से  उन्हें  सही  शहरी

 cere  t  मिल  सके  लकन  आप ने  हस  पिल

 मं रचसवा हैं  हुह  अगर  किसी  साइन?  या
 नाबालिग  का  बाप  किसी  ऑर  हंस  का  शहरी  बन
 जाय  तो  उसे  (हिन्दुस्तान  का  शहरी  होने  का  हक

 नहीं  होगा  7  आप  यह  जानते  हैँ  फक  कनाडा  के

 कानून में  क्‍या  हूँ  1  कनाडा  के  कामन  e  मुताबिक
 अगर  कोई  कनाडा  में  जा  कर  रहे  रवा  अपने  लड़के
 को  ९४  साल  था  ९८  are  की  उम्‌ से  पहले  वहां
 न  से  जा  सके  तो  उस  के  बार  एस  के  लड़के  के

 कहां  जाने  पर सस को कनाहा के को  माह  के  शहरी के  हुक
 नहीं  मिलते  हैं'।  आप  क॑  कानून  के  मुताबिक अगर
 बाप  को  किसी  ऑर  पं  के  शहरी के  हुक
 फेयसत्ते  हैँ  तो  लहरे  को  (हिन्दुस्तान  के  हुकम
 नहीं  |.  सकते है  Pore  oP  eye  को  फ्लड
 हालिया  नहीं  कप्  क  बह  २४  साल  की  सम्‌
 हे  पहले  बॉमाडा  नहीं  गया। आप  के
 यहां  उस  को  हल्क  हालिये  नहीं  मिलते  fs

 उस  का  बाप  'कमाड़ा का शहरी का  शहरी  करा?  दिया  गया

 हैँ।  इस  के  साथ  ही  (हिन्दुस्तान काबुल  सी
 खत  एसी  हैँ  िस्होंन  जा  सर  1

 के  आदमियां  के  साथ  शारियां  कर  सी  हैँ,  रन  के
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 ater? हुई  लॉगिन  आप  यह  मी  जानते हँ  कि
 उन  बको  में  शब  हालात  हैँ,  किस  किस्म  के

 कानून  हूँ  1  एक  वह  कानून  हैँ  यो  कि  किर्क  सफ़ेद
 लोग या  विन  का  ऑरिजिन  चोरी  से  हैँ  उन  के
 पिबिचे हैं हैं  ।  बाकी  लोगों  के  लिये  मुख्यालय  कानून
 हैं  ।  जो  काले  किस्म  के  लोग  हूँ  अफ्रीका  र

 बखर  एशा  के  होग  हैं  उन  के  लिये  सुख्तासफ
 कानून  हैँ,  वह  गुलामों  की  तरह  से  हैं  ह.)
 एशिया  खैर  एशिया  के  पड़ोसी  शॉ  के  लोगों के
 लिये  मुख्तलिफ  कानून हैँ  |  उन  के  लिये

 मुख्तलिफ  शहरी  द्क्यक  हैँ  -  अगर  आप  के

 कानून  के  मुताबिक  को  हिन्दुस्तानी  औरत
 हसी  दश  में  किसी  अफ्रीका  के  रहने  वाले  जंग

 के  साथ  शादी  कर  लेती  हैं  तो  साउथ  अफ्रीका
 के  कानून  के  मुताबिक  उस  अंगज  को  भी  साउथ
 अफ्रीका  के  शहरी  हुक एक  से  महरूम  रहना  पढ़ता
 हैँ  -  आप  जानते  हैं  कि  इस  कानून  के  मुताबिक
 उसे  हिन्दुस्तान  का  शहरी  करार  नहीं  चिया
 जा  सकता  हैँ  ऑर  साउथ  अफ्रीका में  भी  बह  नहीं

 रह  सकता  हैँ,  न  उस  को  घेटल र्स  कानून  के

 मुताबिक  कोई  cee  मिल्क  सकते  हैँ  ।

 इसलिये हन  सब  बामाको को  दखते  हुए  माँ
 aren  करता हूं  कि  हस  चिल को को  ऑर  सिपृलाइब

 किया  जायेगा  ताकि  जो  (हिएंक्ट हो,  ो  एसी  चीजों
 हो,  विन  छा  असर  हास  तार  से  बाहर  गए  हुए
 लोगों  पर,  जिम  के  मुख्तलिफ  सपा लात  हैं,  ce
 हैं,  खास  तार  से  वह  आदमी  (जिन्होंने  ब्र  बसों
 में  शादियां  की  है,  उन  को  दुरुस्त  कर  के  बाहर
 गये  हुए  लोगों  के  ुच्क  को  महसूस  झरने की
 कोशिश  की  जायेगी  .  आय  हम  आजाद  होने  के

 बाए  आहिस्ता  आहिस्ता  यह  भी  सोचते  है  यह
 हमारी  शहारिचत  के  हुकुम  हैं,  यह  ताकतों  हैँ

 पाथ!  (i  अगर  वार  बाशिंदों  छे  लिये,

 जो  कि  गे  हिन्दुस्तानी है,  न  शब्  नहीं
 हैँ  तो  हम  आगे  कानून  -  सकते  हैँ,  क्च  मेँ
 चह  समझता  हूं  कि  यस  दंश  के  आदा मियाँ की ढी
 मुख्ताल्षक  समस्‍यायें  हाँ,  जिस  बंश  के  आँधियाँ
 के  मुंड  |  सर  नशों  की  शरकारों के के  नीचे
 रहते  हाँ,  उन  के  लिये  बुख्तगलिऊ  कानून  होंगे
 ही,  लकन उन उन  में  से  बहुत  सी  सरकार  एं सिमी भी
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 बिन  का  मुद्दा  यह  हैं  फक  हिन्दुस्तानियों  ष्
 म  तरीके  से,  ऑर  किसी  जरिये  से

 उन  के

 ह  से  महरूम  किया  जाय,  अगर  उन  के  लिये

 हम  अपने  बंश  e  छान नों  को  इतना  रीस्ट्रक्ट

 करते  हैँ  जिस  से  कि  हिन्दुस्तान  में
 भी

 उन  के

 ध््च्फ्क  की  रखवाली  न  हो  सक॑  तो  यह  उन
 के

 हाथ  अन्याय  होगा।

 7  PAL

 इस के  साथ ही  माँ यह  समानता द्  क
 कायमचेल्य  कंट्री  के  अलावा  भी  फंसे  दंश  हैँ  जो

 ट्ट  टिटिहरी  हैँ  या  कपन्डन्ट  हैं,  शु  फंसे
 ह.  भी  हैँ  यहां  हिन्दुस्तानी  गये  हैं  ।

 हॉकी  वहां  पर  आब  हमारा  कोई
 हौसले  भी  नहीं  हैं  ऑर  न  हमार॑  पैहप्लॉमीटिक

 वाह सु कात  ही  उन  देशों  के  साथ  हैँ  ।  आब  अगर
 उन  मुल्कों  में  ो  हिन्दुस्तानी  जा  कर  बस  गए

 है  उन्हें  रिसिप्ट  कराने  में  कोई  तकलीफ  हो

 बह  यहां  के  कानून  के  मुताबिक  यहां  पर  अपने
 जाप  को  ति जिस् टर  कराने  मेँ  कोई  तकलीफ  हो

 पे  मेँ"  समझता हूं  किस  चीन को  दूर कर
 या  जाना  चाहिये  |  मिसाल  के  लिए  में  कहता
 दं  कि  इटली  के  सुमाली  लेड  में  बहुत  से  पंजाब
 हे  लोग  या  कर  बस  गए  हैँ  ny  आब  सुमाली  लेड
 'रधीसीलनिया  के  नीचे  हें  ऑर  आप  के  एबीसीनिया
 हे  साथ  रसी पो कस  बोनस  पर  शहरी  हक  के

 पर  में  कोई  मुयहादा  नहीं  हूजा  हैं  ऑर  न  ही
 वहां  पर  आप  का  कोई  कान्स लेट  ही  कायम  हैं  1
 पर  सकता  हूं  अगर  किसी  वजह  से  चो  लोग
 वहां  गए  हैं  बे  उन  के  कानून  के  मुताबिक  अपने
 शाप  को  रिश डिस् टर  नहीं  करवा  सकते  ऑ२  आप
 मी  यह  कहते  हैँ पक  एक  साल  में  अगर  चन्हाँरी
 अपने  आप  को  हिन्दुस्तान  के  कानून  के  मुताबिक
 लिपी जस्ट  नहीं  करवाया  तो  उन  को  (हिन्दुस्तान
 की  शहरीयत  के  हक  नहीं  मिल  सकेंगे  तो

 मो  एलाइंस  कि  उन  बेचारों  का  क्या  बनेगा
 1  उन  को  कितनी  तकलीफ  होगी  |  इस  सिए
 पी  प्रार्थना  करता  हूं  कि  हस  कानून  को  उन

 प्र  मुल्कों में  चले  गए  हैँ  जितना  ज्यादा
 प्राइस  किया जा  सकता हैं  कर  दिया  बावे।
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 काका  साहब  ने  यहां  कहा  कि  पाकिस्तान  को

 छोड़  कर  यो  भाई  हिन्दुस्तान  आ  रहे  हैं  उन  के

 बार  में  हमें  सोचना  पड़ेगा  कि  क्या  हम  उन  को

 पहन्दुस्तान  के  शहरी  हक डक  दत  चले  जायें  ।

 उन  का  ख्यात  हैँ  क  हमें  उन  को  शहरी  हक एक
 नहीं  बने  बाहियेँ । में  उन  के  हस  विचार  से

 मुबारक  नहीं  हूं.  1  मेँ  समझता  &  कि  जब  तक

 पहन्दुस्तान  ऑर  पाकिस्तान  के  आपसी  ताल्लुकात
 फंसे  हैं  जेसे  क  आज  हम  देख  रहे  हैं  सर  जेसी

 आज  पाकिस्तान  की  अन्दरूनी  हालत  हैं  चाँदी  ही

 रही  तो  उस  वक्‍त  तक  हिन्दुस्तान  में  आने  वालों

 के  लिए  किसी  किस्म  की  पाबन्दी  शहरी  एकटक
 के  बार॑  में  अगर  आप  तगायेंगे  तो  मेँ  समझता

 हूं.  यह  ठीक  नहीं  होगा  1  मेँ  कहना  चाहता  हैं  कि

 ये  ¢  लोग  हैं  जिन्होंने  कि  हिन्दुस्तान
 की  आजादी  के  लिए  बहुत  भारी

 कुर्बानी  की  हैं  आर  आब  बेलाग  उस

 दंश  में  रह  रहे  हैँ  जिस  दंश  के  कभी  ताल्लुकात
 हमार  दंश  के  साथ  दोस्ताना  नहीं  हैँ  |  हम  यह
 भी  दखते  हैँ  फक  जो  लोग  पाकिस्तान  में  आज

 रह  रहे  हैं  वे अपने  आप  को  सिक्‍योर  फील  नहीं
 करते  जोर  साथ  ही  साथ  जो  पाकिस्तान  की

 आर्थिक  अवस्था  हैँ  वह  भी  कोह  अच्छी  नहीं  हैं
 इस  वास्ते  मे”  समानता  &  कि  पाकिस्तान  से  जब

 भी  लोग  इधर  आयें,  बशर्त  कि  वह  हस  नुक्ते नजर
 से  आयें  कि  वे  हिन्दुस्तान  को  अपना  घर  बनाना

 चाहते  हैँ  तो  उसी  दिन  से  उन  को  पुर शहरी
 हक  मिलने  चाहिये  1  मेँ  समझता  हूं  जगर
 आप  उन  को  शहरी  हक डक  ने  में  कोई  पाबन्दी
 लगाते  हैँ  तो  आप  उन  के  साथ  एक  तरह  से

 बेहन्साफी  करते  हैँ  ।

 इस  पसीने  में”  आशा  करता  हूं  कि  इस  कानून
 को  जो  फक  सिलेक्ट  कमेटी  के  पास  जा  रहा  हैँ
 काफी  लिवुलाइज  कर  दिया  जायेगा  खास  तार  पर
 उन  आदमियां  के  लिए  मां  हिन्दुस्तान  से  दूसर
 दश  में  चले  गये  हैँ  आर  बहां  पर  हमार  कान्स लेट

 इत्यादि  नहीं  हूँ  या  कोई  िलोमोटक  ताल्लुकात
 नहीं  हैं'  ऑर  यहां  पर  हिन्दुस्तानियों  को  अपने
 आप  को  मिस्टर  करवाना  मुश्किल  हैं  1  माँ
 खास  सार  पर  उन  के  बार॑  मेँ  कहना  चाहता  हूं
 ६ 3  fe  माह नर  हैँ,  बिन  के  बाप  को  तो  उस  ब्
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 जिसका  इक़दाम  |...
 के  शहरी  प्र  मिल  गए  हँ  किन  उन  को

 अमी  हक  नहीं  मिले  ah  न  मिलने  बाते  हैँ
 कोई  प्राक् यम  1,  विल  में  कर  दिया  बाल  |
 एम  को  यहां  के  हरी  चक  मिलर  यें

 मेँ  आहा  करता  हूं  कि  सिलेक्ट  इने  gr  कामुक
 मेँ  'हबपीकिया  कर  के  इस  को  काफी  िपूल्याल
 कर  एंटी  |

 Shri  M.  D.  Jeshi  (Batnagiri
 South):  We  are  considering  a  very
 important  measure  which  is  going  to
 be  sent  to  a  Joint  Committee  for  fur-
 ther  consideration.  As  pointed  out
 by  some  hon.  Members,  we  must  con-
 sider  what  should  attach  to  the  idea
 of  elttzenship.  What  we  find  in  this
 Bill—te  that  it  is  the  principle  which
 is  generally  accepted  by  the  world
 namely,  that  a  person  is  given  dual
 witizenship.  The  idea  of  dual  citizen-
 ship  has  come  to  be  accepted  as  an
 {dea  not  repugnant  to  the  require
 ments  of  citizenship.

 However,  the  question  deserves
 careful  examination,  In’  the  Belgian
 Act  of  Citizanship  it  is  required  that
 @  porson  or  a  legitimate  child  born
 even  in  a  foreign  country  of  e  father
 having  the  status  of  a  Belgian  subject
 will  have  the  citlzenahip  of  Belgium.
 It  will  be  found  that  in  Belgium  this
 citizenship  is  acquired  by  birth  pro-
 vided  the  person  ig  born  of  Belgian
 parents.  In  our  Bill,  however,  mere-
 ly  birth  on  the  soll  of  India  gives  the
 right  of  citizenship  to  anyone.  As
 pointed  out  by  my  hon.  friend  Shri
 Mulehand  Dube,  citizenship  ia  a  right
 which  should  not  be  acquired  haphe-
 zardly,  somehow  or  other,  merely  by
 birth,  At  least  a  condition  should  be
 attached,  namely,  that  a  person  should
 be  born  of  Indian  perents  in  order  to
 be  a  citisen  of  India,

 Secondly,  as  regards  naturaiisation,
 the  condition  laid  down  in  the  _छि कीन
 gian  Act  for  naturalisation  also
 deserves  consideration.  It  is  said  in
 article  2  of  their  Act  that  to  obdtain
 full  naturalisation  it  is  oeceseary  for
 @  person  to  have  camnpleted  the  25th
 year  of  his  life  and  then  to  have  habi-
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 citizenship  should  not  be  made  very
 easy

 It  has  been  said  that  we  have  been
 very  liberal  in  framing  this  Bill  Sir,  I
 know  that  we  have  to  be  liberal  be-
 cause  India  has  come  to  occupy  a  place
 in  the  community  of  world  States  which
 is  peculiar.  Especially  today  India
 has  acquired  a  high  status  in  interna-
 tonal  politics  and,  therefore,  when  we
 legislate  for  the  status  of  citizenship
 for  our  people,  We  must  not  seem  to

 be  narrow-m:nded,  to  be  obsessed  by
 ideas  or  what  obtained  in  the  past
 Dut  we  must  be  as  liberal  as  possible.
 Granting  all  that,  however,  १  think,
 we  have  been  over-libcral  in  this  Bill.
 I  think  that  some  such  condition
 should  be  attached  to  the  birth  of
 child,  nemely.  that  he  should  be  born
 of  Indian  parents  and  secondly  some
 condition  for  naturalisation  should  be
 there.

 Citizenship  should  imply  some  kind
 of  reciprocity.  We  are  ready  to
 confer  citizenship  on  anvbody  and
 everybody  provided  he  satisfies  cer
 tain  conditions.  But,  what  are  other

 people  doing?  A_  citizm  of  India
 will  be  a  Commonwealth  citizen
 in  the  countries  mentioned  in  the  First
 Schedule.  And,  citizens  of  those
 countries  mentioned  in  the  First  Sche-
 dule  will  be  Cammanwealth  citizens
 in  India.  It  would  seem  that  this
 double  status  or  this  additional  status
 would  bring  some  advantage  to  us  or
 to  the  citizens  of  those  other  count-
 vies.  I,  however,  think  that  कशी -.
 ence  polnts  otherwise  What  is

 Take,  for  instance,

 such  as  South  Africa  and  Ceylon.  What
 is  our  experiarre  in  South  Atr'ca?
 South  Africa  does  net  extend  to  us
 the  same  knd  af  hanourable
 citienship  or  fonourable  treat-
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 ment  as  is  available  to  their  own  sub-
 jects  or  their  own  citizens.  Here,  in
 India,  we  are  according  good  treat-
 ment  to  other  people,  aliens,  to  people
 who  are  intolerant  or  who  are  not
 charitable  enough  and  who  do  not
 recognise  us  as  equal  to  their  own
 citizens;  we  are  prepared  to  extend  to
 them  cordial  treatment,  while  our
 own  nationals  are  being  treated  as
 pariahs.  Apartheid  is  the  rule  in
 South  Africa.  This  ought  to  be  taken
 into  consideration  and  the  mere  signt
 of  Mberalisation  should  not  carry  us
 in  a  wrong  direction.

 Under  the  British  Nationality  Act,
 any  person  who  is  a  citizen  of  one  of
 he  nations  mentioned  in  sub-section
 3)  of  section  |  of  that  Act,  would  be
 utomatically  a  British  subject.  Now
 he  converse  of  tms  is  not  true.  We
 re  extending  the  status  of  a  Com-
 ronwealth  citizen  to  any  of  the  coup-
 ties  who  are  members  of  the  Com-
 i.0nWealth.  Formerly,  before  the  Act
 €  948  was  enacted  in  England,  Eng-
 and  was  an  empire.  It  was  the  Bri-
 ish  Empire  and  not  Commonwealth.
 ut  of  considerations  of  policy,  they
 ave  shed  the  name  ‘Empire’,  and
 aken  on  the  name  ‘Commonwealth'—
 ot  even  the  British  Commonwealth
 {  Naticns.  But  the  ‘mental  back-
 round  of  England  is  that  all  citizens
 elonging  to  all  the  nations  mentioned

 sub-section  (3)  of  section  l  of  that
 ct  will  be  British  subjects.  But  the
 nverse  is  not  true,  namely,  that  a
 *rson  born  in  England  or  a  British
 ibJect  does  not  become  an  Indian
 ibject  because  we  are  inspired  by  a
 oirit,  of  imperialism.  We  are  merely
 ‘tending  to  others  the  same  status is  obtainable  to  a  citizen  born  in  In- bal

 re
 an  Indian  citizen.  What  the

 nalishmen  are  doing  is  that  they  are
 “ending  to  us  a  British  citizenship ®  British  subjectship,  the  idea
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 stayed  there  for  the  purpose  of  busi-
 ness,  and  by  the  British  Nationality
 Act  he  was  both  a_  subject  of  Eire,
 that  is,  Ireland,  which  became  a  free
 State  in  1922,  and  also  a  subject  of
 Britain.  The  result  was  that  in  94l,
 in  World  War  II,  he  was  called  upon
 to  submit  himself  to  a  medical  ex-
 amination  for  being  enlisted  in  the
 army.  He  Protested  and  said  “I  am
 a  member  of  a  free  State;  I  am  not
 subject  to  British  laws;  I  am  subject
 to  the  laws  of  Eire;  which  is  a  free
 State”.  But  his  protest  was  not
 allowed.  He  was  hauled  up  before  a
 court  of  law,  prosecuted,  convicted
 and  sentenced  to  a  payment  of  fine.
 He  went  up  to  the  appeal  court  who
 rejected  his  contention  and  held  that
 in  spite  of  the  fact  that  Ireland  was
 a  free  country,  there  was  nothing  to
 show  in  the  English  laws  or  statutes
 that  Ireland  was  not  a  dominion  of
 England.  A  very  strange  case!  lf  an
 Indian  tomorrow,  who  stays  in  Eng-
 land  for  0  or  5  years,  in  the  hypo-
 thetical  case  of  a  declaration  of  war
 by  England  on  some  other  country,  is
 called  upon  to  enlist  himself  in  the
 British  army,  and  if  he  then  says  ‘no’,
 I  do  not  know  what  will  happen  in  a
 court  of  law  in  England  and  what
 view  will  be  taken  there.

 Shri  Heda  (Nizamabad):  There  is
 the  India  Act.

 Shri  M.  Dn  Joshi:  I  am  merely  refer-
 ring  to  the  mental  background  of
 England,  the  English  law-givers  and

 the  English  courts  of  law.  We  must
 not  be  merely  carried  away  by  the
 idea  that  we  are  enacting  a  very
 liberal  Act  or  a  very  novel  piece  of
 legislation  and  that  we  are  giving  to
 our  citizens  not  merely  Indian  citi-
 zenship  but  Commonwealth  citizen-
 ship  and  citizenship  of  the  U.  K.
 A  citizenship  of  the  U.  K.  would
 be a  gain  if  the  U.  K  Govern-
 ment  do  stard  by  our  side  when
 any  injustice  is  being  done  to
 us.  What  is  the  case  today?  South
 Africa  is  flouting  all  legal  codes  and
 internationa:  codes  ang  the  U.  K.  ana
 al}  these  nations  mentioned  in  the
 First  Schedule  are  saying  not  a  word’
 and  lifting  not  a  finger.  I  do  not
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 (Shri  M.  D.  Joshi)
 know  whether  this  charity  on  our
 part  or  this  Uberslity  on  our  part  is
 a  sign  of  our  strength  or  a  sign  of
 our  weskness.  Libwraliam  is  both  a
 sign  of  strength  and  wesekness.  Pro-
 videq  our  strength  is  respected,—
 enero‘ity  is  a  merit  A  great  poet
 has  said:

 अमर्वश्म्पेग  बिस्ट  बन्दना  मन  जा तहा रँग  न
 क्‍फश्षषापर ।

 The  man  who  is  devoid  of  anger
 against  injustice  does  not  inspire
 either  love  in  his  friends  or  fear  in
 his  enemies.  Therefore,  we  must  re
 member  that  when  we  276  legisiating
 @  measure  which  goes  far  to  give  १
 certain  status  to  our  nationals,  there
 must  be  reciprocity,  We  must  be
 sure  that  our  nationala  are  treated
 with  respect  by  other  Commonwealth

 countries.

 voy  vive  em  एवं  कोच  एव
 स्यांगुणसमुरभष।
 Anger  is  based  on  7980  guna.

 orl  M.D.  Joshi:  Indian  philosophy
 ‘s  full  of  sayings  which  seem  con-
 tradictory  and  inconaistent  with  each
 other.

 Mr,  ए०ड़७५-हैडबड ला;  One  is  philoso-
 phy;  the  other  is  a  practical  thing.

 Qari  M.  D.  Joshi:  I  shall  refer  only
 to  une  thing  and  I  shall  have  done.
 In  the  Third  Schedule.  the  qualifica-
 tions  for  naturalisation  are  given—
 sub-clause  (a)  states:

 “That  he  ls  not  a  ceubject  or
 citizen  of  any  country  where  citl-
 zens  of  India  are  prevented  by
 law  or  practice  of  that  country
 from  becoming  subjects  or  citi.
 gens  of  that  country  by  nature-
 llsation;”

 That  meana  that  this  condition  does
 not  apply  to  citizens  af  countries  men-
 tloned  in  the  First  Schedule:  it  would
 eeem  that  the  countries  mentioned  in
 the  Firat  Schedule  obezrve  all  the
 mora)  codes  tmpused  by  international
 law,  which  is  not  a  fact  Therefare
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 as  I  said,  there  must  be  strict  recipro-
 city.  A  person  or  a  citizen  of  another
 country  should  be  shown  as  much
 courtesy  as  that  country  will  show  to
 our  citizens.  Robbers  and  thieves
 who  have  run  away  from  India  have
 become  honourable  citizens  in  some
 other  parts  of  the  world.  I  need  not
 mention  names,  but  a  robber  who  was
 wanted  in  India  has  been  given  the
 statug  of  an  honourable  c'tizen  and
 has  married  in  Pakistan.  That  is
 well-known.  Now,  an  honourable  citi-
 zen  of  another  country  which  is  a
 Commonwealth  country  becomes  an
 banourable  citizen  on  a  par  with  our
 own  citizens  even  though  he  has  been
 wanted  as  a  criminal  in  India.  This
 state  of  things  is  not  very  commend-
 able  and  therefore  there  must  be  some
 such  provision  in  our  Citizenship  Bill
 so  éhat  such  things  will  be  prevented.
 Of  course,  there  is  provision  for  de-
 privation  of  citizenship  but  no  penal
 provision  is  attached  to  it.  There
 should  be  some  penal  provision  by
 which  a  person  who  is  deprived  of
 citizenship  will  not  easily  run  away
 with  It  especially  when  he  tries  to
 enter  Indie.

 Then,  I  fail  to  see  the  force  of
 clause  8  Clause  8(l)  says:

 “The  British  Nationality  and
 status  of  Aliens  Acts,  94  to
 1943,  are  hereby  repealed  in  their
 application  to  India.”

 I  do  not  know  whether  all  the  Bri-
 tish  Acte  are  applicable  to  us,  but
 here  only  those  Acts  between  9I4  to
 3943  are  rwpealed  I  find  in  the  Bri-
 tish  Nationality  Act  of  948  that  these
 Acts  are  already  repealed.  For  ex-
 ample,  the  Act  of  9I4  is  repealed: the  Act  of  1918  is  fully  repealed:  the
 Act  of  922  is  wholly  repealed:  the
 Act  of  933  is  wholly  repealed  and  the
 Act  of  ‘1943,  is  wholly  repealed.  Only Same  sections  of  the  9]4  Act  remain.
 Now.  are  we  to  conclude  that  all  those
 Acts  have  been  applicable  to  us  even

 England?  Therefore.  this  clause,  I
 think,  makes  no  meaning  and  deserves
 to  be  amitted.
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 As  regards  the  definitions  it  is  said
 in  clause  2(l)  (f)  “person”  does  not
 include  a  body  of  individuals.  I  think
 this  is  meant  to  exclude  corporations
 br  companies  etc.,  although  corpora-
 tions,  companies  and  even  ships  have
 got  a  nationality.  But,  that  is  as  far
 as  nationality  is  concerned  and  not
 citizenship.  I  think  that  persons  be-
 longing  to  corporations  etc.,  are  not

 _——
 by  this  and  it  should  be  made

 clear.

 Shri  B.  K.  Das  (Contai):  Sir,  yes-
 verday  there  was  considerable  discus-
 sion  about  the  problem  of  citizenship
 of  the  displaced  persons  in  our  coun-
 try.  Without  repeating  the  arguments
 that  were  advanced  in  that  behalf  I
 ३९४०९  to  make  some  concrete  sugges-
 tions  in  this  respect.

 We  have  seen  in  our  previous  laws
 that  a  definition  has  been  given  to
 ‘displaced  persons’.  I  consider  that  it
 is  necessary  to  have  such  a  definition
 in  this  law  also.  We  have  accepted  a
 definition  and,  I  think,  that  definition
 should  be  put  down  here.

 Now,  it  is  said  that  for  the  sake  of
 completing  or  having  our  electoral
 roll  for  the  next  election  ready  by  the
 3lst  March,  ‘1956,  it  should  be  known
 who  are  our  nationals  on  the  Ist  of
 March,  ‘1956.  In  the  Election  Law  also
 it  is  put  down  that  every  year  on  the
 Ist  of  March  the  electoral  roll  should
 be  revised.  As  it  is,  lst  of  March
 every  year  is  the  qualifying  date
 and  during  the  qualifying  period—
 that  is,  one  year  preceding  that  date
 —80  days’  residence  is  necessary  for
 one  to  be  a  voter  provided  he  fulfils
 the  qualification  of  age.  I  do  not  see
 what  difficulty  there  is  if  all  the  dis.
 placed  persons  who  will  be  coming  six
 months  before  the  date  of  Ist  March, 956  are  enlisted  as  citizens  of  India.
 The  date  may  be  fixed  as  30th  August or  l5th  August,  955—I  do  not  mind.
 But,  if  all  those  who  will  be  coming
 by  that  date—either  it  be  i5th  August, 955  or  30th  August,  955—wil)  be
 qualified  by  their  six  months’  resj-
 dence  here  to  be  enlisted  as  voters  on
 the  ist  March,  1956,  there  will  be  no
 difficulty.
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 According  to  the  Bill  that  is  before
 us  the  displaced  persons  require  to  be
 registered  under  clause  5.  Apart  from
 other  things  that  have  been  put  for-
 ward  I  consider  this  an  impracticable
 proposition.  A  displaced  person,  when
 he  will  be  applying,  has  got  to  prove
 that  he  is  of  Indian  origin.  He  has
 got  to  prove  that  he  has  come  from
 Pakistan.  Some  time  back  we  had
 no  migration  certificate.  All  the  dis-
 placed  persons  have  not  been  regis-
 tered  as  refugees.  Many  displaced
 persons  have  just  crossed  the  border
 and  are  not  in  our  registers  either  as
 registered  refugees  or  as  having  migra-
 tion  certificates.  If  all  these  displaced
 persons  have  got  to  prove  that  they
 were  born  in  Pakistan  and  they  are
 here  for  an  year,  what  proof  will  be
 necessary?  What  evidence  will  be
 necessary?  It  may  be  that  by  affidavit
 or  some  such  method  they  will  have
 to  prove  the  truth  of  their  conten-
 tion.  This  is  for  lakhs  of  people  and
 people  who  are  living  in  miserable
 conditions.  It  will  be  very  difficult
 for  them  to  get  themselves  registered
 so  that  they  may  get  the  benefit  of
 being  citizens  of  India  by  the  Ist  of
 March,  956  and  in  order  to  enable
 them  to  be  enlisted  as  voters.  We  find
 today  that  these  persons  are  being
 given  many  benefits  and,  as  Pandit
 Thakur  Das  Bhargava  pointed  out
 yesterday,  we  have  spent  Rs.  250
 crores  for  these  oveople.  They  arc
 de  facto  our  citizens.  What  difficulty
 can  there  be  if,  without  registration,
 these  people  are  accepted  as  Indian
 citizens  before  a  certain  date?  If
 that  date  be  fixed  for  i5th  August.
 1955,  and  all  those  who  have  come

 by  that  date  be  admitted  to  the
 citizenship,  I  do  not  find  any
 difficulty  and  it  may  be  put
 down  that  only  those  who  will  be
 coming  after  such  a  date  with  migra-
 tion  certificate  as  is  being  done  now
 or  are  being  registered  as  refugees
 will  be  admitted  to  our  citizenship
 and  those  who  do  not  have  that  cec-
 tificate—either  the  migration  certifi-
 cate  or  refugee  certificate—will  have
 to  register  themselves.  I  can  under
 stand  that  that  is  a  _  practical  and
 reasonable  proposition.  Soa  from  a
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 precticel  point  of  view  I  think  that
 these  displeced  persons  ought  to  be
 taken  sutomstically  as  citizens  if  they
 have  arrived  before  a  fized  date,  prc-
 ferably,  before  the  i5th  August,  1025.
 ण  20th  August,  ‘1088.

 There  is  another  category  of  per.
 song  who  I  think  also  require  some
 consideration.  !  am  speaking  of  the
 abducted  persons  who  heave  been  re-
 covered  and  have  been  restared  to
 their  homes.  4  do  not  think  that  these
 persons  also—their  number  may  not
 be  very  large—ere  in  such  a  condition

 that  they  cannot  be  automatically  taken
 as  our  citizens.  Practically,  they  are
 being  treated  as  our  citizens,  but  only
 it  will  remain  on  paper  that  they  are
 not  our  citizens  so  long  as  they  are
 not  registered  as  our  citizens.  These
 abducted  persons  are  in  our  register
 somewhere.  We  know  them;  we
 have  fescued  them;  we  know  their
 identity  and  thoy  have  been  restored
 to  thelr  families,  or  if  any  of  them
 have  not  returned,  they  are  in  007
 homes  or  at  least  in  some  place  where
 we  know  that  they  are  living.  I
 think  these  persons  should  also  be

 admitted  to  our  citizenship  autuma-
 tleally.  There  is  a  provialon  in  arti-
 cle  7  of  the  Constitution  that  the  re-
 turning  Muslim  migrents,  that  is,  thr
 Muslims  who  migreted  from  India
 and  returned  with  permits  for  per.
 manent  regidence  here,  were  alowud
 to  come  here.  I  do  not  know  whe.
 ther  they  will  have  again  to  go
 through  the  proceaa  of  registration.
 because,  for  the  time  being,  as  the

 But  when  they  came  with  a  oermil
 for  settlement  or  permanent  return
 issued  by  or  under  the  authority  of
 lew,  they  were  treated  as  pernare
 coming  under  article  6(b)  (il).  ४

 them
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 past  there  were  revolutionaries  who
 went  away  from  this  country.  Some
 members  of  their  families  are  abroad
 and  they  may  return  to  this  country
 and  would  also  like  to  have  the  au.
 zenship  of  our  country.  There  is  8
 process  of  naturalisation  and  also  28
 process  of  registration.  In  the  natu-
 ralisation  clause  it  has  been  providea
 that  any  condition  may  be  waived  by
 order  of  the  Government.  If  they
 fall  under  clause  5  which  deals  witb
 citizenship  by  registration,  I  think
 there  should  be  some  provision  mace
 for  them  so  that  the  conditions  may  be
 waived  in  thelr  case,  because  unaer
 clause  7  there  will  be  some  conditions
 attached  to  each  kind  of  registration.
 If  some  of  those  people  come  uncer
 clause  5(l)  (a)  or  any  other  sun-
 clause  under  clause  5,  then  also,  ditfe-
 rent  conditions  are  to  be  attached  to
 them  as  they  fall  under  different  cate-
 gories.  I  think  there  should  be  some
 clause  added  to  these  provisions  so
 that  the  conditions  may  be  waived  wn
 their  case  and  they  may  be  admiitea
 to  our  citizenship  with  honour  ana
 dignity.  I  have  especially  in  my  mina
 the  case  of  the  wife  and  daugh’er  of
 Netaji  Subhash  Chandra  Bose.  Sup-
 poaing  they  return  to  this  country,  हाल
 care  should  be  taken  to  see  that  they
 may  be  admitted  to  our  citizenship
 with  honour  und  dignity.

 A  question  was  raised  about  the
 termination  of  citizenship  and  depri-
 vation  of  citizenship.  In  the  case  of
 those  whose  citizenship  is  terminated,

 mipatian  or  deprivation  of  citizenship
 eng  his  midor  children—even  may  be

 a  minor  wife  because  a  Hindu  can
 l8—  also  go

 what  will
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 hink  this  matter  should  also  be  look-
 d  into.

 Shri  N,  B.  Muniswamy  (Wandi-
 rash):  At  the  outset  I  must  congratu-
 ite  the  Minister  for  having  sponsored
 lis  Bill  though  this  Bill  was  long
 alt.  Our  statutes  will  be  missing  an
 nportant  link  if  this  Bil]  has  not  been
 itroduced  and  which  .is  reaching  its
 tg-end  of  the  consideration  stage.  I
 3000  say  that  we  have  almost  reach-
 ij  even  the  stage  of  stalemate  in  the
 ‘scussion  of  this  Bill,  for  Hon'ble
 ‘embers  have  touched  all  the  points
 vereadbare  and  so  many  suggestions
 ave  been  given.  When  the  motion
 '  consideration  was  made,  the  hon.
 inister  of  Home  Affairs  gave  us  a
 »scription  of  all  the  aspects  of  citi-
 mship,  how  they  are  being  acquired
 ह  birth,  by  descent,  by  naturalisa-
 om  and  by  registration.  I  thought
 ‘actically  that  this  Bill  would  col-
 pse  because  it  was  so  easy  but  after
 ving  heard  the  speeches  of  Members
 40  had  given  many  suggestions  about
 is  Bill,  I  thought  that  it  raised  some
 ficulties  and  complications  also.

 I  do  not  propose  to  go  into  all  the
 ‘ints  raised  by  Members  on  the  vari-
 5  questions,  but  let  me  come  to  one
 two  points  which,  I  hope,  will  not
 considered  as  an  infliction  on  the

 n.  Minister  by  way  of  repetition.  ]
 opose  to  deal  with  a  few  points,  so
 it  they  may  be  taken  into  considera-
 n  by  the  Joint  Committee.  On  a
 sory  reading  of  this  Bill,  it  is
 ind  that  there  are  other  categories
 citizenship  by  naturalisation,  re-

 tration,  etc.  I  do  not  know  whe. or  these  are  placed  in  the  same
 tegory  as  citizenship  by  birth  or  by cent.  For  example,  supPose  an
 glishman  comes  and  settles  here  for ne  time;  if  he  satisfies  the  necessary alifications  and  if  he  were  to  be
 istered  as  a  citizen  of  India,  3
 uld  like  to  know  whether  he  will ve  the  same  rights  as  a  citizen  by th,  whether  he  can  stand  for  elec-
 n,  whether  he  would  represent  the
 yular  voice  etc.  These  difficulties
 १  there.  I  am  aware  that  in  the
 Hal  stages  of  the  Constituent
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 Assembly,  some  of  the  English-
 men  who  were  here  as  Mem-
 bers  of  the  Assembly  were  not  allow-
 ed  to  contest  even  for  the  election  and
 they  were  not  given  the  right  to  exer-
 cise  their  votes.  I  have  got  many
 doubts.  I  want  to  know  whether  citi-
 zenship  by  naturalisation  or  registra-
 tion  have  different  merits  and  connvu-
 tations  with  separate  distinct  features
 of  their  own,  or  whether  they  would
 be  placed  in  the  same  category  as
 citizenship  by  birth.  These  aspects
 have  to  be  cleared.

 In  clause  4  reference  is  made  to
 persons  born  outside  India  as  well  as
 persons  born  out  of  undivided  India.
 I  do  not  clearly  understand  this  ter-
 minology.  Person  born  outside  India
 may  mean  .any  person  born  in  Pakis-
 tan,  Burma  or  any  foreign  country;
 and  person  born  out  of  undivided
 India  would  naturally  mean  a  person
 born  out  of  Pakistan,  out  of  Burma
 etc.  What  are  the  real  imports  of  the
 terms  “outside  India”  and  “out  of
 undivided  India"?  This  has  to  be
 cleared  because  it  presents  some
 difficulty,  namely,  whether  they  really
 mean  one  and  the  same  thing  or
 two  distinct  things.  Also,  in  claus
 4  only  citizenship  by  descent  in  tne
 male  line  is  provided.  I  wish  to  sug-
 gest  that  there  should  be  no  discri-
 mination  against  females  and  both
 may  be  placed  on  equal  footing.
 because  that  may  later  on  present
 some  difficulty.

 Clause  8  says:
 “If  any  citizen  of  India  of  full

 age  and  capacity,  who  is  alsoa
 citizen  or  national  of  another
 country  makes  in  the  prescribed
 manner  a  declaration  renouncing
 his  Indian  citizenship,  the  declara-
 tion  shall  be  registered  by  the
 prescribed  authority;  and  upon
 such  regiStration,  that  person
 shall  cease  to  be  a  citizen  of  In-
 dia;”
 I  quite  understand  the  significance

 of  this,  namely,  for  a  man  to  ren-
 ounce  his  Indian  citizenship,  he  must
 necessarily  alSo  be  a  citizen  of  a
 foreign  country.  But  it  looks  as
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 “Provided  that  any  such  chila
 may,  within  one  year  after  attain-
 Ing  full  age,  make  a  decieration
 ther  he  wishes  to  resume  Indian
 citizenship  and  shall  thereupon
 again  become  e  citizen  of  India.”

 Mr,  Deputy-Speaher,  He  automati-
 cally  becomes  a  citizen  of  the  other
 country,

 Ghri  N.  कि.  Meniswemy:  |  know;
 but  for  purpases  of  reswngtion  when-
 ever  a  child  wants  to  resume  the
 original  citizenship  of  the  country  in
 which  it  wes  born,  ane  year  is  the
 period  prescribed  from  the  date  of  at-
 taining  majority,  What  I  wish  to
 insist  is  that  no  tUme-limit  should  be
 Put  wo  fer  as  the  child  ts  cancerned,
 because  it  does  0०  know  to  which
 nationality  it  betonga  How  could  the
 child  know  that  its  father  changed
 {ts  citizenship  when  it  was  a  mino:
 child?  I  say  that  this  time  limit  of
 eno  year  after  attaining  full  age
 should  not  be  put  here.  Or  else,  you
 tay  say,  one  year  after  attaining  the
 knowledge  that  his  father  renounced
 hia  citizenship.  Otherwise,  it  looks  as
 Uf  the  child  ia  preeumed  to  have  known
 that  his  father  has  given  the  declara-
 tion  of  renunciation  of  his  citizenship.
 Therefore  I  suggwet  insteed  of  saying
 one  year  after  attaining  full  age,  we
 May  say.  one  year  after  attaining
 that  knowledge.
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 As  regards  termination  of  citgen-
 Ship,  clause  9(l)  says:

 “Any  citizen  of  India  who  by
 naturaliastion,  registration  of
 otherwise  voluntarily  ह.  or
 has  before  the  commenc#ment  of
 this  Act  voluntarily  ecquired  the
 ettizenahip  of  another  country,
 ahal),  upon  such  acquisition  or.
 as  the  cafe  may  be,  such  com-
 mencemsot,  cease  to  be  a  टपका
 of  India”
 Here  !t  presents  some  difficulty,

 because  it  says  that—
 “if  any  question  arises  as  to

 whether,  when  or  how  any  per-
 eon  has  acquired  the  cittzenship
 of  another  country,  it  shall  be
 determined  by  such  autbority,  in
 such  manner  and  heving  regard
 to  such  rules  of  evidence,  as  may
 be  prescribed  in  this  behalf.”
 What  I  say  is  that  instead  of  allow-

 ing  the  rule-meking  authority  to
 Gecide  all  this,  it  is  better  that  some
 incling  is  given  in  the  Act  itself  as
 to  whether,  when  or  how  any  person
 has  acquired  the  citizenship  of  another

 voluntarily  or  othe  wise.

 in  the  Act  itself  instead  of  leaving  the
 whole  thing  to  the  rule-making
 authority.

 As  regards  deprivation  of  -itizen-
 ehip,  it  is  sald:

 “A  citizen  of  India  who  is  such
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 rth  may  be  deprived  of  his  citizen-
 dip  under  clause  0  (2)  (b)  is  not
 lite  clear;  becauSe  here  only  citizen-
 lip  by  registration  and  natufalisa-
 on  is  mentioned.  Therefore,  ४

 is  not  made  applicable’  to
 idian  citizens  by  birth,  it  should
 ३  stated  that  any  act  of  theirs  would
 »  dealt  with  separately.  Therefore,
 should  be  made  clear  whether  this

 ould  include  also  persons  who  have
 it  citizenship  of  India  by  birth.
 Mr.  Deputy-Speaker:  It  excludes
 ‘rsons  who  have  acquired  citizen-
 ip  by  birth.
 Shri  N.  B.  Maniswamy:  I  want  that

 be  clearly  stated.  Yesterday  there
 as  some  discussion  between  Shri
 amaswamy  and  Shri  Veeraswamy.
 १९  former  was  under  the  impression
 at  persons  born  in  India  who  have
 quired  citizenship  by  birth  also
 ould  be  deprived  of  the  citizenship
 e  moment  they  do  some  act  which
 disloyal  or  disaffected  towards  the

 overnment  of  the  country.
 It  clearly  excludes  that  aspect.
 Mr.  Deputy-Speaker:  They  will  be
 prived  of  their  liberty.

 Shri  N.  BR  Man®wamy:  Certainly,
 ey  will  be  punished  suitably  by  a
 parate  provision  of  law.

 Shri  U.  M.  Trivedi  (Chittor):  They
 ay  be  severely  punished;  but  they
 nnot  be  deprived  of  citizenship.

 Shri  N.  RB.  Mauniswamy:  Exactly,
 at  is  my  point.  Otherwise,  there
 nnot  be  any  misunderstanding  bet-
 fen  one  Hon.  Member  and  another
 on,  Member.  After  all,  an  Hon.  Bar-
 ster  Member  of  24  years’  standing  at
 e  bar  would  not  have  made  the
 istake.  That  is  why  I  want  to  have
 at  doubt  cleared.

 As  regards  the  offences  which  have
 ‘en  noted  here  in  clause  16,  I  wish

 make  Some  observations.  In  the
 ause  relating  to  rule-making  I  find

 ig  said:

 =....the  Central  Government
 may  provide  that  a  breach  thereof
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 shall  be  punishable  with  fine
 which  may  extend  to  one  thou-
 sand  rupees.”
 Ido  not  find  this  corresponding

 provision  in  the  main  clause  16.  It
 mentions  about  imprisonment  which
 may  extend  to  six  months  or  fine  or
 both.  I  do  not  find  this  sum  of
 Rs.  1,000  in  clause  16.  In  the  rule-
 making  clause,  imprisonment  has  been
 excluded,  I  think  if  it  is  provided  that
 this  provision  will  be  read  with  the
 other  clause,  probably  it  may  mean
 imprisonment  plus  fine  of  one  thou-
 sand  rupees.  It  should  be  made  clear.
 It  may  lead  to  difficulties  later  on
 I  suggest  that  this  may  be  taken  note
 of  for  consideration  at  the  time  of  the
 Joint  Select  Committee.

 It  is  said  that  all  rules  made  under
 this  section  shall,  as  soon  as  may  be
 after  they  are  made,  be  laid  before
 both  Houses  of  Parliament.  Instead
 of  simply  placing  the  rules  that  have
 been  framed  by  the  Government
 before  both  Houses  of  Parliament,  it
 is  better  if  they  are  approved  by  both
 the  Houses,  with  suitable  amendments
 and  alterations  suggested  by  the
 Hon'ble  Members.  Because,  I  find  in
 almost  all  cases  the  rules  framed  are
 more  stringent  than  the  provisions  ‘of
 the  main  Act.  Therefore,  it  is  always
 better,  instead  of  giving  such  a  large
 blank  cheque  to  the  Government  to
 make  rules,  which  may  in  all  pro-
 bability,  be  derogatory  to  the  main
 provisions  of  the  Act,  if  the  rules  are
 discussed  in  both  the  Houses  and
 approved  by  both  the  Houses.  Then,
 they  will  be  regular  rules  and
 they  may  be  adopted  by  the  (Govern-
 ment.

 A  lot  has  been  said  about  execu-
 tive  orders.  Any  order  that  may  be
 passed  so  far  as  citizenship  is  con-
 cerned,  should  be  made  justiciable.  I
 can  understend  the  difficulties  in  this.
 )  know  that  a  party  which  runs  tae
 Government  meets’  with  difficulties.
 But,  to  meet  the  difficulties  with  ex-
 ecutive  orders  is  not  fair.  They
 should  always  be  able  te  face  the
 court  and  whatever  order  is  passed
 should  be  juSticiable.  Otherwise,  it
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 would  eppeer  as  if  they  may  deprive
 anybody  of  bis  cittznahip  where  he

 know  whether  a  certificate  w  gemuine
 or  not.  The  only  thing  that  can  be
 shown  le  thet  &  is  not  conducive  to
 the  public  good.  That  has  been  strese-
 ed  very  much  in  clause  10.  That  may
 be  &  very  selutery  provision  which
 will  suffice  for  all  purpores.

 Osth  of  allegiance  is  prescribed  only
 to  two  sets  cf  people:  persons  who
 are  allowed  to  become  citizens  by
 registration  or  naturalisation.  The
 हम  aro  not  required  to  take  the  oath
 ef  allegiance.  I  intist  that  so  far  as
 ciuisenship  by  descent  also  is  concern-
 ed,  the  oath  of  allegiance  should  be
 efminist-red  to  them  छह  they
 are  in  ea  different  country  altogether.
 हाउ  is  better  that  the  same  thing  is
 extended  to  them  though  not  to  citi-

 call  upon  the  hon.  Minister  at  2
 @clock.  There  are  only  five  minute
 more.  If  any  hon  Member  says  that

 lala
 finish  In  4  minutes,  I  can  call

 हिलता।  Alehar  (North  Satara):  |
 eda})  fined  in  0  minute

 धि,  Depaty-Npeher:  No.  The  bon
 Minster.  " .
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 ४  you  will  permit  me,  like  to  con-
 gretulate  the  House  on  the  high  level
 at  which  this  debate  has  been  mnain-
 tained  throughout  Hon  Members
 who  have  spoken  have  taken  con-
 siderable  pains  and  I  have  been  im-
 pressed  by  the  sincerity  of  their  opi-
 anion.  They  have  approached  the
 subject  in  a  rational  manner  and
 treated  the  ticklish  issues  which  arise

 may  make  now  with  a  view  to  eluci-

 Bill,  |  gall  be  prepared  for  reason-

 Taeasure  and  make  it  as  perfect  as  we
 can  may  be  realised.

 Before  I  deal  with  the  criticlams  and
 comments  that  have

 ह...  mares:  and  had  little  to  say in  support  of  the  motion  itself.  He
 has  had  little  becking  in  the  House

 T  might  point  out  that  the

 चिया  छह  9  be  submitted
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 Committee  will  certainly  be  pleased
 to  receive  suggeStions  that  the  Mem-
 bers  of  the  House  who  are  not  in  the
 Joint  Committee  or  others  who  are
 outside  may  choose  to  make.  This
 measure  has  already  been  delayed  for
 reasons  which  I  had  mentioned  while
 moving  the  initial  motion  There  is
 pressing  urgency  at  least  on  one
 account.  The  displaced  persons  who
 have  arrived  after  the  commence-
 ment  of  the  Constitution  have  not  yet
 been  registered  and  their  status  hay
 to  be  formally  recognised  before  the
 next  elections  so  that  they  may  not
 be  deprived  of  the  valued  privilege  of
 taking  part  in  the  general  élections.
 So,  I  hope  that  motion  will  not  be
 pressed.

 The  Bill  deals  with  a_  basic  pro-
 blem.  It  naturally  deserves  very
 eareful  consideration.  The  criticisms
 that  have  been  made  fall  under  differ-
 ent  categories.  It  will  not  perhaps
 be  possible  to  touch  upon  even  the
 main  points,  but  I  shall  try  to  refer  to
 some  of  the  questions  which  have  been
 mooted  in  this  House  with  sufficient
 vigour."

 The  first  and  foremost  of  these,  I
 think,  concerns  the  idea  relating  to
 the  citizenship  of  the  Commonwealth.
 It  is  no  more  than  an  idea,  as  I  said
 In  fact,  Commonwealth  citizenship
 only  indicates,  I  believe,  the  urge  for
 a  wider  followship  of  nations.  Apart
 from  that  it  has  not  got  much  signi-
 ficance.  It  does  not  in  any  case  im-
 Pose  any  liabilities  or  obligations  on
 us.  The  misunderstanding  in  this
 connection  has  to  be  removed  and  the
 misapprehensions  allayei.  Hon.  Mem-
 bers  might  refer  to  clause  2(b)  of  the
 Bill—that  ig  an  important  clause—
 and  to  clause  (c)  which  is  still  more
 important.  Clause  2(c)  says:  ~

 “  ‘citizenship  or  nationality  law’,
 in  relation  to  a  country  specified
 in  the  First  Schedule,  means  an
 enactment  of  the  legialature  of
 that  country  which,  at  the  request
 ‘of  the  Government  of  that  coun-
 try,  the  Central  Government  may,
 by  notification  in  the  Official
 Gazette,  have  declared  to  be  an
 enactment  making  provision  for
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 the  citizenship  or  nationality  of
 that  country;”
 We  have  clauses  l]  and  43  dealing

 with  this  subject  and  there  is  also  the
 provision  in  clause  5  about  registra
 tion  of  the  citizeng  of  a  country  झुका
 fied  in  the  First  Schedule.  Han
 Members  will  see  that  thé  only  thing
 that  concerns  any  Commonwealth
 country  here  is  the  provision  for  re-
 gistration  of  a  citizen  of  a  Common-
 wealth  country.  The  mere  fact  that
 a  country  (8  mentioned  in  the  Sche-
 dule  does  not  give  any  right,  if  it  be
 called  a  right,  or  any  opportunity  to
 any  person  to  apply  for  registration.
 He  must  be  recognised  as  a  citizen  by
 us,  by  India,  of  that  particular  coun-
 try.  Before  such  a  stage  can  be  reach-
 ed,  the  condition  that  is  laid  down  in
 clause  2(c)  should  be  fulfilled,  ie,
 the  Government  of  India  should  de-
 clare  that  a  particular  enactment  that
 has  been  passed  by  the  legislature  of
 that  particular  country  ig  recognised
 by  it.  So  long  as  the  citizenship  law
 of  any  country  is  not  recognised  by  the
 Government  of  India  and  i¢  does  not
 issue  a  notification  in  the  Official
 Gazette  to  that  effect,  that  country
 does  not  possess  any  existence  in  the
 eyes  of  this  Act.  The  Members  of
 this  House  have  been  naturally  con-
 cerned,  and  I  think  to  some  extent
 perturbed,  by  the  idea  that  perhaps
 the  South  African  Boer  may  be  able
 to  seek  registration.  That  is  not  pos-
 sible.  It  was  not  posaible  even  in
 the  olden  days.  Hon.  Members  may
 be  remembering  that  even  under  the
 Naturalisation  Act  of  926  this  course
 was  not  open  to  them.  Then  we  had
 the  Reciprocity  Act  under  which  too
 this  wag  not  possible.  But  now  you
 will  see  that  unless  and  until  you  re-
 cognise  the  citizenship  law  of  South
 Africa  no  citizen  of  that  country  can
 come  here  and  seek  registration,  and
 such  a  declaration  can  be  made  only
 at  the  instance  and  on  the  request  of
 the  Government  of  South  Africa.
 Even  the  Government  of  South  Afri-
 ca,  I  think,  will  not  have  the  braren
 audacity  and  impertinense  to  apply
 for  such  a  declaration  hare.  After  all
 that  they  have  done  for  the  harass
 ment  and  humiliation  of  cur  ह... ड



 9735  Citizenship  Bill

 (Pandit  G.  B.  Pant]
 they  cannot  possibly  muster  courage
 to  apply,  but  even  if  they  do  so,  of
 course  such  an  application  will  never
 be  granted  So,  until  and  unless  such
 a  declaration  hag  been  made,  the  fact
 that  a  country  is  a  Commonwealth
 country,  or  a  citizen  is  a  Common-
 wealth  citizen  of  a  Commonwealth
 country,  ७४  immaterial  and  has  no
 relevancy  in  law.  So,  there  should
 be  no  worry  about  that.

 हुह  Aska  Mehta:  On  a  point  of
 clarification.  I  believe  the  status  of
 Cammonwealth  citizenship  has  been
 introduced  or  has  been  created  as  a
 result  of  deliberations  between  the
 Commonwealth  countries  and  as  a
 result  of  those  deliberations  the  idea
 of  a  common  clause  to  be  introduced
 into  the  Citizenship  Acts  was  accépt-
 ed.  Once  a  common  clause  is  there,
 it  ig  generally  presumed  that  that  kind
 of  reciprocity  would  be  established.  In
 the  case  of  South  Africa  what  you
 say  may  be  trus,  but  83  far  as  the
 Cammonwealth  countria  are  concern-
 ed,  is  not  the  presumption  in  favour
 of  accepting  such  reciprocity  by  the
 introduction  and  acreptanre  of  the

 Pundit  G.  B.  Pant:  What  has  been
 called  the  common  लोडिड--छत्ते  that
 term  ig  used  in  a  technical  sense—has
 been  introduced  in  the  Citizenship  Acts
 of  certain  Commonwealth  countries.
 I  am  not  sure if  it  finds  a  place  in
 identical  terms  in  the  South  African
 etatute.—  हम  is  conceivable  that  where
 countries  which  eome  within  this  fold
 of  Cammonwealth  are  prepared  to
 admit  our  citizens  into  their  own  fold
 of  citizenship,  we  may  agree  to  have
 them  as  such  here.  But  automafi-
 eally  no  citizen  of  any  commonwealth
 country  can  become  a  citizen  or  can
 apply  for  registration.  The  first  ini-
 tlative  rests  with  us.  That  is  what  I
 wanted  to  bring  to  the  notice  of  the
 non.  Members  of  this  House.  It  is
 true  thai  the  concept  of  a  camman-
 wealth  carries  with  it  the  idea  that
 thease  who  are  associated  with  it
 whenever  they  can  do  so  with  mutual
 benefit  and  advantage,  enter  into  such
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 arrangements  as  will  do  good  to  the
 members  who  are  parties  to  such
 arrangements.  That  is  there.  But  it
 does  not  carry  with  it  the  idea  of
 automatic  citizenship.  That  is  the
 important  thing  that  I  wanted  to  place
 before  the  House,  because  throughout
 there  has  been  considerable  confusion.
 and  misunderstanding  on  this  point

 Shri  8.  ह  Bamaswamy:  The  com-
 mon  clause  is  not  part  of  the  South

 African  Act.

 Pandit  6.  8.  Pant:  I  said  so  myself.
 That  Shows  that  a  commonwealth
 country  is  not  bound  to  have  even
 the  common  clause;  and  the  fact  that
 we  noticed  further  is  that  the  invidi-
 ous  discrimination  which  is  exercised
 against  the  citizens  of  India  In  South
 Africa  itself  indicates  that  every  com-
 monwealth  country  is  free  to  frame
 its  own  citizenship  law,  nothing
 that  is  done  by  U.  K.  is  binding

 is

 I  come  to  that,  however,  I  ahould  like
 hon.  Members,  apart  from  what  I  have
 said  with  respect  to  this

 Mr.  छबडुयाड-तिफुल्न लाट:  Under  the
 cdireumstancea,  whatever  might  be  the
 position  with  respect  to  the  othera,
 what  is  the  object  of  including  the

 description  of  a  commonwealth  coun-
 try,  and  so  long  as  South  Africa  is
 within  the  commonwealth,  you  have
 to  include  it  in  the  description  of
 cammonwealth  countries.  Besides,
 there  is  room  for  return  to  sanity  for
 every  man  and  for  every  cuuntry,
 and  we  may  hope  that  even  South
 Africa  may  some  time  outgrow  its  stage
 of  insanity  and  behave  in  a  mature
 and  wise  way.

 Shrimati  Beau  Chakravarty
 (Basirhat):  Why  not  leave  it  open  for
 the  whole  world?
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 Pandit  G.  B.  Pant:  Apart  from  that,
 there  has  been  some  confusion  also
 about  this  British  Nationality  Act  of
 1948.  It  has  been  alleged  by  some,
 and  perhaps  felt  by  others,  that  every-
 one  of  us  is  a  British  subject.  That
 is  not  so.  No  one  of  us  takes  any
 oath  of  allegiance  to  the  British
 crown.  We  only  take  an  oath  of
 allegiance  to  our  own  country.  But
 apart  from  that,  when  the  Indian  In-
 dependence  Act  was  paSsed,  it  was
 laid  down,  I  think,  in  section  6  that:

 “No  Act  of  Parliament  of  the
 U.  K.  passed  on  or  after  the  ap-
 pointed  date  shall  extend  or  be
 deemed  to  extend  to  either  of  the
 new  Dominions  as_  part  of  the
 law  of  that  Dominion,  unless  it
 is  extended  thereto  by  a  law  of
 the  Legislature  of  the  Domi-
 nion.”

 This  was  passed  in  1947.  The  Bri-
 tish  Nationality  Act  was  passed  in
 1948.  It  cannot  apply  to  this  coun-
 try  unless  it  is  extended  to  it  by  this
 Parliament.  Nothing  that  is  done  by
 the  British  Parliament  has  any  bear-
 ing  on  our  own  status  or  on  our  posi-
 tion  here.

 Shri  S.  S.  More  (Sholapur):  May  I
 bring  it  to  the  notice  of  the  hon.
 Minister  that  article  372  of  the  Con-
 stitution  does  asSure  the  continuance
 of  some  of  the  laws  passed  by  the
 U.  K.?  And  particularly  the  India
 (Consequential  Provisions)  Act  of
 1949,  which  is  Subsequent  to  the  In-
 dian  Independence  Act,  continues  to
 apply?

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  May  I  submit  that  so  far  as
 article  372  is  concerned,  it  specifically
 mentions  that  all  the  Acts  which  are
 passed  by  foreign  Government:  after
 the  attainment  of  Independence  are
 not  binding  upon  us?  Only  the  pre-
 vious  Acts  are  binding.

 Shri  S.  S.  More:  But  the  British
 Nationality  Act  of  948  is  previous  to
 the  Constitution.

 Pandit  Thakur  Das  Bhargava:  It  is
 not  binding  on  us,  because  it  has  been
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 passed  after  1947,  after  the  attainment
 of  independence.

 Pandit  G.  B.  Pant:  It  was  passed  in
 1948.  And  the  Indian  Indepen-
 dence  Act  of  947  having  solemnly
 laid  it  down  that  no  Act  of  Parlia-
 ment  passed  thereafter  would  be  appli-
 cable  to  India  unless  the  Indian  Par-
 liament  itself  adopted  it,  it  is.

 Pandit  Thakur  Das  Bhargava:  We
 cannot  pass  an  Act  binding  on  Eng-
 land.  So,  they  cannot  pass  an  Act
 binding  upon  us.

 Pandit  G.  B.  Pant:....that  the  Act
 of  948  does  not  apply  to  this  coun-
 try.  It  is  also  perhaps  known  to  the-
 hon.  Members  that  the  948  Act  itself
 did  not  say  anything  about  its  being”
 applicable  to  India.  It  was  applied  to.
 the  colonies  and  to  U.  K.,  but  not  to-
 any  other  country.  Hon.  Members
 will  be  interested  to  hear  a  few  0
 the  remarks  that  were  made  by  the-
 Secretary  of  State  for  Home  Affairs,
 when  this  Act  was  discussed  in  the-
 British  Parliament.  He  said  on  3th:
 July  1948:

 “This  country  cannot  impose  a
 law  with  regard  to  nationality
 upon  any  other  member  of  the:
 British  commonwealth  of  nations.
 Each  of  them  is  a  distinct  sovo-.
 reign  State  for  this  purpase.  We.
 can  legislate  only  for  tne  vu.  K.
 and  colonies,  and  that  is  wnat  we
 are  doing.”

 The  same  thing  is  developed  in  the-
 course  of  the  debates,  but  that  is:
 clear  enough,  so  that  they  could  not,,.
 and  they  did  not,  legiSlate  for  us.

 Shri  8.  S.  More  referred  to  the  order’
 of  1949.  I  think  he  misunderstood’
 its  significance,  import  and  connota-
 tion.  This  order  of  949  in  fact  was:
 passed  for  the  benefit  of  India.  After-
 India  had  become  a  Republic,  the  per-
 sons  of  Indian  origin  who  were  in
 Great  Britain  ceased  to  be  entitled  to
 the  privileges  to  which  they  were
 entitled  previously.  So,  in  949  this:
 order  was  issued  in  order  to  enable-
 the  Indians  who  were  in  Great  Bri-
 tain  to  fully  enjoy  the  privileges  and’
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 benefits  to  which  they  had  been  used
 in  the  pre-Republic  days.  It  my-
 thing,  it  conferred  certain  benefit  and
 advantage,  and  did  not  impose  any
 disability.  I  think  it  was  due  to  a
 misapprehension  that  he  happened  to
 refer  to  this  section,  which,  if  any-
 thing,  stands  to  the  credit  of  U.  K.

 Shri  M.  a  Garupadaswamy  (My-
 sore):  May  I  know  why  the  External
 Affairs  Ministry  in  its  letter  which  I
 referred  to  yetterday  accepted  the
 continuation  of  this  Act  of  948  passed
 an  British,  stating  that  it  is  applicable
 to  India  also  after  Indapendence  and
 after  India  became  a  Republic?

 Pandit  G.  B.  Pant:  I  have  not  been
 able  to  follow  the  question.  But  the
 questioner  may  rest  assured  that  he
 will  have  a  satisfactory  answer  now
 or  hereafter.

 Shri  M.  8,  Gurupadaswamy:  |  refer
 to  the  letter  written  by  the  External
 Affairs  Ministry.

 Pandit  G.  B.  Pant:  I  shall  refer  to
 that  too.

 Shri  M.  8,  Gurupadaswamy:  Accord-
 ing  to  that  letter,  the  Act  of  948  is
 applicable  to  India  even  after  1980.

 Pandit  G.  B.  Pant:  I  am  sorry  that
 the  Under  Secretary  was  trapped  into
 sonding  a  wrong  answer,  because  his
 obiter  dictum  cannot  override  the  law.
 If  the  explanation  that  I  have  given
 is  found  satisfactory,  then  what  he
 wrote  was  obviously  under  a  miSap-
 prehension,  under  a  delusion,  or  if  it
 ‘was  done  deliberately...

 Shri  8.  8.  Mere:  Why  not  make  a
 reference  to  the  Supreme  Court  under
 article  43  of  the  Constitution,  in  view
 of  this  wrong  reply  from  the  Govern-
 ment,  and  get  it  finally  adjudicated
 upon?

 Pandit  G.  B.  Pant:  If  every  wrong
 reply  from  a  clerk  were  to  neceasi-
 tate  a  reference  to  the  Supreme  Court,
 the  Supreme  Court  will  have  nothing
 else  left  to  do.

 Shri  8.  8.  More:  Is  he  a  clerky
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 Sardar  A.  8.  Gaigal  (Bilaspur):  An
 Under  Secretary  is  a  subordinate  off-
 cer.

 Pandit  a  8,  Pant:  Shri  More  8  not
 yet  satisfied  If  he  still  thinks  that
 that  reply  was  correct,  I  will  not
 accept  that  I  think  his  intelligence
 is  too  keen  to  admit  of  such  a  wrong
 interpretation.  So  if  that  reply  was
 sent,  it  was  wrong.  The  law  3  eleer
 and  I  wish  the  questioner  had  not  un-
 necessarily  referred  the  matter  to
 Government  like  that.  It  is  a  question
 of  law  and  one  can  decide  it  for  him-
 self.  Thig  ig  a  matter  of  opinion  and
 one  should  not  dangle  it  against  the
 expressed,  positive  and  convincing
 provisions  of  the  law  and  arguments
 based  on  it.

 There  was  a  reference  to  this  Com-
 monwealth  citizenship.  As  I  said,  we
 have  an  urge  for  a  wider  fellowship
 of  nations)  We  in  the  Congress  from
 the  olden  days,  have  been  dreaming
 about  a  world  federation  and  about
 world  citizenship,  That  has  been  our
 dream.  The  Commonwealth  citizen-
 ship,  without  impoSing  any  burden  on
 us,  takes  us  somewhat  nearer  to  that
 goal.  We  need  not,  however,  think
 that  it  is  of  any  disadvantage  to  us.
 We  are  really  deriving  substantial
 benefits.  And  I  would  like  hon.  Mem-
 bers  to  remember  that  we  have  thou-
 Sands  of  our  nationals  in  the  United
 Kingdom  today,  in  business,  in  indus-
 try,  in  commerce,  in  professions  and
 in  public  service.  There  are  about
 five  million  Indians  in  the  colonies
 and  in  some  of  the  countries  which
 are  closely  allied  with  Great  Britain.

 Shrimat}  Renu  Chakravartty:  On  a
 point  of  clarification.  On  the  ques-
 tion  of  the  Dominions:  the  point  has
 been  made  clear  by  the  hon.  Minister.
 But  what  about  the  colonies?  The
 colonies  are  directly  under  Britain.
 They  cannot  pass  any  law  without  it
 being  certified  by  the  Secretary  of
 State.  As  such  the  United.  Kingdom
 has  direct  responsibility  for  the  dis-
 criminatory  laws  which  are  being
 passed  In  the  colonies.  Therefore,
 the  idea  of  Commonwealth  immedi-
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 ately  inscribes  within  it  the  whole
 idea  of  colonialism  also.

 Pandit  6.  B.  Pant:  We  _  all  stand
 against  colonialism.

 Shri  S.  S.  More:  And  yet  we  recog-
 mise  it  in  our  legislation,

 Pandit  G.  B.  Pant:  We  cannot  shut
 ‘our  eyes  not  only  to  the  existence  of
 colonies,  but  even  to  the  existence  of
 reptiles.  If  they  exist,  they  are  there.
 What  we  have  to  consider  is  whether
 the  large  number  of  Indians  who  are
 in  the  United  Kingdom,  in  the  colo-
 nies  or  in  other  places,  and  whom  we
 are  not  anxious  to  repatriate  and
 bring  back  to  our  country,  will  be
 benetited  by  our  creating  an  atmos-
 phere  which  may  be  detrimental  to

 ‘them  and  of  no  benefit  to  us.  That,
 however,  does  not  affect  any  legal
 Position;  it  may  affect  the  ethical  or
 moral  attitude.  So  far  as  this  goes,
 I  hope  there  will  be  no  misunder-

 Standing  left  in  any  quarter  now.

 The  other  important  point,  to  which
 reference  was  made  in  the  course  of

 ‘the  discussions,  related  to  the  regis-
 ‘tration  ‘of  displaced  persons.  That  is
 :an  important  matter.  Now,  some  of
 the  hon.  Members  have  _  suggested
 ‘that  we  should  admit  the  right  of
 citizenship  without  even  registering
 ‘them  as  such.  Of  course,  the  right
 -of  citizenship  is  there.  But  it  will
 lead  to  confusion  if  there  is  no  regis-

 ‘tration.  Even  when  the  Constitution
 was  framed,  it  was.  definitely  laid

 -down  that  all  those  who  had  come
 after  the  9th  July  7948  would  have
 to  be  registered,  850  it  was  only  on
 such  registration  that  they  were  to

 ‘enjoy  the  privileges  and  prerogatives
 of  citizenship.  So  registration  is
 necessary.  I  do  not  think  that  any
 great  inconvenience  would  be  caused

 -to  displaced  persons  because  they  had
 to  seek  rehabilitation,  to  apply  for

 -relief,  and  arrangements  had  to  be
 made  for  their  resettlement  and  other

 ‘things.  So  everyone  of  them  has  to
 ‘be  regtstered  for  that  purpose  too.
 In  the  circumstances,  registration  for

 «citizenship  is  a  much  simpler  affair.
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 But  there  is  another  question  which
 was  also  raised  in  this  connection,
 that  so  far  as  deprivation  of  the  mgnt
 of  the  citizenship  was  concerned,  the
 case  of  the  displaceqd  persons  deserv-
 ed  special  consideration.  That  aspect
 of  the  matter  will,  I  hope,  receive
 sympathetic  consideration  at  the
 hands  of  the  Joint  Committee.  Though
 they  have  to  be  registered,  they  are
 hardly  distinguishable  from  other
 citizens  of  this  country.  It  is  a  mis-
 tortune  due  to  a  certain  political  de-
 velopment,  of  which  they  have  been
 the  victtms.  So  I  would  like  the  pos-
 sibility  of  the  registered  citizens  to
 be  classified  in  two  groups:  those  who
 have  come  here  as  displaced  persons
 and  others  who  ४०४९  registered  citl-
 zens.  It  may  be  possible  to  take  them
 out  of  this  deprivation  clause  altoge-
 ther  so  that  they  may,  after  they  have
 been  registered,  continue  to  enjoy
 the  right  of  citizenship  without  any
 sort  of  interference,  interruption  or
 disturbance.  It  will  be  for  the  Joint
 Committee  to  consider  that,  and  I
 hope  the  Committee  will  give  thought
 to  it.

 There  was  also  some_  proposal  to
 the  effect  that  deprivation  should  be
 a  judicial  proceeding  and  not  an
 administrative  one.  Now,  hon.  Mem-
 bers  are  presumably  aware  that  this
 clause  finds  place  not  only  in  our  Bill
 but  in  the  British  Nationality  Act,  in
 the  Acts  of  Canada,  Australia,  even
 in  that  of  wretched  South  Africa,  and
 other  places.  Except  in  the  case  of
 the  United  States,  I  think  no  country
 provides  for  a  judicial  proceeding  in
 matters  of  this  type.  But  here  you
 will  see  how  many  safeguards  have
 been  provided  in  this  clause  itself.
 Firstly,  the  clause  rests  on  the  con-
 ditions  which  would  entail  the  ex-
 tinguishment  of  the  right  of  citizen-
 ship.  But  even  after  one  has  incurred
 this  disability  and  this  penalty,  the
 clause  says:

 “The  Central  Government  shall
 not  deprive  a  person  of  citizen-
 ship  under  this  section  unless  it
 is  satisfled  that  it  is  not  con-
 ducive  to  the  public  goog  that
 that  person  should’  continue  to
 be  a  citizen  of  India”
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 Even  if  a  person  has  incurred  this

 penalty  and  is  liable  to  be  deprived,
 he  will  not  be  so  deprived,  unless
 the  Central  Government  considers
 that  hig  continuing  as  a  citizen  will
 be  harmful  to  the  Interests  of  the
 country.  That  Ig  a  condition  which  I
 think  should  be  borne  in  mind  not
 only  in  respect  of  non-citizens,  but
 even  of  citizens.  If  their  presence  in
 the  country  becomes  detrimental  to
 the  Interests  of  the  country,  then
 that  will  have  to  be  curbed.  These
 persons  who  have  acquired  the  right
 af  citizenship  by  naturalisation,  or  in
 9  few  cases  by  registration,  have  been
 given  this  privilege  by  way  of  con-
 cession.  They  are  not  the  natural
 citizens  of  the  country.  They  have
 been  given  certain  concwasions.  If
 they  misbehave.  I  do  not  see  that
 there  is  anything  unfair  in  esking
 them  to  choose  other  fields  for  their
 pestures.  They  need  not  continue  to
 stay  where  they  cannot  find  a  good
 field;  let  them  go  out  and  look  for
 thig  elsewhere.  I  do  not  see  why
 there  should  be  any  objection  to  this.

 Then  it  is  laid  down  bere  thet
 wherever  a  pereon  ४0.  demands  a
 copunittee  will  be  appointed  which
 will  be  presided  over  by  a  judicial
 officer.  What  more  cen  be  needed  tn
 matters  of  this  type?  So,  I  hope  thet
 this  clause  will  be  ace  ped.

 There  was  also  a  .wferunce  to  the
 clause  which  says  tne:  &  patton  may
 cease  to  enjoy  these  mgnts  if  he  is
 found  to  have  done  anything  that  is
 detrimental  to  the  administration  of
 the  country  by  the  Government  of
 India:

 “(b)  that  citizen  hes  shown
 himself  by  act  or  speech  to  be
 disloyal  or  disaffected  towards
 the  Government  establiahed  by
 law  in  India,”

 As  I  said,  this  citizenship  is  not
 earned  by  a  man  by  virtue  of  his
 right.  Tt  is  something  of  a  privilege
 which  has  been  extended  to  him.  So,
 if  he  behaves  in  a  manner  which
 creates  difficulties  in  the  way  of
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 those  who  are  in  charge  of  the  aa-
 ministration,  he  loses  the  privilege
 which  was  extended  to  him  obviously
 on  the  condition  that  he  would  behave:
 properly,  not  only  oNce  or  twice,  but
 continuously.  He  forfeits  that  privi-
 lege  when  he  behaves  in  that  manner.
 In  other  countries  also  there  is  a.
 similar  provision  and  although  the
 words  used  may  be  different,  they
 mean  almost  the  same  thing.

 The  Bill  deals  with  acquisition  of
 right  of  citizenship  by  birth  and  it
 confers  the  right  on  everyone  who  Is:
 bern  fn  this  country.  Some  hon.
 Members  have  suggested  that  some
 restrictions  should  be  devised  and
 some  conditions  should  be  imposed
 on  a  person  who  ig  born  of  a  non-—
 Indian  father  or  mother.

 We  are  today  working  for  peace  ip:
 the  world.  We  have  built  a  stature
 for  ourselves  and  for  our  country’
 by  our  attitude  towards  world  pro-
 blems.  In  the  dcdrcumstanrm  it
 would  beft  our  attitude  towards:
 these  bdaaic  problems,  if  we  allowed
 everyone  who  is  born  in  this  country
 to  acquire  the  right  of  citizenship.
 But  it  is  not  altogutber  an  instinc:  of”
 plous  virtue  that  sctuates  me  to  say
 eo.  We  have  our  own  nationals,
 many  more,  in  other  lands  tham
 they  have  in  our  country.  About
 fifty  lakhs  of  our  people  are  distri-
 buted  all  over  the  globe.  It  ig  to  our
 interest  that  liberal  proviaions  in  this
 regard  should  be  made  in  all  coun.
 tries.  So  if  we  give  asylum  to  a  few,
 we  will  be  preparing  the  moral
 ground  for  similar  treatuent  for  mil-
 lions  of  our  people  abroad  in  other
 countries,  Lonking  at  it  therefore
 even  from  the  selfish  point  of  view,.
 it  is  to  our  advantage  and  to  our  in-
 terest  to  have  such  a  provision.

 There  was  some  comment  made  on:
 the  clause  relating  to  citizenship  by
 Geacent.  This  clause  only  recognises
 descent  on  the  male  or  paternal  side..
 That  is,  a  person  who  is  born  of  an
 Indian  father  in  other  lands  can  ac-
 Quire  the  right  of  citizenship.  It  has:
 been  asked:  why  should  the  काएफैश्ल
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 not  have  that  privilege,  if  the  father
 is  a  non-Indian?  We  in  our  country
 have  always  thought  in  masculine
 terms.  That  has  been  our  attitude
 towards  all  matters.  We  are  now
 trying  to  change  our  succession  law
 so  that  women  also  may  have  equal
 rights  with  men.  But  even  in  coun-
 tries  where  such  a  law  exists  they
 have  restricted  this  right  only  to
 males.  We  have  taken  this  _provi-
 sion  bodily  from  the  British  Nationa-
 lity  Act.  There  I  think  women  have
 been  treated  with  courtesy  and  res-
 pect.  In  our  country  too  in  the  olden
 days  the  highest  virtue  that  one
 could  earn  was  to  be  called  the
 motber  of  the  man  addressing  her.  So,
 that  is  the  sublime  status  that  women
 occupied  as  such.

 Shri  Asoka  Mehta:  What  about  arti-
 cle  5(b)  of  our  Constitution?

 Pandit  G.  B.  Pant:  Article  5  of  the
 Constitution  relates  to  domicile.  We
 have  not  got  this  condition  of  domicile
 in  this  measure.  If  we  introduce  it
 we  will  be  shutting  out  many  more
 than  what  we  would  be  having  by  this
 clause  as  it  is.  On  the  other  hand,
 it  would  lead  to  many  difficulties  too.

 We  have  been  reminded  by  some  of
 the  speakers  about  the  complications
 that  arise  out  of  the  system  of  dual
 citizenship.  It  does  lead  to  certain
 difficulties.  But  we  cannot  help  it.  We
 have  to  accept  it,  because  we  want
 people  born  in  the  country  to  be
 treated  as  Indians  and  to  enjoy  the
 privilege  of  being  citizens  of  our
 country.  But  if  we  were  to  give  the
 right  of  citizenship  to  persons  born  of
 non-Indian  fathers,  but  Indian
 mothers,  then  we  may  have  to  be  pre-
 pared  for  triple  or  six-fold  citizen-
 ship.  If  a  Brazilian,  for  example,
 marries  an  Indian  woman  and  gives
 birth  to  a  child  in  England,  then  the
 child  will  have  three  citizenships.
 He  will  be  a  citizen  of  Brazil,  he  will
 be  a  citizen  of  India  and  he  will  be
 a  citizen  of  the  United  Kingdom.
 And,  if  such  a  child,  when  he  grows
 up  and  becomes  mature  is  married  to
 another  Indian  girl  and  they  give
 birth  to  a  child,  not  in  the  United
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 Kingdom  but  in  France,  then  there
 will  be  fourfold  citizenship.  So,  I
 think  it  is  sound  to  stick  to  the  pro-
 vision  that  we  have.

 Shri  S.  S.  More:  Will  not  the  Indian
 before  he  gives  birth  to  another  make
 his  own  choice  about  nationality?

 Pandit  G.  B.  Pant:  He  is  not  bound
 to  under  any  law.

 Shri  8.  S.  More:  He  won't  get  citi-
 zenship  anywhere.

 Pandit  G.  B.  Pant:  He  continues  to
 be  a  citizen  of  all  the  countries  so
 long  as  he  does  not  renounce.  I
 would  respectfully  ask  Mr.  More  to
 Point  out  the  section  on  which  he
 relies.  That  igs  what  judges  do  now.
 So,  I  will  leave  it  there.

 Shri  8.  8.  More:  Clause  9.

 Pandit  G.  B.  Pant:  Ido  not  think
 you  are  right  there.  That  was  about
 citizenship  by  birth  and  citizenship
 by  descent.

 Then,  under  this  Bill  the  wives  of
 Indian  citizens,  even  if.  non-Indian,
 can  be  registered  as  Indian  citizens.
 Some  people  said  that  women  should
 have  the  liberty  not  to  be  coupled
 with  their  husbands  in  the  matter  of
 citizenship.  Well,  there  is  no  com-
 Pulsion.  It  is  open  to  a  woman
 to  apply  or  not  to  apply.  If  she  does
 not  apply  for  Indian  citizenship,  she
 is  not  bound  to  do  so.  They  are  at
 liberty  to  continue  as  husband  and
 wife  and  still  owe  allegiance  to  two
 different  countries.

 There  was  also  a_  suggestion  that
 just  as  women  can  be  registered  as
 Indian  citizens  if  they  marry  Indians,
 an  alien  should  be  allowed  to  register
 himself  ag  an  Indian  on  the  marrying
 an  Indiar.  women.  That  would  really
 lead  to  some  monstrosity  of  the  same
 type  to  which  I  referred  previously
 and  it  is  better  to  limit  the  scope  of
 such  alliances.  They  are  very  rare  and
 it  is  better  to  let  people  keep  to  their
 own  respective  affinities  than  to  drive
 them  to  corners  which  are  far  away,
 whether  they  be  obscure  or  whether
 they  be  illuminated.  We  ahould  better
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 keep  the  company  of  our  own  people
 and  live  a  natural  life.  So,  it  is  bet-
 ter  to  discourage  these  things.

 A  suggestion  was  also  made  that  if
 any  person  insults  the  flag  than  he
 should  be  deprived  of  his  citizenahi:
 I  hope  that  nobody  will  be  so  hatr-

 course.  We  can  rely  on  the  good
 sense  of  our  own  people.  I  do  not
 forget  that  recently  certain  declara-
 tions  were  made  or  intentions  were
 announced  by  the  very  advanced  lea-
 der  of  a  certain  party  in  the  South
 which  did  affect  the  honour,  the  dig-
 nity  and  the  sublime  purity  of  the
 flag.  But  he  did  recant  it  and  felt
 that  what  he  had  done  was  a  very
 vile  sort  of  deed.  So,  I  hope  nobody
 else  will  ever  think  of  such  a  wicked
 act  and  relying  on  the  good  sense  of
 our  people  we  may  not  pursue  that
 further.

 Something  was  said.  about  incor-
 poration  of  territory;  and,  in  that
 connection  mention  was  made  of
 Chandernagore  and  Pondicherry.  I
 do  not  think  any  amendment  of  the
 clause  is  needed  because  an  Act  has
 already  been  passed  by  virtue  of
 which  the  people  of  these  two  ez-
 French  settlements  will  be  citizens  of
 India.  Only  there  are  some  among
 them  who  want  to  retain  their  French
 nationality.

 Shrimati  Rema  Chakravartty:  Why
 should  they  not  become  ipso  facto
 citizens  and  why  should  they  wait  for
 a  notification  by  oxecutive  action?

 Pandit  G.  8.  Past:  So  long  as  there
 ia  no  de  jure  transfer  of  these  territor-
 les  to  India  there  could  be  no  legal
 form  of  citizenship;  they  are  de  facto
 citizeng  even  today  but  we  have  to
 wait  for  perhaps  a  few  weeks  or
 months  before  we  could  get  de  jure
 wensfer.  They  wil  then  be  auto
 matic  citizens  of  India.

 Shytmati  Rene  Chakravarty:  WU)
 they  became  automatic  citizens  im-
 mediately  the  transfer  is  complete?
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 Pandit  G.  B.  Pant:  That  Act  is  not
 before  me.  So,  I  should  refer  Mrs.
 Chakravartty  to  that  Act  and  then  if
 there  is  any  difficulty  I  shall  go
 through  it  with  her,  and  see  what  it
 exactly  means.

 I  have  tried  to  deal  with  the  main
 points.  I  do  not  consider  it  neceasary
 to  go  through  the  minor  onea  After
 all,  what  I  have  said  is  no  more  than
 an  attempt  to  throw  some  light  on
 obscure  points.  I  bope  hon.  Members
 will  feel  that  this  Bill  has  been  well
 drafted  and  that  it  will  fulfil  the  pur-
 pose  which  bas  actuated  the  authors
 to  give  it  this  shape.

 What  we  are  doing  today  is  of  con-
 siderable  importance.  The  state  of

 subjection  was  over  some  time  ago
 but  still  we  ar.d  our  society  have  to
 blossom  into  the  status  of  full  citizen-
 ship.  That  is  what  we  seek  to  acquire
 through  this  Bill.  And,  I  hope  the
 select  committee  will  consider  every
 clause  with  care  and  consideration  so
 that  not  only  the  present  generation
 but  posterity  and  generations  to  come
 will  benefit  by  the  edifice  of  new
 India  which  will  be  built  on  the
 foundations  of  this  law.

 Mr.  Deputy-Speaker:  An  amend-
 ment  has  formally  been  moved  and
 therefore  I  गत  !ike  to  know  whe-
 ther  the  hon.  Member  is  willing  to
 withdraw  it.

 Shri  Valistharas  (Pudukkottal):  Ll
 beg  leave  to  withdraw  it.

 The  omendment  was,  by  leave
 withdrawn.

 Mr.  Oeputy-Seaher.  The  question
 ia:

 “That  the  Bill  to  provide  for
 the  ecquisitian  and  termination
 of  Indian  citizenship  be  referred
 to  a  Joint  Committee  of  the
 Houses  cunaisting  of  45  Members,
 30  from  this  House,  namely,  Shri
 Kotha  Raghuramaiah,  Shri  P.  T.
 Thanu  Pillai,  Shri  K.  6.  Wode-
 yar.  Shri  KT.  Achuthan,  Shri
 Ahmeyq  Mohtuddin,  कत  Niberan
 Chandra  Laskar,  Shri  Surendra
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 Surendra  Mohan  Ghose,  Shri  T.
 Sanganna,  Pandit  Krishng  Chan-
 dra  Sharma,  Shri  Raghubar
 Dayal  Misra,  Shri  Lotan  Ram,
 Shri  Rajeshar  Patel,  Shri  Lila-

 dhar  Joshi,  Shri  Narendra  P.  Nath-
 wani,  Shri  Bisakisor  Ray,  Shri-
 mati  Anasuyabai  Kale,  Shri
 Hari  Vinayak  Pataskar,  Shri
 Manikya  La)  Varma,  Shri  Ranjit
 Singh,  Dr.  Ram  Subhag_  Singh,
 Shri  Anandchand,  Shri  Hirendra
 Nath  Mukerjee,  Shri  Mangalagiri
 Nandas,  Shri  Sarangadhar  Das,
 Shr.  Hari  Vishnu  Kamath,
 Shri  P.  N.  Rajabhoj,  Dr.  Lanka
 Sundaram,  Shri  Raghubir  Sahai,
 Shri  Uma  Charan  Patnaik  and
 Shri  Balwant  Nagesh  Datar,  and
 l5  Members  from  Rajya  Sabha;

 that  in  order  to  constitute  a
 sitting  of  the  Joint  Committee  the
 quoram  shall  be  one-third  of  the
 total  number  of  Mernbers  of  the
 Joins  Committee;

 that  the  Committee  shall  make  a
 teport  to  this  House  by  the  l6tb
 November,  1955:

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  relat-
 ing  to  Parlifmentary  Committees
 will  apply  with  such  variations
 and  modifications  as  the  Speaker
 may  make;  and

 that  this  House  recommends  t)
 Rajya  Sabha  that  Rajya  Sabha
 do  join  the  said  Joint  Committee
 and  communicate  to  ihis  House
 the  names  of  Members  to  be  ap-
 pointed  by  Rajya  Sabha  to  the
 Joint  Committee.”

 The  motion  was  adopted.

 TDUSTRIAL  DMPUTES  (APPEL-
 ATE  TRIBUNAL)  AMENDMENT

 BILL

 The  Deputy  Minister  of  Labour
 ihri  Abid  All):  I  beg  to  move:

 “That  the  Bill  to  amend  the  In-
 dustrigi  Disputes  (Appellate  Tri-
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 bunal)  Act,  1950,  be  taken  into
 consideration.”
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 The  Bill  is  a  short  one  and  is  in-
 tended  to  replace  an  ardinance  which
 was  promulgated  on  the  2lst  June
 1955.  It  is  intended  to  ensure  speedy
 disposal  of  applications  under  sections.
 22  and  23  of  the  Industrial  Disputes.
 (Appellate  Tribunal)  Act,  1950.  More
 than  3600  such  appications  were.
 pending  before  the  Appellate  Tribunal
 towards  the  end  of  June  1955.  While:
 the  number  oi  applications  filed  per
 month  is  near  about  100,  the  rate  of
 disposal  ranges  between  80  and  _  85..
 Under  the  existing  law,  every  appli-
 cation  has  to  be  heard  by  a  bench  or:
 a  tribunal  consisting  of  at  least  two:
 judges.  The  applications  are  usually
 of  an  individual  nature  relating  to  the
 termination  of  the  services  of  employees
 or  some  unauthorised  changes  in  the:r:
 conditions  of  service  during  the  pen-
 dency  of  the  appeal  proceedings.
 The  cases  are  not  really  important

 ough  to  merit  consideration  by  two
 judges  of  the  Appellate  Tribunal.
 The  time  that  the  judges  devote
 to  these,  I  think,  may  with  greater
 advantage  be  spent  om  hearing  ap
 peals  proper.  It  is  thus  in  the  inter-

 est  of  economy  and  speedy  disposal.
 of  individual  justice  that  the  Appellate
 Tribunal  and  also  a  single  member
 industrial  tribunal  should  be  empower-
 ed  to  dispose  of  such  applications.  It:
 is  expected  that  this  arrangement  will
 bring  about  an  appreciable  improve-
 ment  in  the  position  both  as  regards
 pending  applications  and  appeals  and
 thereby  ensure  speedy  justice  to  the
 workers  concerned.  As  will  be  readb-
 ly  agreed,  in  industrial  disputes  it  is
 very  much  in  the  interest  of  industrial:
 peace  that  the  decisions  of  the  Tribu-
 nal  are  given  within  the  minimum
 Possible  time.  The  Bill  is  designed  to
 serve  this  purpose.

 Mr.  Deputy-Speaker:  Motion  moved:-

 “That  the  Bill  to  amend  the
 Industrial  Disputes  (Appellate
 Tribunal)  Act,  ‘1950,  be  taken.
 inte  consideration.”
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 Shri  Tushar  Chstterjean  (Seram-
 pore):  The  Bill  is  really  welcome
 only  im  so  far  ag  it  seeks  to  avoid
 unnecessary  delay  in  disposing  of
 the  cases  under  sections  22  and  23.
 As  this  matter  relates  to  the  changes
 in  the  conditions  of  service  during

 tthe  pendency  of  appeal  proceedings,
 ft  affects  the  workers  everywhere.
 Although  the  main  disputes  are  under
 consideration  of  the  Tribunal,  it
 4s  our  experience  that  not  only  ip

 ‘the  Appeliste  Tribunal  but  also  in
 the  lower  tribunals,  during  the  pend-
 ency  of  the  appeal,  all  sorts  of  changes
 in  service  conditions,  discharges,  etc.,
 take  place  and  workers  have  to  suffer
 very  much.  They  have  to  go  to  the
 tribunals  repeatedly  for  that  ह...
 tor  getting  redress.  These  things  take
 an  unneceasarily  ong  «ime.  So  by
 providing  for  this  special  measure,  at
 least  one  problem  of  the  workers  is

 ‘solved.  But  at  the  same  time  I  have
 to  say  that  simply  by  providing  for
 quickening  up  the  procedure  of  the
 disposal  of  such  cases  the  workers’
 interests  will  not  be  served,  because
 the  question  is  not  simply  one  ao:
 quickening  the  process  of  this  matter.
 tt  is  also  necessary  to  ensure  justire
 in  the  process  of  the  disposal  of  «uch
 ‘eases.  In  she  Act,  section  22  does  not
 Clearly  lay  down  that  disposal  of  auch
 ‘cases  will  be  made  after  proncr  hear-
 ing  of  both  eldes.

 i(Panprt  THuaxur  Dag  Buaraava  in  the
 \Chair)

 What  is  mentioned  in  the  Act  is
 ‘that  in  case  the  employer  makes  any
 ‘change,  in  the  service  condi-
 tlons  of  the  employees,  he  has
 to  do  so  after  getting  written  per-
 mission  from  the  Tribunal.  At  least
 I  know  the  case  of  the  West  Bung!
 Tribunal.  There  it  is  our  ccmman
 experience  that  the  disposal  of  such

 cases  does  not  always  take  into  consi-
 deration  the  views  of  the  affected
 party,  that  is,  the  workers.  It  is  true
 that  sometimes  the  person  concerned.
 that  is,  the  worker  concerned  is  asked

 to  explain  his  case  in  writing.  But
 हद  very  rare  cases  the  worger  is  asked
 चध्ठ  present  himaeif  before  the  Tribunal
 0  the  workers’  repreentatives  or
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 council  are  asked  to  present  themsel-
 ves  before  the  Tribunal  and  argue  the
 case,  This  is  very  common  experi-
 ence  at  least  in  West  Bengal.  I  think
 this  sort  of  vagueness  in  languages  in
 the  Act  should  be  removed  and,  there-
 fore,  I  have  suggested  an  amendment
 that  a  proviso  should  be  added  80  that
 there  may  be  a  clear  provision  that
 the  disposal  of  all  such  cases  will  be
 meade  after  proper  hearing  in  which
 both  the  parties  will  be  repre-
 sented.  I  do  not  know
 what  happens  in  other  States,
 but  at  least  in  West  Bengal,  as  far  as

 eur  experience  goes,  workers  ccimplain
 that  they  are  not  always  heard,  and
 even  if  they  are  heard,  they  are
 simply  asked  to  submit  their  point
 of  view  and  are  not  given  an  oppor-
 tunity  to  present  themselves  before
 the  Tribunal  to  refute  or  counter  the
 arguments  of  the  employer.

 Shri  Abia  Ali:  This  Bill  concerns
 Tribunal  or  Appellate  Tribunal?

 Shri  Tushar  Chatterjea:  I  do  not
 know  what  happens  in  the  Appellate
 Tribunal.

 Shri  Até@  Ali:  This  Bill  concerns
 the  Appellate  Tribunal,

 Shri  Tushar  Chatterjea:  When  this
 happens  in  the  case  of  the  lower  tri-
 bunal  one  can  safely  presume  that
 it  is  likely  to  happen  in  the  case  of
 the  Appellate  Tribuna)  also.  Therefore,

 I  want  an  express  provision  to  this
 effect.

 There  is  another  point  which  is  of
 more  importance.  This  Bill  seeks  to
 quicken  the  procedure  of  disposal  of
 cases  under  sections  22  and  23.  This
 is  all  right  no  doubt,  but  the  more
 important  thing  that  is  in  the  mind  of
 the  workers  is  not  simply  the  neces
 atty  of  Quickening  this  particular  pro-
 cedure.  The  warkers  demand  that  it
 fg  necessary  to  quicken  the  entire  pro-
 cedure  of  the  tribunal.  What  happens
 ig  this:  a  dispute  arises  and  it  is  refer.
 red  to  a  tribunal.  That  tribunal  gives
 some  award.  After  that  the  employer
 appeals  to  the  Appellate  Tribunal
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 and  then  years  go  on  So,  the
 workezs  have  to  wait  for  as  long
 as  5  years  or  7  years  till  their  case  is
 finally  disposed  of.  Therefore,  it  ts
 not  aimply  a  question  of  quickening
 the  procedure  of  dealing  with  these
 particular  sections,  but  the  main
 point  that  is  to  be  considered  is  the
 quickening  of  the  procedure  af  the
 entire  tribunal  machinery.  I  think  a
 time  limit  should  be  fixed  within
 which  the  tribunal  should  finish  its
 activity.

 Why  do  we  raise  this  question?  This
 question  is  rafsed  mainly  because  the
 experience  of  the  workers  is  that  al-
 though  the  main  disputes  are  pend-
 ing  before  the  iribunal  all  sorts  of
 dismissal  discharges,  change  of  can-
 ditions  of  service  etc.,—that  is  under
 sections  22  and  2?  wor.  They  oc
 cur  repeatedly  and  they  occur  one
 after  another,  In  such  cases  ithe
 workers  are  fed  wp.  Therefore,  as
 long  as  the  tribunal  continues  its  work,
 year  after  year,  in  spite  of  the  main
 points  of  dispute  being  under  conai-

 dera.ion  of  the  tribunal  this  sort  of
 additional  trouble  is  faced  by  the
 workers  and  they  are  really  fed  up
 with  it.  On  the  other  hand  the  law
 of  the  tribunal  ties  down  the  workers
 to  certain  conditions.  The  workers
 cannot  go  on  strike.  The  workers  can-
 not  do  anything  they  like  for  getting
 relief.  So,  on  the  one  hand  through
 the  whole  procedure  of  the  tribunal  the
 workers  are  tied  down  to  certain
 very  strict  conditions  and  on  the
 ather  hand  the  employers  take  the
 opportunity  of  harassing  them,  dis-
 charging  them  and  changing  their
 service  conditions.  These  things  go
 on  and  therefore  the  workers

 feel  that  unless  there  is  a  time  LUmift
 set  for  the  whole  process  of  :he  tribu-
 nal,  it  is  really  very  dificult  for  the
 workers  to  feel  the  benefit  of  the  tri-
 bunal.  The  main  complaint  of  _  the
 workers  {is  that  the  whole  process  of
 the  tribunal  machinery  is  slow.  No
 doubt,  the  tribunal  is  doing  some  good
 work,  but  on  the  other  hand  {t  is  giv-
 tng  the  employer  a  free  chance  to
 victimise  the  workers  under  sny  plea
 whatsoever  for  which  the  workers  have
 to  go  to  the  tifbunal  again  to  seek
 209  LSD—3.
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 protection.  This  sort  of  thing  goes
 on.

 Shri  Verraswamy  (Mayuram-Reserv-
 ed-Sch.  Castes):  Sir,  there  is  no  quorum
 in  .be  House.

 Shri  T.  ।  Vittal  Rao  (Khammam):
 Every  day  this  is  the  stcry.

 Mr.  Chairman:  I  am  ringing  the  bell.

 Now  there  is  quorum  and  the  hon.
 Member  may  continue  his  speech.

 Shri  Tushar  Chati=rjea:  My  last
 Doint  is  about  some  basic  policy.  It
 is  true  that  the  Bill  seaks  to  do  some
 good,  no  doubt,  but  my  point  is:  when
 the  main  question  of  continuance  a
 abolition  of  the  Labour  Appallate  Tri-
 bunal  is  there  in  the  country,  why
 not  bring  in  a  more  comprebensive
 Bill  instead  of  bringing  this  piecemeal
 legislation?  Today  the  workers  all
 over  the  country,  irrespective  of  their
 political  opinion—the  ALT.U.C.
 IN.T.U.C.,  Hind  Mazdoor  Sabha,
 U.T.U.C.—all  demand  the  abolition  af
 Labour  Appellate  Tribunal.  In  judging
 the  main  issues  of  labour  disputes  it
 takes  such  a  legalistic  view  and  avoids
 the  view  of  social  justice  that  in  majo-
 rity  of  cases  the  decision  of  the  Lab-
 our  Apellate  Tribunal]  has  been  to  turn
 down  the  award  of  the  lower  tribunal
 Therefore,  in  the  present  ccnditions,
 all  over  India,  the  opinion  of  labour
 is  against  the  continuance  of  this  Lab-
 our  Appellate  Tribunal.  I  know  in
 Bombay  all  the  different  trade  union
 organisations  united  and  held  meetings
 where  they  unanimously  passed  a
 resolution  that  the  Labour  Appellate
 Tribunal  should  be  abolished.  I  have
 received  reports  that  in  Bombay  all
 lawyers  connected  with  labour  cases
 have  boycotted  the  Labour  Appellcte
 Tribunal.  I  know  in  tripartite  commit-
 tees  also  this  question  was  raised  and
 they  are  of  the  view  that  the  J.abour
 Appellate  Tribunal  should  be  abolisah-
 ed  and  some  substitute  should  be  found
 out  becacse  the  Labour  Appellate  Tri-
 bunal  deals  with  things  in  such  legal
 istic  manner  that  always:  goes  against

 the  interests  of  the  workers.  The  Labour
 Appellate  Tribunal  award  has  always
 been  to  turn  down  the  lower  tribunal
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 [Shr]  Tushar  Chatterjea)
 award.  Therefore,  it  has  been  the
 practice  that  only  the  employers”  Zo
 to  the  Labour  Appellate  Tribunal  for
 they  feel  that  by  going  to  the  Appellate
 Tribunal  they  will  get  some  relief  as
 the  Appellate  Tribunal  by  practice  has
 shown  that  its  award  will  turn  down
 the  award  of  the  lower  tribunal.

 It  fs  not  only  the  entire  labour  cpi-
 nion  which  is  against  the  ~ontinuance
 of  the  Labour  Appellate  Tribunal,  but
 I  know  that  the  Government  circle
 fg  also  considering  whether  this  Lab-
 our  Appellate  Tribunal  should  he
 abolished.  I  am  told  that  in  some
 committee  the  Government  is  consider-
 ing  this  question.  Therefore  my  ques-
 tion  is;  when  that  basic  question  is
 under  consideration  of  Government
 why  not  bring  in  a  comprehensive
 Bill  abolishing  the  Labour  Appellate
 Tribunal  and  bringing  in  some  sub-
 stitute  or  whatever  proposal  you  have
 got  in  view?  Why  bring  in  this  plece-
 meal  legislation  which  does  not  touch
 upon  the  main  problem  and  which
 does  not  satisfy  the  labour?  It  does
 not  solve  the  main  question  that  has
 arisen  in  connection  with  the  Labour
 Appellate  Tribunal.

 Therefore,  although  I  welcome  this
 Bill  so  far  as  it  goes,  I  feel  that  the
 Government  should  consider  the
 whole  question,  the  basic  question  of
 this  Labour  Appellate  Tribunal,  and
 do  something  with  regard  to  it.

 थी  te  do  -  core  गल्ती)  :  च  चो
 बमेहपोर,  चिल  वहां  पर  पेश  किया  गया  हें,
 ere  मेँ  स्वागत  करता  हूं  क्योकि  सार॑  दंश
 | अ  आवास  बन्दूकों  सर  पालिका  का  आपस
 का  झगड़ा  al  जा  रहा  हें  ऑर  उसके लिए  यो
 इस्टेट  ऑर  जो  मशीनरी  पेंदा  की  गई  हें,  बह

 हेड स्ट्रगल  युगल  सर  प्लेट  ट्न्एुनल  हैँ

 ॉ  पिछले  पांच,  हो  साल  का  तजुर्बा  हमें
 बतलाता  हैँ  आर  हम  बं  रहे  हैँ  fe  मजदूरों का
 इन  टिल्पुनस्ख  के  ऊपर  से  चिराग  उठ  सा  गया
 हैं  -  उनको  बिलकस  विश्वास  नहीं  रहा  और

 सके  |; अ  सारण  हैं  ।
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 उनको  अपने  कंस  को  अच्छी  तरह  से  पेश

 करने  का  सिर्फ  बाँका  ही  नहीं  मिलता  बल्क
 वहां  उसके  कंस  का  कसला  होने  में  बहुत  लम्बा

 अर्सा  लगता  हैँ  |  इसलिए  लांगो  में  उनके  प्रीत न
 'चिर्वास रहा,  न  भरोसा  रहा  सर  न  cid  ही  रहा
 fe  इतना  लंबा  कंस  चसने  दिया  बाद.  मेँ  मानता
 हूं.  कि  यह  ो  बिल  में  अमेंकपेंट  किया  था  रह
 हैं  उससे  op  फायदा  हैँ  लोकन  इसके  अलावा
 हमें  इसकी  दुतिया दी  चीजों  पर  बाने  की
 आवश्यकता हैँ  |  सबसे  पहली  बीच  यही  हैँ  यो

 क  ्िच्युनल के सामने के  सामने  जाती हें  या  फ्लैट
 दिच्युमल  के  सामने  जाती  हैँ,  उसके  फैसले  के
 लिए  कोई  टाइम  भुक्त  होगा  ही  चाहिए  कि
 ह. 6  अधि  के  भीतर  फैसला  हो  जाना  चाहिए  |
 आय  को  विन  हम  बसते  हैँ  कि  हंटर नेशनस
 कांफ्रेंस  में  भी  शहर  शेडयूल  कर दिया हूँ
 क्योकि  सबू  किसी  में  नहीं  रहा  ॉ  कह  कारण
 फंसे  आ  बाते  हैँ  कि  उनमें  दरूद  दत  हैँ  1  मजदूर
 सबसे  वावा  पिसी  हुई  जाति  हैं  ऑर  उनकी
 तकलीफ  सबसे  ज्यादा  हैँ  ।  इस  मामले  में  माँ

 सिर!  बच रू रों  की  ही  बात  नहीं  कहता  |  ।  मौलिक
 भी  परेशान  है  टथ्युनस्स्‌  एक  तरफा  चीज  नहीं
 है  कयाँधि  यह  तता  गया  हैं  कि  अबदूर  को
 इसके  दरीयियान  बहुत  परेशानियां  होती  हैं,
 क्यांकि  कामना  उनको  कोई  चीज  करने  की
 इजाज़त  नहीं  पता,  यह  साथी  बात  हैं  लोकन
 इसके  साथ  ही  साथ  में  यह  भी  कहना  चाहता  हूं
 क  साखियों  को  भी  बहुत  सहूलियत  नहीं  हैँ  Y
 उनके  ऊपर  भी  बायान्दयां  हैँ  ऑर  उस  प्रकार
 का  अंधाधुंध  जेसा  पहले  किया  करते  थे  आज
 नहीं  कर  सकते,  मजदूरों  को  वि विट साइज  नहीं
 कर  सकते,  काम  से  नहीं  निकाल  सकते  जब  तक
 fe  िच्युनल  उसकी  इजाजत  न  द  ।  इसलिए
 यह  दिक्कत  दोनों  तरफ  हैँ.  सोकन  कडक  भी

 हो,  बहुत  सी  चीजों  में  लोग  आजकल  बंट॑  हुए
 है,  खास  लॉस  से  मजदूर,  उनके  सवालों  का  जल्दी
 पनिषटारा  होना  चाहिए  ।  उसके  लिए  कड
 बुनियादी  चीजों  पर  सोचने  की  आवश्यकता  हें.
 ताहम यह  दिल  दक  थोड़ी  हद  तक  गरीब
 मजदूरों  को  फायदा  पहुंचाने  वाला  हैंइस सिए
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 हम  उसको  सपोर्ट  करते  हैँ  |  इसके  अमल  में

 आने  पर  ही  हमको  पता  लगेगा  कि  कहां  तक

 इसमें  हमको  कामयाबी  ्  ऑर  इस  अमेंडमेंट

 फल  का  मकसद  पूरा  हुआ  |

 पहले  जो  (ट्रिब्यूनल,  कायम  किये  गये,  उस

 वक्‍त  बहुत  खुशी  का  इजहार  किया  गया  लकिन

 जब  उनको  हमने  अमल  में  आते  दिखा  तो  हमारी

 वह  सारी  खुशियां  खत्म  हो  गई  सबसे  बड़ी

 [दिक्कत
 इसमें  मुझे  यह  हें  कि  इसके  जरिए  कोई

 जल्दी  फैसला  होता  ही  नहीं  हैं  आर  द॑री  के  अलावा

 ऑर  भी  इसमें  बढत  परेशानियां  होती  हैं.  ऑर

 खास  करके  जब  छोटी  छोटी  बातों  के  लिए

 ऐट्र्युनल  में  जाना  पड़ता  हैं  तो  उसमें  बहुत

 परेशानियां  का  सामना  करना  होता  हैं  t  हां

 कोई  खास  फंडामेंटल  चीज  हो  पालिसी  के  ऊपर

 या  कुछ  जनरल  प्राबलम्सू  हो  जो  कि  तमाम

 इंडस्ट्रीज  के  मजदूरों  पर  असर  डालने  वाली  हों,

 ्तो  उनके  फैसले  के  लए  आप  ट्रब्यूनल  में  जा

 सकते  हैं  ऑर  अगर  वहां  पर  फैसला  होने  में  थोड़ा

 टाइम  भी  लग  जाय  तो  भी  कोई  हर्ज  नहीं  हैँ।

 छोटी  चीजों  के  "लए  भी  जब  उनको  वहां  जाना

 पढ़ें ऑर  जब  उसमें  बहुत  दरी  हो  तो  बहुत

 परेशानी  होती  हें  |  इसौली  माँ  मंत्री  महोदय  से

 दरख्वास्त  करूंगा  फक  फैसले  के  लिए  अगर  कोई

 टाइम  लिमिट  रख  सकें  तो  ज्यादा  अच्छा  होगा।

 एसा  करने  से  लोगों  को  होस्टस  भी  जल्दी  मिल

 जाया  करनी  आँख  लोगों  में  उससे  तसल्ली  भी

 जल्दी  हो  सकती  हैं  ।  में!  समझता  हूं  कि  इन

 ट्रल्युनल्स्‌  के  कारण  ही  तमाम  हमार  मजदूरों
 में'  असन्तोष  बढ़ता  जा  रहा  हैं  7  असन्तोष  आज

 आप  जानते  &  चारों  तरफ  फॉल  रहा  हैं,  असन्तोष

 को  फलाने  वाले  ऑर  मजदूरों  को  भड़काने  वाले

 आज  हमार  बीच  में  मौजद  हैं  ।  ज्यादा  से  ज्यादा

 लांगा  को  भड़का  कर  मस्जिद  करने  वाली  कई'

 पार्टियां  हें,  वह  सब  तो  हें  लेकिन  जरूरत  इस

 बात  की  हैं  'कि  जब  कोई  इंसाफ  लेने  के  वास्ते

 (ट्रब्यूनल  के  पास  जाय  तो  उसको  वहां  पर  जल्दी

 इंसाफ  मिलना  चाहिए  I  अगर  वह  नहीं  मिलेगा

 ता  यह  जो  असन्तोष  बढ़ाने  वाले  हैँ,  उनके  भी

 हाथ  मजबूत  हो  जाते  हैँ  1
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 में”  इस  'असेंसमेंट  बिल  का  समर्थन  करता  हं
 ऑर  टाइम  लिमिट  के  बार  में  अगर  इसमें  कोई
 प्रोविजन  रख  सके  तो  ज्यादा  अच्छा  होगा  ।  इन

 शब्दों  के  साथ  में  इस  संशोधन  विधेयक  का

 समर्थन  करता  =  |

 Shri  K.  P.  Tripathi  (Darrang):  4
 rise  to  welcome  this  Bill.  The  di  i
 culties  before  the  Appellate  Tribur  :
 which  led  to  the  drafting  of  this  Bill
 and  the  earlier  ordinance  on  which
 it  is  based  were  fundamental.  It  is
 one  of  those  Bills  which  try  to  speed
 up  the  procedure  before  the  Appellate
 Tribunal.  To  that  extent,  this  Bill  is
 welcome  to  us.

 We  know  that  under  the  law  which
 exists,  when  any  reference  is  made  to
 the  Appellate  Tribunal  cr  the  lower
 tribunal  and  when  that  reference  is
 pending,  within  the  pendency,’  the
 employer  is  prevented  from  making
 any  change  in  the  service  conditions.
 Similarly  the  workers  also  are  pre-
 vented  from  going  on  strike.  This  is
 mutual.  Now,  what  happens  is  that
 in  practice  the  employers  make  changes
 in  service  conditions  and  the  workers
 have  to  go  with  petitions  to  the  Appel-
 late  Tribunal  or  the  tribunal  under
 which  the  reference  is  pending.  Sorne-
 times  the  number  becomes  so  large—
 as  figures  were  quoted  by  some  Mem-
 bers—that  it  becomes  impossible  either
 to  dispose  of  these  petitions  or  to  deal
 with  the  substance  of  the  dispute  in
 issue.  Therefore  it  was  thought  neces-
 sary  and  I  think  it  has  been  done  well.

 But  the  problem  before  me  is,  why
 has  not  the  Government  felt  it  neces-
 sary  similarly  to  tighten  up  the  pro-
 cedure  of  the  tribunal  and  the  Appel-
 late  Tribunals  in  other  spheres?  My
 friend  over  there  was  quoting  certain
 instances  in  Bengal  to  show  how  the
 procedure  is  so  dilatory.  After  all
 what  was  the  necessity  of  these  tri-
 bunals.  These  tribunals  were  set  up

 to  remove  disputes  between  the  parties.
 The  way  in  which  vhese  tribunals  have
 developed  has  shown  abundantly  clearly

 and  particularly  the  Labour  Minstry
 is  convinced—that  instead  of  setting
 disputes,  it  has  become  the  habit
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 of  the  tribunals  to  promote  and  create
 Gisputes  and  make  the  disputes  persist.
 It  ig  for  this  reason  that  the  tribu-
 nals,  instead  of  being  dispenser,  of
 justice,  have  become  causers  of  dis-
 putes.  There  has  been  no  peace  in  the
 industry  as  wag  visualised.  After  all,  it
 was  decided  in  948  and  earlier  that  it
 was  necessary  that  there  shal)  be
 peace  in  the  industry  and  that  this
 country  might  be  reconstructed.  That
 peace  has  come  because  the  workers,
 instead  of  taking  to  the  goal  or  the
 path  of  strike,  have  taken  the  path
 of  adjudication.  But  the  adjudication
 has  become  so  costly  and  so  dilatory
 that  In  one  adjudication  it  has  taken
 three  to  five  or  even  seven  years  for
 reaching  a  settlement.  You  know  that
 one  adjudication  !s  binding  only  for
 one  year.  Why?  Because  the  dis-
 pute  between  the  employer  and  the
 worker,  when  it  arises,  arises  like  a
 fire  and  it  bas  to  be  quelled  quickly.
 In  progressive  society  in  all  other
 countries  of  the  world,  it  has  been
 found  that  a  dispute  need  not  be  set-
 tled  for  ever.  It  is  quite  enough  if
 it  ia  settled  for  one  yeer.  As  a  matter
 of  fact,  the  tradition  is  that  there  is
 an  annual  contract  between  the  em-
 ployer  and  the  worker  for  one  year
 under  which  the  workers  work.  This
 is  generally  between  the  trade  union
 and  the  employers.  So,  the  contract
 is  for  one  year  and  the  dispute  bas  to
 be  settled  quickly  for  one  year.  If
 for  a  dispute  which  has  to  last  for
 one  year  and  has  to  be  settled  within
 that  year,  seven  years  are  taken  for
 the  purpose  of  settlement,  then,  it
 must  be  said  that  the  machinery  has
 failed.  What  is  the  use  of  creating
 a  machinery  which  fails  to  fulfil  the
 purpose?  If  the  Government  or  the
 Ministry  ts  convinced  that  this  hes
 failed  to  deliver  the  goods  in  the  way
 in  which  it  was  desired,  then  it  was
 its  duty  to  have  come  forward  with
 a  better  and  a  more  comprehensive
 Bill  which  would  have  met  the  pur
 pose,  but  that  has  not  been  done.
 As  my  friend  was  quoting,  even  the
 LN.T.U.C.  has  passed  a  resolution  in
 Bombay  for  the  abolition  of  the  ap-
 pellate  tribunal.  It  may  be  rwaliaad
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 what  bitter  feelings  have  been  created
 by  the  way  in  which  the  sppellate
 tribunals  have  fimetioned  The  ap-
 pellate  tribunal  has  shown  a  complete
 lack  of  understanding  of  labour  pro-
 blens.  When  the  Bill  for  this  was
 being  moved  earlier  by  Shri  Jagjivan
 Bar,  it  was  said  that  specially  trained
 tribunals  would  be  constituted;  but
 that  has  not  been  fulfilled.  We  have
 come  to  the  conclusion  that  the  tri-
 bunals  have  functioned  without  under-
 standing  what  labour  problem  !s,  what
 labour  economy  is  and  what  industrial
 economy  is.  Therefore,  such  a  reso
 lution  hag  been  passed.  I  do  no  know
 what  the  Government  thinks  about  this.
 Sometimes  from  the  discuasions  which
 we  have  had  in  the  Joint  Consultafive
 Board,  we  felt  that  even  Government
 was  convinced  that  the  appellate  tri-
 bunal  shouid  go.  If  that  is  so,  I  do
 not  know  why  the  Government  has
 delayed  the  abolition  of  the  tribunals.
 It  is  said  that  the  employers  are  try-
 ing  to  influence  the  Government  not
 to  abolish  the  appellate  tribunal,  al-
 though  the  Government  is  convinced
 that  it  should  be  abolished.

 Mr.  Chairman:  Order,  order.  I  do
 not  want  to  interrupt  the  speech  of
 the  hon.  Member  but  it  appears  that
 he  is  traversing  ground  which  is  not
 coverei  by  this  Bill  This  Bill  haz
 very  limited  scope.  It  only  refers  to
 proceedings  before  the  appellate  tri-
 bunal  under  section  22.  If  the  appeals
 Were  not  pending,  these  proceedings

 would  go  to  the  ordinary  _  tribunals.
 The  scope  of  this  Bill  is  very  limited,
 but  the  hon.  Member  has  a  traversed
 much  broader  ground.  I  would  request
 him  to  confine  himself  to  that  actual
 Bill  before  the  House.

 Shri  K.  P.  Tripathi:  I  was  just  try-
 ing  to  argue  that  the  case  for  the  abo-
 lition  of  the  appeJate  tribunal  ha
 been  made  out  all  over  the  country.
 T  was  also  trying  to  argue  that  Gov-
 ernment  asems  to  be  convinced  that
 it  should  be  abolished  and  I  was
 quesiioning  the  Government  as  to
 why  it  has  not  brought  a  Bill  for  the
 abolition  of  the  tribunal  itself  instead
 of  trying  to  epeed  up  the  procedure.
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 Mr.  Chairman:  That  is  the  objec-
 tion.

 This  Bill  only  relates  to  proceslingg
 under  section  22.  If  there  was  no
 appeal  pending,  then  it  would  go  to
 the  ordinary  tribunal  We  are  only
 concerned  with  delays  etc.  in  regard
 to  proceniings  under  section  22.  The
 broad  question  that  appellate  परिजन-
 nals  are  useless  and  have  not  worked
 well  ig  not  germane  to  the  discussion
 so  far  as  this  Bill  ig  concerned.

 Shri  K.P.  Tripathi:  Are  we  not
 entitled  to  draw  the  attenion  of  the
 hon.  Minister  to  the  fact  that  the  ap-
 pellate  tribunal  has  not  worked  well?

 Mr.  Chairman:  It  may  be  an  im-
 portant  matter,  but  it  is  not  within
 the  scope  of  the  Bill  We  are  con-
 fined  to  the  consideration  whether
 there  should  be  change  in  the  rowers
 of  the  appellate  court,  so  fas  as  pro-
 ceedings  under  section  22  are  concern-
 ed.

 Shri  C.  K.  Nair:  It  is  quite  rele
 vant  to  the  subject.

 Mr.  Chairman:  It  is  not  relevant;
 relevancy  in  the  Bill  is  only  to  pro-
 ceedings  under  section  22  pending
 before  the  appellate  tribunal.  The  Bill
 only  says  that  thesa  proceedings  may
 be  decided  by  judges  sitting  singly  or
 may  be  made  over  to  the  tribunals,  etc.

 Shri  है.  ह  Tripathi:  I  understand
 that  the  hon.  Chairman  is  not  ruling
 that  I  am  not  entitled  to  refer  to  this.

 Mr.  Chairman:  I  have  myself  al-
 lowed  the  hon.  Member  to  have  his
 say  on  the  matter,  but  I  would  request
 bim  not  io  dilate  too  much  upon  this,
 because  speaking  legally,  the  question
 anly  relates  to  the  powers  of  the  ap-
 CPellate  tribunal  in  considering  appli-
 cations  under  section  22.

 Shri  Debeswar  Sarmah  (Golaghat
 Jorhat):  May  I  invite  the  attention  of
 the  Cha:r  to  the  Statement  of  Objects
 and  Reasons  of  the  Bill  which  reads:

 eee  With  a  view  to  giving  relief
 to  the  Appellate  Tribunal  and
 ensuring  expeditious  disposal  of
 the  applications,  it  is  proposed  to

 9  AUGUST  955  (Appellate  Tribus!)  9762
 Amendment  Bill

 Mr.  Chairman:  The  reference  |
 only  to  disposal  of  applications  under
 section  22.

 Shri  Debeswar  Sarmah:  My  friend’s
 contention  is  that  when  the  appellate
 tribunal  itself  is  abolished,  there  is  no
 question  of  giving  relief  to  it.

 Mr.  Chafrman:  I  quite  understand
 that  point  of  view.  It  is  only  with  a
 view  to  accammodate  the  han  Mem-
 ber  that  I  have  allowed  him  to  make
 so  many  remarks.  Otberwise,  strictly
 speaking  the  abolition  of  the  appellste
 tribunal  is  not  relevant  to  this  BIA
 Here  we  are  only  concerned  with  the
 limited  question  regarding  applications
 under  section  22  and  not  with  the
 broad  question  whether  the  aprellate
 tribunal  should  be  allowed  to  remain
 Or  not.  All  the  same  I  have  allowed
 him  to  have  his  say  on  this  matter.
 If  he  has  got  enything  to  say  about
 the  disposal  of  applications  under  sec-
 tion  22,  he  is  quite  welcome  to  do  sa

 Shri  0.  K.  Nafr:  The  BIll  is  narrow
 enough;  and  the  Chair  is  making  है
 further  narrower.

 Shri  K.  P.  Tripathi:  The  Grvernment
 have  now  come  forward  With  a  small
 Bill  amending  section  22  and  section
 23.  The  demand  before  the  country
 was  abolition  of  the  tribunal  Natur
 ally,  therefore,  the  working  class  of
 the  country  may  conclude  that  instead
 of  abolishing  the  tribunal,  the  Gov-
 ernment  have  decided  not  to  afpolish
 it,  but  merely  to  tighten  the  proce
 dure.  It  is  very  clear  that  if  the  Gov-
 ernment  had  came  to  the  conclusica
 that  it  should  be  abolished,  in  that
 case,  this  Bill  wou’i  have  been  one  at
 abolition  and  not  of  simply  tighten-
 ing  the  procedure.  As  soon  as  this
 Bill  is  passed  the  reaction  of  the  work-
 ing  class  would  be  that  the  Govern-
 ment  does  not  want  to  abolish  the  ap-
 pellate  tribunal  for  which  a  démand
 has  been  made  unanimously  by  all
 working  classes.  What  will  be  the
 result?  The  result  will  be  disap-
 pointment,  which  the  Government
 wants  to  avoid.  So  far  as  I  know,  It
 is  not  the  intention  of  the  Govern-
 ment  to  say  that  the  functioning  of
 the  appellate  tribunal  has  been  all
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 right  or  it  has  succeeded  in  achieving
 the  purpose  for  which  it  was  set  up.
 Therefore,  by  bringing  this  Bill,  the
 Government  is  defeating  its  own
 policy  to  some  extent.

 Sbri  Bansal  (Jhajjar-Rewari):  Which
 policy?

 Shr  K.  P.  Tripethi:  The  policy
 of  industrial  truce  and  pesce  upon
 which  you  are  agreed  with  us.  We
 are  together  bearing  the  burden  of
 this  country,  to  reach  higher  and
 highrr  goals  of  production.  I  am  told
 that  last  month  the  production  target
 was  168.  That  was  a  very  high  figure.
 So  far  as  progress  is  concerned,  we
 and  the  employers  are  going  forward
 at  considerable  speed.  We  are  taking
 care  of  the  side  of  production  in  this
 country;  but  Government  has  to  take
 care  of  the  disputes.  Government  has
 failed  to  take  care  of  the  disputes.
 Why  has  it  failed?  It  has  failed  be-
 eause  it  has  not  provided  the  right
 vort  of  judicial  procedure.  When  there

 \s  é  demand  for  the  abolition  of  this
 tatunal,  it  should  be  considered.
 The  decisions  are  pending  only  for  one
 year:  after  that  the  workers  and  the
 emp.oyers  are  free  to  negotiate  or  to
 come  to  disputes.  It  is  not  like  the
 civil  case  where  we  want  a  stabilised
 decision  for  ever  in  perpetuity.  In
 modern  society,  nobody  believes  that
 Property  is  perpetual.  There  was  ७
 time  when  in  civil  law  property  was
 held  to  be  perpetual;  but  in  the  fleld
 of  industrial  relations,  our  relations  are
 quickellverlike.  We  want  a  quick
 decision  for  one  year.  We  do  not
 want  an  eternal  decision.  Therefore.
 the  very  idea  that  there  should  be
 uniformity  in  legislation  or  declalond
 is  wrong.  There  cannot  be  any  uni-
 formity.  There  is  only  a  question  of
 temporary  eettlement.  The  disputes
 between  the  employers  and  workers
 have  been  very  well  described  in  the
 famous  book  Strife  by  Galsworthy
 where  the  fight  between  the  employer
 and  the  worker  goes  on,  both  get
 tired,  sleep  together  for  some  time  and
 then  again  they  «_me  and  fight.

 Shri  Banml:  That  was  in  the  I9th
 satury,
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 Shri  KP.  Tripathi:  I  am  quoting
 the  9th  century  because  we  have  not
 yet  got  out  of  the  l9th  century.

 Shri  Banga);  Quote  the  20th  century
 writers.

 कल  ह ज  Tripathi:  In  the  300७5
 century,  the  only  thing  igs  we  have
 come  to  the  tribunals.  Instead  of  fight,
 we  have  the  lawyers.

 By  bringing  in  this  Bill,  Government
 have  brought  in  rather  a  half-hearted
 measure.  Why  it  has  been  so,  I  do
 not  know.  I  am  told  that  a  great  deal
 of  influence  Ig  being  exercised  by  the
 employers  on  the  Sovernment.  For
 this  reason,  the  wovernment  have
 slowed  down  thelr  labour  legislation
 Programme.

 Shri  Abid  Ali:  No,  no.

 Ghri  जब  Tripathi;  If  that  is  so,
 I  am  sorry.

 Shri  Abia  Ali:  Be  happy;  it  ig  not

 Shri  Bansal;  The  hon.  Minister  says
 it  is  not  so.

 Shri  K.  ह  Tripeth{;  I  hear  him.  It
 is  true  that  the  amount  of  labour
 legislation  which  was  put  through
 last  year  Was  far  short  of  the  neces-
 sity.  You  will  realise  that  with  refer-
 ence  to  the  resolution  of  Soctalistic
 pattern  of  society,  it  was  expected  that
 &  great  deal  of  labour  legislation  wuld
 be  coming  forward  But,  no  labour
 legislation  is  cuming  forward  to  imple-
 ment  that  programme.  That  is  a  mat-
 ter  on  which  Government  themselves
 have  come  to  the  conclusion  that  some
 things  should  be  done.  But,  nothing
 has  been  done.  to  the  Joint  Consul-
 tative  Board,  which  is  a  part  of  the
 Planning  Cammisaion.  it  has  been
 decided  and  discussed  as  to  how  the
 Labour  Appellate  Tribunal  should  be
 abolished  and  how  the  provisions  in
 sections  22  and  23  should  be  amended.
 But,  the  Bill  has  not  been  brought  to
 carry  out  those  amendments,  although
 they  would  have  been  very  germane
 to  the  present  situation  in  the  coun-
 try.  Why  has  it  not  come?  That  ques-
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 tion  automatically  arises.  Why  has
 pot  the  abolition  of  the  appellate  tri-
 bunal,  which  has  been  decided  in  that
 Board,  come  before  the  House.

 Shri  Bansal;  Which  Board  is  the
 hon.  Member  referring  to?

 Shri  K.  BP.  Tripathi:  Therefore,  I
 personally  feel  that  the  influence  of
 my  hon.  friend,  whatever  my  hen.
 freind  may  say,  the  influence  of  the
 employers  has,  to  some  extent,  had  a
 moral  effect  On  the  Government.

 Shri  Bansal;  I  can  assure  you  I  do
 not  employ  8  single  person.

 Shri  K.  P.  Tripathi:  Why  bas  there
 been  a  hold-up  of  labour  legislation?
 That  is  (he  Question  which  we  the
 working  classes  are  asking  today.  Fcr
 instance,  there  is  a  great  demand  today
 for  the  amendment  of  the  definition
 of  ‘worker’.  Recently,  Journalists  have
 been  brought  within  the  purview  of
 ‘workers’,  I  Have  got  a  telegram  from
 Bengal  and  Assam  saying  that  the
 doctors  working  in  the  plantations  are
 being  excluded  by  the  tribunals  from
 the  bonus  award  because  they  are  not
 workers,  If  this  is  done,  the  union
 itself  may  break.  I  have  brought  this

 .fact  to  the  notice  of  the  hon.  Minister.
 The  doctors  themselves  are  coming  on
 a  big  deputation  to  the  Government
 here.  What  is  the  position?  The
 definition  of  ‘worker’  has  not  been
 amended.  I  asked  the  Government.
 Government  say,  yes,  the  definition
 needs  modification,  But,  I  am  told  that
 the  employing  Ministries  of  the  Guv-
 ernment  of  India  are  holding  back  this
 legislation.  That  is  unfair.  The  defi-
 nition  of  ‘worker’  was  made  at  a  time
 when  the  concept  was  different.  To-
 day,  the  conception  is  different.  Today,
 in  terms  of  the  present  concept  of  the
 word  ‘worker’  as  the  Labour  Ministry
 of  the  Government  of  India  think  le-
 gislation  js  to  be  brought  in.  That  is

 ‘
 mot  being  done.  That  amendment  is
 not  coming.  What  is  holding  it  up?

 The  workers  feel  that  somebody  ly
 holding  up  that  legislation,  That
 Question  [8  not  answered.

 There  are  a  large  number  of  other
 labour  legisistions  which  are  neces-

 ‘sary.  I  can  give  a  Ust.  All  that  Bry
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 held  up.  Even  the  law  which  has  been
 drafted  by  the  Labour  Ministry  with
 regard  to  ‘ndustrial  relations  is  being
 held  up.  That  has  not  yet  seen  the
 light  of  day  in  spite  of  the  fact  that,  it
 was  promised  by  the  erstwhile  Labour
 Minister.  What  is  holding  it  up?  ‘That
 is  the  question.  Therefore  we  draw
 the  attention  of  the  Government  of
 India  to  the  fact  that  the  working
 classes  of  India  feel  that  labour  legis-
 lation  has  not  been  given  sufficient
 priority  and  therefore  delayed.  The
 working  classes  further  fee]  that  there
 are  other  Ministries  which  are  inter

 ested  in  this  hold  up,  and  are  preven-
 ting  this  legislation  from  coming  up.
 We  hope  that  the  Government  would
 consider  this  and  would  not  bring  in
 legislation  in  this  plecemeal  fashior,
 but  would  tackle  the  labour  problem  as
 a  problem,  not  in  a  legalistic  way,
 dotting  the  i’s  and  crossing  the  t’s,
 so  that  the  problem  itself  may  be  solv-
 ed.  The  relations  between  the  employ-
 ers  and  the  workers  is  not  a  legalistic
 one.  It  is  a  live  one.  It  has  to  be  solved
 as  a  live  problem,  If  anybody  thinks
 that  this  problem  can  be  tackled  by
 a  legalistic  approach,  then,  he  is  mis
 taken.  I  think  I  am  expresalog  the
 views  of  the  working  classes  of  India
 correctly.  I  hope  the  Government  will
 give  it  due  consideration  and  try  to
 change  their  lethargy  and  bring  for-
 ward  comprehenaive  legislation  for
 which  we  are  waiting  anxiously  and
 with  considerable  pain.

 Dr.  Jaisoorya  (Medak):  J  whole-
 heartedly  agree  with  the  previous
 speaker  in  all  the  points  that  he  has
 raised.  I  won’t  go  into  the  question
 whether  it  is  within  jurisdiction  to
 raise  the  iasuwe  whether  we  should  have
 abolished  the  Appellate  Tribunal  or
 not.  I  only  want  to  draw  your  kirtd
 attention  to  how  slowly,  if  at  all  it
 moves,  legislation  or  improvement  in
 legislation  with  regard  to  labour  pro-
 blems,  moves  from  issue  t  issue.

 In  1922,  the  Government  of  Bombay
 formed  a  Labour  Dispute  Carmmittee
 under  Sir  Stanley  Reed.  Then,  the
 Government  introduced  a  Bill  in  1923.
 1924.  The  Central  Government  inter-
 vened  and  said  that  they  want  to  make
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 46  a  Central  subject  end  it  took  them
 five  years  to  bring  the  first  Industrial
 Disputes  Act  of  1929.  That  Act  was
 found  to  be  extreordinarily  defective.
 It  took  8  years  to  alter  that  and  bring
 in  snother  Act  in  ‘1947.  I  shall  just
 show,  chronologically,  how  long  it  takes
 for  an  improvement  to  take  place.
 Then,  a  Select  Committees  in  950  made
 proposals  and  then  we  had  the  Indus-
 trial  Disputes  (Appellate  Tribunal)
 Act  of  ‘1960,  Then,  they  found  that
 there  was  a  big  Iscuns.  This  Indus-
 trial  Disputes  (Appellate  Tribunal)
 Act  of  960  has  failed  in  such  a  way
 that  the  entire  working  classes,  no
 matter  to  what  category  and  what
 political  persuasion  thay  may  belong,
 have  said  that  it  18  not  worth  it  and
 that  it  is  a  waste  of  time.  I  am  not
 raising  that  issue.  If  this  Government
 brings  in  any  improvement,  even
 though  late,  we  have  to  examine  whe-
 ther  the  improvement  that  is  propased
 in  this  Industrial  Disputes  (Appellate
 Tribunal)  Amendment  Bill  of  955  is
 such  a  remarkable  advance  that  we
 should  welcome  it  with  open  arms.
 That  is  the  only  question.

 The  fact  is  this.  It  has  teken  now
 five  years.  Once  a  law  is  passed,  it
 takes  a  terrifically  long  time  to  alter
 it  even  if  it  is  absolutely  rotten.  We
 must  see  whether  this  is  going  to  do
 &  great  deal  of  good  or  a  fairly  good
 deal  of  good  which  will  be  accept-
 able,  useful  and  practical  to  work-
 ers.  If  it  is  so  good,  I  am  going  to
 welcome  it;  but  our  experience
 shows  that  this  minor  amendment
 is  not  going  to  alter  the  basic  difficul-
 ty.  And  the  basic  difficulty  is  this:  that
 the  labour  problem  has  many  facets,
 and  these  problems  have  slowly  and
 steadily  accumulated.  There  have  been
 various  rulings  and  decisions  in  vari-
 ous  courts  of  law  and  I  find  today  that
 one  book  has  tried  to  incorporate  and
 make  sense  out  of  a  large  number  of
 isolated  decisions  and  rulings  ar  to
 what  a  labour  law  has  to  be.  It  is
 not  very  likely  that  any  lawyer  knows
 these  things  unless  he  studies  them
 specially.  It  is  not  likely  that  a  magis-
 trate  or  anybody  appointed  on  this

 9  AUGUST  I955  (Appellate  Tribunal)  9758
 Amendment  Bill

 Labour  Appellate  Tribunal  is  aware  of
 these  enormously  large  number  of  rul-
 ings  and  the  things  that  have  crystal-
 lised  out  of  them.  Therefore,  if  the
 tribunal  is  formed  in  such  a  way  as
 to  meet  this  difficulty—that  is  what
 we  are  asking—and  if  a  proviaian  for
 that  is  incorpurated  in  this  Bill,  I  will
 have  no  objectlon  whatsoever.

 The  first  question  is  that  there  must
 be  a  cadre  of  adjudicators  or  people  on
 these  Industria]  Disputes  Tribunals
 who  are  trained  and  are  completely
 and  fully  seized  of  all  the  problems
 that  industria]  disputes  bring  and  how
 they  are  created.  That  is  point  num-
 ber  one.  It  is  not  only  a  judicial  mind

 that  matters.  This  is  not  a  civil  dis-
 pute.  This  is  not  a  question  of  pro-
 perty  rights.  It  is  a  new  phenomenon
 that  is  arising  out  of  the  social  changes
 that  are  taking  place  due  to  industrial-
 isation  which  requires  special  under-
 standing.  Therefore,  a  new  cadre  of
 magistrates  have  to  be  trained,  or
 people  of  judicial  minds  have  to  be
 epecialy  trained  If  provision  to  that
 effect  had  been  incorporated  by  the
 Bill  I  would  have  welcomed  it.  As
 it  stands  today,  the  mere  fact  that  the
 Appellate  Tribunal  is  passing  off  a  cer-
 tain  amount  of  its  work  again  back
 to  the  Industrial  Tribunal  ‘s  not  going
 to  give  you  that  speed  which  you  are
 hoping  for.

 Our  experience  has  been  this,  and
 I  will  tell  you  very  frankly,  that  it
 is  an  unequal  fight  that  is  taking  place
 between  the  employer  and  the  em-
 ployee.  The  employers  can  bring  the
 biggest  lawyers  on  their  sida  The
 employee  has  not  got  that  capacity,
 and  it  is  an  unequal  fight’  The  matter
 ia  adjourned  from  time  to  time  and
 our  experience  has  been  that  a  dispute
 sometibnes  gves  on  for  four,  five,  six
 or  seven  years  and,  whether  it  is  the
 intention  of  the  Industrial  Tribunal
 to  do  so  or  not;  this  prolonged  indeci-
 sion  financially  ruins  even  the  most
 powerful  workers’  union  and  therefore
 aobody  is  willing  to  have  recourse  to
 ft.
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 The  problem  is  this.  I  do  not  say:
 abolish  the  Industrial  Appellate  Tri-
 bunal.  You  say  it  is  not  on  the  cards
 here.  All  right,  I  will  accept  it.  But
 the  amendment  that  you  are  bringing
 forward  must  be  so  progressive  and
 in  practice  must  produce  such  results
 that  it  is  worthwhile  accepting  the
 amendment.  I  regret  to  say  that  it  is
 not  so.  There  are  two  things  that  I
 would  like  to  have.  If  you  want  this
 amendment  to  work,  we  should  have
 a  special  cadre  of  people,  not  merely
 High  Court  Judges  or  two  gentlemen
 from  here  and  three  gentlemen  from
 there,  but  specially  trained  men  with
 full  knowledge,  and  if  the  Industrial
 Tribunal  has  got  such  men,  the  Appel-
 late  Tribunal  is  totally  unnecessary.
 That  is  my  contention.  The  second
 argument  that  I  bring  forward  is  that
 you  should  not  have  lawyers  coming
 into  the  Industrial  Txibunal  to  argue.

 Mr.  Chairman:  May  I  just  bring  to
 the  notice  of  the  hon.  Member  thet  I
 raised  an  objection  when  Shri  Tripa-
 thi  was  speaking  on  the  Bill  but  I
 allowed  him  full  latitude  to  have  his
 say.  Now,  the  hon.  Member  is  com-
 ing  to  the  constitution  and  the  com-
 position  of  the  Appellate  Tribunal
 which  is  the  subject  matter  of  section
 5  of  the  Act.  We  are  not  amending
 section  5  of  the  Act.  We  are  not
 on  section  5.  And  he  is  further  talk-
 ing  about  lawyers  etc.  That  also  is
 covered  by  section  23  of  the  Industrial
 Disputes  (Appellate  Tribunal)  Act.
 Lawyers  are  not  allowed  except  with
 the  consent  of  both  the  parties.  The
 Act  has  been  amended  already  so  far
 as  this  is  concerned.  In  regard  to
 both  these  matters,  so  far  as  the  pre-
 sent  Bill  is  concerned,  it  has  got  ab-
 solutely  no  concern  with  both  these
 things.  I  am  very  sorry  therefore..

 Dr.  Jaisorya:  I  fully  agree  with
 you,  but  I  am  telling  you  this  that
 unless  we  can  bring  in  certain  power-
 ful  amendments......

 Mr.  Chairman:  The  Hen.  Member
 is  entitled  to  bring  his  own  Bill  relat-
 ing  to  the  constitution  of  the  Appellate
 Tribunal
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 Dr.  Jaisoarya:  If  you  permit  me,  I
 shall  most  certainly  do  so.  I  am  only
 pointing  out  that  this  amendment  by itself  is  equal  to  zero.

 श्री  आर०  आर०  शास्त्री  (जिला  कानपुर-
 मध्य)  :  जो  विधेयक  इस  समय  सदन  के  सामने
 पेश  हैं,  मेँ  उसका  स्वागत  करता  हू  वास्तव  मेँ
 इस  समय  एयेलेट  ट्यूनी  के  सामने  मजदूरों
 के  सकड़ों  ऑर  हजारों  करंज  इक्ट्ठा  हो  गए  हैं,
 जिस  की  वजह  से  मजदूर  बहुत  ज्यादा  परेशान
 हैँ उस  खरादी  को  दूर  करने  के  उद्देश्य  से
 यह  बिल  हमार  सामने  पेश  किया  गया  हैं  i
 जितने  भी  माननीय  सदस्यों  ने  अभी  तक  भाषण
 दिए  हैं,  करीब  करीब  उन  सब  ने  इसका  समर्थन
 किया  हैं  1  इस  सम्बन्ध  में  में  सिफ  इतना  ही
 कहना  चाहता  हूं.  कि  गवर्नमेंट  ने  सही  काम  तो
 किया  हैं,  टोकन  वह  गलत  तरीके  से  किया  हूँ
 ऑर  वह  तरीका  यह  हैं  कि  इस  विस  को  पेश  करने
 से  पहले  एक  आर्डिनेंस  पास  किया  गया  ऑर
 यह  कह  कर  किया  गया  कि  एक  बहुत  बड़ी
 'एमबेन्सी  आ  गई  हैं  जर  उस  'एमबेन्सी  का
 मुकाबला  करने  के  लिए  राष्ट्रहित  को  एक
 आ्डिनेन्स  पास  करना  पड़ा  हैं  ।  अप्रैल  ऑर  मई
 के  महीने  में  इस  सदन  की  कार्यवाही  बराबर  हो
 रही  थी  ऑर  जुलाई  के  महीने  से  सदन  की
 कार्यवाही  फिर  शुरू  होने  वाली  थी  ।  इसी  बीच
 में  यह  खबर  आई  कि  एपेलेट  ट्यूबल  के  सामने
 इतने  ज्यादा  कैसे  ब्कट्ढं  हो  गए  हैं--सत्तमी
 ज्यादा  मुसीबत  हटी  हो  गई  हैं--तक  उसके
 लिए  राष्ट्रपति  को  आिनिन्स  जारी  करना  पढ़ा
 हैं  श्रीमान  जी,  मेँ  सिफ  इतना  ही  कहना
 चाहता  हूं  कि  कुछ  मुसीबतें  तो  एसी  होती  हैं
 जो  प्राकृतिक  होती  हें,  ऑर  अचानक  आ  जाती
 हैं,  ऑर  उनका  मुकाबला  करने  के  लिए  आ

 नैन्स  को  पास  करने  की  ज़रूरत  होती  हैँ  -  लीक
 कुछ  मुसीबतें  एसी  होती  हैं,  बो  फक  पहले  से
 मालूम  हो  सकती  हैँ  ।  मेँ  कह  सकता  हूं  कि  हस
 वक्‍त  एपेलेट  (ट्यूबल  क॑  सामने  बड़ी  मुसीबत
 आ  गई  हैँ,  इतने  ज्यादा  कैसे  इकट्ठ  हो  गए  हैं,
 यदे  कोई  एसी  बात  नहीं  थी  कि  जिसको  गवर्नमेंट
 पहले  से  द॑ख  नहीं  सकती  थी  |  इस  लिए  माँ
 समझता  दूं  कि  “एमर्जन्सीए  ऑर  “आदर्दिनिन्स”
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 (ft  avo  aro  ere)

 te  we  होने  चाहिएं  कि  लका  बिच  wwe
 प्रयोग  हो  जिस  awe  डिपलेरेंशन  हो  ह)

 चिस्टुस्ताम  में  'एम अन् सी  an  गई  हैँ  जाँ  Te
 चीत  को  आहिंनेग्स  जारी  करना  पढ़ा  हैँ,  उस
 weer  पौष्टिक  को  यह  महसूस  होगा  चाहिए  कि

 कोई  बहुत  बढ़ी  बात  आ  गईं  एपलैठ
 परल्टूबल  के  सामने  जकड़ी  फैसले  पाला  से

 इकट्ठ  हो  7हे  थे,  लौ कफन  अचानक  काचर्नमट  को
 ware  आयामी फि  इसके  लिए  एक  atte oe पास
 किया  जाये  |  इस  we  को  माँ  भामुनातियण
 सयता  दं  fe  फंसे  कामों  के  'लिए  हम  तरीक
 से  ai¢en er का  सहारा  लिया  जाये  |  मेँ  उष्णीष
 कर्ता  हूं  कि  आइन्दा  रष्णयौट के  लोगो  को  यह
 जानकारी  होनी  वाली  आराम यह  रुपाल  होना
 चाहिए कि  (मार  कानून  में ध्या  हिफेक्ट हैं  और
 उसके  कारण  क्या  मुप्तीषत्त  आने  वाली  हैं  ।

 ६, ड  कि  अभी  सह  का  ध्यान  पिलाया  गया

 हैं,  ver  २९  इस  लिए |.  की  गई  थी  कि  जिस
 wer  मालिक  र  मजदूरों  का  कांत  मसला

 अदालत  Sairt हल  हो  रहा  हो,  उस  ser
 मालिकों  को  किस  अधिकार  नहीं  हें  कि  मजदूरों
 के  काम  करने  की  शर्तों  में  कोई  |. अ  करी  या
 उसकी  क!  से  मजदूरों  को  पनिशमेंट  ye  |
 लोकिन  जेसा  कि  अक्सर  (हिन्दुस्तान  में  होता  हैँ,
 कामन  के  होते  हुए,  यह  खनते  मत  चि  कानून  के
 फैसला  काम  हो  रहा  हैं,  मालिकान  मजदूरों  को

 केबल  करशान  करने  के  लिए  पस्त  कर  पंत  हैँ
 ला  काम  की  शतं  में  परिवर्तन  कर  देते है  aft
 fer  थे समभतत  हैँ  कि  roe  cove  हिच्टयल
 SS  खायेगा,  रा समें  काफ़ी  समय  लग  जायेगा  att

 ret  जमाने  लक  हम  मुझको को  परेशान  कर

 देंगे,  यह  उसके  लिए  हाकी  सवा  होगी  aft
 जसी  लिए  दफा  २३  दी  गयी  हैं  'कि  अगर  आतिक
 मजदूर  के  खिलाफ  कोई  कार्रवाई  दफा  २२  माँ

 करता  हें  तो  मज  दफा  ९३  में ट्च्युणस  का
 "यान  आरक्षित  रूस  सकता  हें  फक  मासिक  ने

 wy  काम  कानून के  खिलाफ  किया  हैँ  जाँत  उसकी
 सुनाएं  होती  हैं  |  इसी  तरह  के  सकी  ऑर
 बजारों  बोले  इक्ट्ठी  हो  गये  हैँ  उत्तर  प्रदेश
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 के  बार॑  में  तो  में  कह  सकता  दं  कि  जो  छेसेद

 इकट्ठ  हुए  हैं  उनमें  से  ४०  या  ४०  फी  सँकड़ा
 इसी  तरह  छे  हैँ  ।  अगर  आप  साल  भर  पहले  यह
 चिन्तक  लाये  होते  तो  आपने  सकड़ों  इयारा  बंदूकों
 क॑  साथ  इन्साफ  गे कया  होता  ।  आपने  इतनी  दरी
 की,  यह  गलती  की  t  ater  हुकूमत  को  दर  में
 भी  हैश  आया  यह  भी  अच्छा  ही  दुआ  क्योकि
 अगर  कोई  गलती  2  से  मी  ठीक  कर  डी  बाये  तो
 हीक  ही  हैँ  ।  कहना  यही  हैं  के  आया  के  लिए
 इस  तरह  की  चीजों  का  ध्यान  रखा  जाना  चाहिए।

 are  सोचने  बाली  बात  थ्  हैँ  पीक  इतने  केसेज
 क्यों  इकट्ठा  हो  गये  |  इसका  एक  मुख्य  कारण

 ता  यह  हैं  यो  हाय  है बे खरा  हैँ  ny
 अगर  एसे  कायद  हॉ  fe  अगर  कोई
 लड़ाई  गढ़ा हो  प  वह  नीचे  ही  तें  हो  जाये  तो
 अदालत  तक  हन  केसेज  को  ले  जाने  की  ज़रूरत
 ही  न  रहे  1  पहले  कानून  के  मुताबिक  सार॑  उद्योगों
 में  बरक्स  क्पोटयां  थी  जिनमें  मालिक  आर
 मजदूरों  दौना  के  प्रीत्तीनीथ  होते  थे  ऑर  मां

 आपस  में  ढका  मसला  को  e  कर  लेती  थी । |
 हमार  प्राप्त  में  सकड़ों  केसेज  हन  वर्कर्स  कमाइयों
 में  इज  हो  जाया  करते  a  |  तब  हस  तरह  के  केसेज
 को  ट्यूबल  जार  एपेलेट  ट्यूबल  के  सामने
 ले  जाने  की  जरूरत  ही  नहीं  होतो  थी  ।  कॉमन
 ग्ष्भघेट  मे  आवश्यक  सदन  को  यह  नहीं  बतलाया
 fe  यह  र्क्स  रोटियां,  जो  फक  इतनी  -आवश्यक्ता
 थीं,  क्‍यों  खत्म  कर  दी  गयीं  ।  अब  कोई  फंसा
 तरीका  नहीं  रह  गया  हैँ  'जिससे  fe  मालिक  आर
 मजदूर  आपस  में  बैठक  अपने  मसलों  को  इल
 कर  सके  t  गचर्मयॉट  भी  हस  बात  को  मानेगी  कि
 जब  सज दूत  जर  मासिक  जीएस  में  बैठकर  अपने
 'कपड़ों  को  ते  करते  हैँ  तो  उनके  आपसी  सम्बन्ध
 जच्छ  रहते  fae  tain  अदालती  कार्रवाई
 करते  हता  तो  उनको  अपना  कंस  जीतने  की
 fos  रहती  हैँ,  ऑर  उस  हालत  में  उनके  आपसी
 ‘treqere  ae!  नहीं  7पत्ते  ।  आय रूल  जो
 तरीका  जाल्तचार  किया  गया  हैँ  इससे  यह
 मत्ती जा  दो  रहा  हैँ  कि  मजदूर  आयोजन  की  जैसी

 नोंक  पढ़नी  चाहिए  थी  वह  नहीं  पढ़  रही  हैँ थॉ०



 9773  Industrial  Disputes

 मजदूर  आन्दोलन  पर  कुठाराघात  हो  रहा  हें  ।  यह
 जो  अदालत  का  तरीका  पेश  किया  गया  हें  इससे
 एक  तो  मजदूर  आन्दोलन  की  बड़  कटती  हैं  ऑर

 दूसर  मजदूरों  ऑर  मालिकों  के  सम्बन्ध  खराब
 होते  चले  जा  रहे  हैं  ।  जो  बीज  बोया  गया  था  उसका
 आज  नतीजा  हमको  भुगतना  पड़  रहा  हें  1  हम
 इसके  लिए  किसको  जिम्मेदार  ढदरायें  |  यह  जो

 इलाज  किया  बा  रहा  हें  यद  48  हद  तक  ठीक
 हैं  मगर  इससे  यह  बीमारी  दर  नहीं  हो  सकती  ।
 इसका  सही  इलाज  यही  हें  पक  वर्क्स  कमेटियों
 को  बनाया  जाये  जिनमें  मानक  ऑर  मजदूर
 आपस  में  बैठकर  अपने  मसला  को  हल  कर  लें
 ज़रूरत  इस  बात  की  हें  कि  इस  तरह  का  बिल
 जाया  जाये  कि  जिससे  -  यूनिवर्स  का

 रिका गनी शन  हो  सके,  जिससे  मजदूर?  यूनियनों
 को  मान्यता  दी  जाये,  जिसके  जरिये  मालिकों  को

 प्रजबूर  किया  जाये  कि  वे  मजदूरों  के  साथ  बैठकर
 आपस  में  अपने  मसलों  को  हल  कर  |  तभी  हम
 आगे  बढ़  सकते  हैं  ।

 साथ  ही  साथ  जो  आपने  अदालत  का  तरीका
 अख्तियार  किया  हें  इसमें  पट्रम्युनल  जोर
 सेलेस  (ट्रब्यूनल  के  सामने  केसेज  जाते  हैँ  ।  एक
 तो  उनमें  द॑री  बहुत  लगती  हें  |  दूसर मजदूर
 इतना  खर्चा  बरदाश्त  नहीं  कर  सकता  |  मालिक
 जांग  अच्छा  अच्छा  वकील  ले  जाते  हैं  ऑर  हजारों
 हत्या  खर्च  कर  सकते  हैं  |  मजदूर  इतना  खर्च
 नहीं  कर  सकता  A  ted  में  तो  कानून  मजदूर
 मार  मालिक  दोनों  के  लिए  अच्छा  प्रतीत  होता  हें,
 लकन  वास्तव  में  जा  तरीका  अख्तियार  किया
 गया  हूँ  उसमें  मालिक  को  तो  फायदा  होता  हैं
 पर  मजदूर  को  नुकसान  होता  हैँ  -  इसीलिए  इस
 सदन  में  दफा  २२  ऑ२  २३  पर  सरकार  का  ध्यान
 दिलाया  गया  हैं  कि  फंसा  कानून  बनाया  जाये
 कि  जिससे  हिन्दुस्तान  में  मालिकों  र  मजदूरों
 के  सम्बन्ध  ठीक  नॉर्से  कायम  हो  सके  |
 अगर  एसा  नहीं  होगा  तौ  जब  आपको  खराबी

 मालूम  होगी  तां  उसको  ठीक  करने  के  "लिए  आप
 एक  कानून  लायेंगे,  फिर  कुछ  समय  बाद  उसमें
 भी  खराबी  मालूम  होगी  तो  फिर  आप  दूसरा
 कानून  जायेंगे  |  यह  तो  वक्‍त  काटने  बाली  बात्त
 होगी  कि  जब  कोई  मुसीबत  सिर  पर  आ  याच
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 तब  उसको  हटा  दिया  बचे  |  अगर  सही  इलाज
 करना  हें  तो  लाच  विचार  कर  करना  चाहिए  ।
 करता  में  मालिक  र  मजदूर  के  सम्बन्धों  का
 मझला  मानव  का  मसला  हें,  हट  पत्थर  का  मसला
 नहीं  हैं  ।  अगर  सरकार  इस  बात  को  ध्यान  में
 रखकर  हस  मसले  को  हल  करने  की  कोशिश
 करेगी  तो  वह  इसको  हल  रूस  सकेगी  |

 इस  जाँचे  पर  जाँ  मानसिक  मंत्री  जी  इस  मसले
 को  हल  करने  के  लिए  यह  बिल  लाये  हैं  में  उनका
 ध्यान  एक  आर  बात  की  ओर  दिलासा  चाहता  हूं।
 जब  ट(्व्युनस्स  के  सामने  मसले  जाते  हैँ  तो
 मालिक  अपने  आदमियों  को  भेजते  &  आर
 जितनी  दफा  प्रोसीर्डिंग्स  होती  हैं  उन  सब  का
 खर्च  बह  कम्पनी  के  खर्च  में  हाल  देते  हैं । लॉकम
 मजदूर,  जिसके  पास  पाँसा  नहीं  होता  हें,  अपने
 चे  को  कम्पनी  के  खच  में  नहीं  हाल  सकता  ।
 कारखाने  को  मजदूर  ऑर  मालिक  दोनों  मिल  कर,
 चलाते  हैं,  बौनों  मिल  कर  कारखाने  की  पूंजी  को
 पेंदा  करते  हैँ  |  फिर  यह  कसे  हो  सकता  हैं  फक
 जब  मालिक  ऑर  मजदूर  में  कपड़ा  हो  तो  मासिक
 तो  अपने  चे  को  कम्पनी  के  खच  में  डाल  द
 आर  मजदूर  का  खर्चा  उसके  अपने  सिर  पर  पड़  ।
 इसलिए  मेँ  चाहता  हूं  कि  इस  कानून  में  इस
 प्रकार  का  संशोधन  किया  जाये  'कि  जब  मासिक
 आर  मजदूर  का  झगड़ा  ट्यूबल  के  सामने  जाये
 तो  मजदूर  आर  उसके  नुमाइंदों  के  वहां  जाने
 आने  का  खर्चा  भी  कम्पनी  के  खर्चे  में  डाला  जाये  |
 मेने  बेक  के  कर्मचारियों  में  काम  किया  हैँ  t
 at  दिखा  हें  कि  वहां  जब  कोई  कर्मचारी  अपना
 झगड़ा  लेकर  अदालत  में  जाता  हैं  तो  उसका
 खर्चा  भी  बेक  में  लगता  हैँ।  लोकन  ऑर  किसी
 जंछस्ट्रीव  में  एंसा  नहीं  हैँ  -  अगर  फंसा  किया
 जायेगा  तभी  सही  मानी  माँ  हिन्दुस्तान  के  मजदूर
 की  मांग  को  -एूठ़ा  किया  जायेगा।

 हम  ढँकते  &  कि  एपेलेट  ट्रिब्युनलोँ  को  आतम

 ने  को  लए  यह  बिल  लाया  गया  हैँ

 श्री  आबिद  अली  :  आराम  ने  को  नहीं।

 श्री  आर०  आर०  शास्त्री  :  हिन्दुस्तान  की

 मजदूर  जमात  तो  चाहती  हैँ  कि  इस  'एपेलेट

 ट्रिब्यूनल  को  विकास  आराम  या  रिलीफ  ¢
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 [थी  आर  amo  शास्त्री]

 पिया  कप  |  मजदूर  ware  तो  या इति  हैं  कि
 उसको  इस  एपेलेट  ट्यूनी  स॑  लीफ  ¢
 या  जाये  ।  वह  हिन्दुस्तान  के  मादरी  की

 श्ंपुक्त  आ  हैं  ऑर  में  amen  हूं  कि

 Cease  इस  पर  धवान  एंडी  |  मैँ  उम्मी३  करता
 हूं  कि  वह  वक्‍त  जल्द  आयेगा  है  हुकूमत  इस
 यदि  मेँ  हम  एपेलेट  िच्युभसल  को  हटाने  का
 चिल  लायेगी  ऑर  फंसा  कानन  लायेगी  जिससे

 न्याय  खस्ता  आख़िर  हो  बच  ऑर  हमारा  दंश
 सामाजिक लग  की  ओर  बढ़  सके  ।  उस  विन की
 हम  प्रतिज्ञा करते  हैँ

 ुल्पतत मे मे  इस  मसले  को  हल  करने  के  लिए

 चो  बत  सदन  के  सामन॑  पेश  किया  हैँ  उसके

 लिए  बहुमत  को  एक  था?  फिर  धल्वचाद
 बताई।

 Gari  P.  C.  Base  (Manbhum  North):
 I  rise  to  support  this  Bill  which  seeks
 to  amend  the  Industrial  Disputes
 (Appellate  Tribunal)  Act.  The  Bill

 has  a  limited  scope,  no  doubt,  but  I
 am  sure  that  it  will  serve  the  purpose
 for  which  it  bas  been  brougtt,  namely
 to  quicken  the  administration  of  jus-
 tice,  There  has  been  a  persistent  com-
 plalnt  against  this  Appellate  Tribunal
 both  by  the  employers  and  by  the  lab-
 ourers  on  the  ground  that  it  takes  a
 long  time  to  decide  any  case  that  is
 Teferred  to  it—whatever  its  nature—
 sometimes  months  and  months,  and
 sometimes  yeara  and  years.  This  Bil),

 (  am  sure,  will  help  to  avoid  that  com-
 plaint

 There  has  been  also  a  complaint
 that  these  tribunals  and  other  machi-
 neries  that  have  been  introduced  by
 Government  are  useless  and  are  against
 labour  interests,  and  so  on  and  s0
 forth.  I  do  not  agree  with  those
 views.  I  think  these  tribunals  and
 other  machineries  are  inseparable  fram
 big-scale  industries.

 4  PM.
 In  Western  countries,  wherever  in-

 dustries  have  developed,  they  heve  got,
 side  by  side,  this  machinery.  One  of
 my  friends  hed  just  said  thet  the  re

 lation  between  the  employer  and  the
 employee  is  not  legalistic,  but  realis-
 tic.  That  is  right.  But  in  a  big-scale
 industry  it  is  no  longer  a  case  between
 the  employer  and  the  employee;  it  is
 a  case  between  the  employees’  asso-
 ciation  backed  by  big  brains—same  of
 whom  have  come  here  also—and  the
 employers’  federation  and  their  bar-
 risters,  lawyers  and  big  people.  There-
 fore,  in  big-scale  industries,  the  re-
 lationship  betw  the  employer  and
 the  employee  cannot  remain  so  much
 Dersanal  as  we  want  it  to  be;  auto-
 matically,  the  relation  becomes  legal-
 istic,  and  I  think  this  machinery.  the
 tribunals  and  other  bodies  to  settle
 industria)  disputes,  bas  helped  in  our
 country  also  g  good  dea)  to  bring
 about  industrial  peace.

 About  the  year  1947,  if  my  friends
 remember,  there  were  strikes  and
 vialence  and  so  many  other  things
 all  over  India  from  ane  end  to  the
 other.  In  big  industrial  areas,  the
 violence  was  more,  that  is  to  say,  in
 Bombay,  Calcutta  and  so  on.  But
 this  machinery  has  helped  to  bring
 down  those  conditions  to  normalcy.
 Labourers  have  become  legai-minded.
 They  approach  the  tribunal  and  other
 conciliation  machinery  and  they  give
 up  the  idea  of  committing  any  vio-
 lence.  The  employera  also  cannot  30
 much  deprive  the  labourers  of  their
 real  dues,  when  they  go  to  the  legal
 officers,  officers  having  knowledge  of
 law,  the  Regional  commissioners,  con-
 cillation  officers  and  the  tribunals.
 Thus,  on  the  whole,  &  great  improve-
 ment  has  been  effected  by  the  Gov-
 ernment  through  this  machinery.

 So  far  as  this  Bill  is  concerned,  it
 has  a  bearing  on  the  complaint  of
 delay.  As  one  of  my  friends  said,
 justice  delayed  ig  justice  denied.  On
 account  of  changed  conditions  by  the
 time  an  appellate  tribunal  gives  its
 decision,  it  {s  of  no  use  at  that  time
 That  is  a  fact.  Appellate  tribunals
 take  a  long  time;  but  at  the  same  time,
 if  we  have  got  the  luxury  cf  gving
 from  court  to  court,  to  the  highest
 appellate  tribunal,  we  must  also  suffer,
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 to  &  certain  extent  We  must  also
 have  got  to  spend.  Of  course,  the
 best  thing  is  for  the  labourers  und  the
 employers  to  5९९०९  disputes  across  the
 table  without  resort  to  the  conciliation
 machinery  or  to  the  tribunal.  Failing
 that,  the  two  other  courses  are  strike
 and  violence  or  this  machinery.  On
 the  whole,  this  machinery  is  much  bet-
 ter  in  many  respects.  The  only  ques-
 tion  now  is  that  the  industrial  tribu-
 nals  take  a  long  time  to  decide  the
 case.  This  Bill  is  intended  to  help  the
 tribunals  to  settle  the  cases  as  early
 as  possible.  Therefore,  the  Bill  is
 very  welcome  and  I  _  whole-heartedly
 support  it.  As  regards  those  who  have
 spoken  outside  the  scope  of  the  Bill,
 T  hope  they  will  have  more  opportuni-
 ties  to  speak  on  those  matters  later.

 Shri  Debeswar  Sarmah:  I  do  not  pro-
 pose  to  take  the  time  of  the  House
 by  reiterating  what  has  already  been
 stated.  I  will  touch  only  on  two  points
 which  are  ancillary  to  this  Bill.  But
 before  I  do  that,  I  welcome  this  Bill.
 I  also  say  that  legislation  in  such  a
 Piecemeal  way  has  to  be  discouraged.
 It  does  not  go  far  enough;  it  does  not
 deal  with  many  other  urgent  and  im-
 portant  points  which  are  calling  for
 treatment.

 Firstly,  the  term,  ‘worker’  has  to  be
 amended  and  expanded.  By  way  of
 illustration,  I  would  say  that  the  doc-
 tors,  particularly  in  tea  plantations—
 they  are  not  very  big  officers—should
 de  included  within  the  term  ‘worker’.
 This  subject  has  been  dealt  with  by
 my  friend,  Shri  K.  P.  Tripathi,  and  if

 [  were  to  deal  with  this  point,  perhaps
 I  would  have  to  repeat  every  word  of
 what  he  said.  I  endorse  every  word
 of  what  be  sail.

 The  other  categories  of  workers
 who  are  to  be  included  within  the
 Trade  Disputes  Act  are  junior  or
 senior  assistants  whether  technica]  or
 non-technical,  in  scientific  and  other
 organisations  or  institutions  within  a
 limit  of  salary.

 Mr.  Chairman:  I  am  afraid  the  hon.
 Member  is  traversing  ground  which
 is  not  covered  by  the  provisions  of
 the  Bill  He  is  really  speaking  on
 matters  which  are  extraneous.  He
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 should  reserve  these  remarks  for  an-
 other  occasion  when  the  question
 of  the  amendment  of  the  Indus-
 trial  Disputes  Act  is  taken  up.  That
 would  be  the  proper  time.  I  am  afraid
 it  is  not  at  all  relevant  to  this  Bill.

 Shri  Debeswar  Sarmah:  I  bow  down
 to  the  ruling  of  the  Chair,  and  I  per-
 fectly  appreciate  all  that  is  said.  But
 when  it  is  a  question  of  amending  the
 appellate  tribunal  machinery,  within
 that  legislation  is  also  included  the
 term  ‘worker’.  That  is  the  key  and
 therefore,  with  your  leave,  I  will  just
 take  two  minutes  to  illustrate  what
 I  am  talking  about.  There  is  a  sta-
 tion  at  Jorhat,  Tocklai  experimental
 station,  which  carries  on  scientific  ex-
 periments  in  respect  of  production  and
 manufacture  of  tea.  You  will  be  inter-
 ested  if  I  give  a  few  figures—just  a

 few  only.  There  a  junior  technic.  or
 non-technical’  man  starts—he  is  often
 a  graduate—on  Rs.  60;  an  intermediate
 starts  on  Rs.  80:  and  a  senior,  technica!
 or  non-technical  man,  who  is  usually
 an  M.A.  or  M.Sc  and  sometimes  a  doc-
 tor,  gets  Rs.  100.  But  an  officer  starts:
 with  Rs.  600.  Would  you  believe  it?  An
 officer  there  gets  round  about  Rs.  2220.
 including  all  allowances  to  start  with
 His  basic  pay  is  Rs.  600,  dearness  al-
 lowance  Rs.  250,  servant  allowance  Rs.
 250,  conveyance  allowance  Rs.  200,
 charge  allowance  Rs.  200,  overseas  ale
 lowance  Rs.  300,  children  allowance

 Rs.  50;  then  he  gets  a  house  which  is  a
 free,  furnished  beautiful  building,  fuel
 allowance  of  Rs.  70,  entertainment  al-
 lowance  of  Rs.  I¢0  and  bungalow  main-
 tenance  allowance  of  Rs.  200.  Sc:  it
 comes  to  about  2220  per  month.  When
 the  question  of  amelioration  of
 the  condition  of  these  junicr,  inter-
 mediate  and  senior  assistants  who
 draw  comparatively  small  amounts,
 comes,  Sir,  the  top  people  governing

 this  Institution,  I  mean  the  Tock-
 lai  Experimental  Station,  Cinnamara,
 would  nct  care  to  reply  to  letters.  They
 know  that  these  junior,  intermedlate
 and  senior  assistants  are  not  covered
 by  the  Trade  Disputes  Act.  Taking  ad-

 vantage  of  this,  the  burra  sahibs  sit-

 ting  in  Netaji  Subhas  Chandra  Bose
 Road  or  Park  Street  would  not  reply



 (Shri  Debwswar  Gaermab)
 to  letters  urging  upon  betterment  of
 the  conditions  of  these

 time  a  comprehensive  piece  of  legiale-
 tion  was  brought  forward  including
 these  hardprensed  people  within  the

 definition  of  the  term  ‘worker’.
 Anctha:  point  is  this.  In  each  State.

 the  Labour  Appellate  Tribunal  ehould
 depute  their  Bench  to  take  up  hearing
 of  matters  arising  in  that  State,  For
 instance,  the  Labour  Appellate  Tri-
 bunal  Bench  should  not  take  up  hear-
 ing  in  Calcutta,  which  ts  in  West  Be>

 gal  of  matters  or  Appeals  which  arise
 in  the  State  of  Assam.  I  need  hardly
 aay  that  in  he  case  of  eppeals  from
 the  State  of  Assam,  big  campanies  car
 send  their  representatives  to  Calcutta,
 but  what  about  the  small  unions,  what
 about  the  workers?  1 क  is  extremely
 expensive  for  small  unions  and  the
 employees  in  Assam  to  go  all  the  way
 to  Calcutta.

 Mr,  Obalrman:  The  Appellate  Tribu-
 nal  van  hold  thelr  sliting  wherever
 they  like.  The  Chairman  can  so  dir
 ect  it.  That  {s  in  section  So  the
 power  is  already  there.

 Shri  Deberwar  Sarmah:  But  the  Gov-
 ernment  can  very  well  iesue  a  useful
 directive  that  the  Appellate  Tribunal
 Bench  will  sit  within  the  State  of
 Aasem  when  it  takes  up  appeals  fron:
 Assam.

 Gbri  Abid  All:  There  are  only  }))
 appeals  pending  from  Aasam,

 Shri  Dedarwar  Sarmah:  But  mostly
 they  are  poor  people's  appeals.

 Shri  Raghavachari  (Penukonda):  Sir,
 T  am  not  a  person  very  much  acquaint-
 ed  with  industrial  diaputes  or  the
 working  of  the  Industrial  Disputes  Act.
 But.  nevertheless,  I  am  only  concern-
 ed  with  examining  the  intended  amend-
 ment  as  a  lawyer  when  compared  with
 the  existing  poaition  of  law  and  the
 position  they  are  going  to  create.

 Industrial  dlaputes  are  determinable
 now  by  two  kinds  of  tribunals;  the
 ordinary  industrial  disputes  under  the
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 Industrial  Disputes  Act  and  certain
 disputes  urcier  the  Industria)  Dispute
 (Appellate  Tribunal)  Act.  These  are
 the  two  categories  that  are  there.  What
 ५  now  sought  to  amended  is  the  In-
 dustrial  Disputes  (Appellate  Tribunals)
 Act.  So  far  as  the  composition  of  the
 tribunals  under  the  two  categories  w
 concerned  there  is  a  great  difference.
 The  Industrial  Disputes  Act  gives  the
 powers  of  appointment  of  these  tribu-
 nals  to  the  sppropriate  authority,  =
 it  is  defined,  and  that  apropriate
 authori:y  conaists  of  the  Centre  as
 well  as  the  States.  And,  the  person-
 gel  of  those  are  people  who  ere  High
 Court  or  District  Court  Judges  or  peo-
 ple  who  are  eligible  to  be  appointed
 as  such  Judges.

 I  must  mention  one  other  fact.  Under
 the  Industrial  Disputes  Act  the  tri-
 buna!  can  consist  of  one  man  also.  It
 can  be  a  single  member  tribunal.  When
 +  happens  to  be  a  aingle  member  tri-
 bunal  the  individual  or  single  member
 must  be  a  man  qualified  to  be  or  hav-
 ing  held  the  office  of  High  Court
 Judge  or  (Interruption) —If  it  happens
 to  be  a  single  member  under  the  Indus-
 trial  Disputes  Act,  then  he  must  be  a
 कुबा हता.  with  some  judicial  experience.

 Mr.  Chairman:  He  refern  to  section
 7  of  the  Industrial  Disputes  Act.  There
 ts  another  section  in  the  Appellate
 Tribunal  Act  also  which  says  three
 qualifications  are  necessary;  has  been
 or  is  a  judge  of  the  High  Court,  is
 qualified  for  appointment  etc.”  —see
 clause  5.

 Shri  Baghavachkari:  I  shal!  just  in-
 vite  your  attention  to  the  Industria)

 Disputes  Act,  section  7,  and  section  5
 of  the

 Mr,  [० .. .  Where  it  cansista  of
 one  member  only.  We  have  got  ip
 the  Punjab  sucb  tribunala

 हकला  Raghavachari:  |  say  that  a  tri-
 bunal  under  the  Industrial  Disputes
 Act  can  be  a  angle  individual  and.
 if  it  happens  to  be  a  aingle  member
 tribunal,  the  individual  must  passem
 Judicial  experience.  In  the  case  of  &
 bench  the  Chairman  will  have  to  pos-
 हम  these  qualifications  That  is  what



 {  said.  Therefore,  the  point  I  was
 urging  was  that  the  personnel  of  the
 tribunal  consists  of  a  certain  category
 of  people  of  judicial  experience.  It
 may  be  one  or  more  than  one.
 Under  the  Industrial  Disputes
 ‘Appellate  Tribunal)  Act,  it  must
 ilways  be  a  bench,  more  than  one  in-
 dividual.  The  Act  also  requires  that
 a  member  of  the  appellate  tribunal
 must  be  a  person  who  is  a  High  Court
 Judge  or  competent  to  be  one  and  to
 be  appointed  in  consultation  with  the
 Supreme  Court.  That  is  what  exists
 now.  What  the  amendment  proposes
 to  do  is  to  convert  this  tribunal  into
 a  single  member  tribunal  and  to  in-
 elude  in  that  tribunal  not  only  people
 who  are  appointed  under  the  Indus
 trial  Disputes  (Appellate  Tribunal)
 Act  but  also  tribunals  which  are  ap-
 pointed  under  the  Industrial  Disputes
 Act.

 Shri  Abid  Ali:
 applications  only.

 Shri  Baghavachari:  After  all,  in  this
 amendment,  we  are  concerned  only
 with  miscellanous  applications  which
 under  the  Appellate  Tribunals  Act
 were  required  to  be  considered  and
 disposed  of  only  by  a  tribunal  which
 {s  a  bench  consisting  of  persons  ap-
 pointed  under  the  Appellate  Tribunals
 Act.  I  am  prepared  to  concede  that
 there  must  be  some  difference  betweer
 major,  disputes  and  those  disputes  that
 arise  during  the  pendency  of  a  matter
 in  appeal.  Till  now  you  wanted  that
 these  matters  which  are  fairly  impor-
 tant  also  to  be  disposed  of  by  compe-
 tent  people,  of  the  appellate  tribunal
 which  commanded  the  confidence  and
 the  respect  of  the  disputants.  Now,
 you  want  to  convert  it  into  a  lesser
 and  more  conveniently  constituted  body.
 I,  for  one,  want  to  know  why  it  was
 not  possible  for  the  Government  to
 appoint  more  tribumals  and  dispose  of

 the  pending  matters,  if  the  intention
 was  the  early  ‘Usposal  of  pending
 matters.  Probably,  the  argument
 might  ‘be  that  it  is  not  economic.  That
 fs  the  only  thing  I  can  conceive  of;
 because  people  of  that  Appellate  Tri-
 bunal  category  cannot  be  had  very

 For  miscellaneous
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 cheap.  But  it  is  not  only  the  ques
 tsuon  of  cost  that  is  involved  but  it  is
 also  the  credit  and  the  confidence  these
 institutions  command.  To  my  mind,
 therefore,  it  sees  that  the  present  Bil}
 really  opens  the  possibility  of  the
 disputes  being  heard  and  disposed  of
 by  not  very  competent  but  inferior
 People  and  that  is  really  a  matter
 which  requires  to  be  considered.

 Another  point  that  I  wish  to  make
 in  respect  of  this  Bill  is  this.  The
 tribunals  under  the  Industrial  Dis-
 putes  Act  can  also  be  uppointed  by  the
 States.  When  you  say  that  any  of
 these  matters  can  be  trunaferred  by
 the  Chairman  of  the  Appellate  Tri-
 bunal  to  any  other  tribunal  or  to  any
 ether  single  member  tribunal  appointed
 even  umder  the  Trade  Disputes  Act
 or  under  the  Appellate  Tribunals  Act,
 the  question  arises:  can  they  aiso  be
 transferred  to  the  tribunals  which  are
 appointed  only  by  the  States?  But,
 surely,  you  have  made  a  provision  that
 they  cannot  be  transferred  to  such  tri-
 bunals  which  are  appointed  only  by
 the  State  and  this  is  contained  in  238A
 (l)(c).  It  is  mentioned  there  that  a
 transfer  of  the  proceeding,  whether
 pending  before  the  Appellate  Tribuna?
 or  himself  or  any  member  may
 be  made  to  any  one  of  the  industrial
 tribunals  specified  for  the  disposal  of
 such  proceedings  by  the  Central
 Government.  There  the  7  restriction
 has  been  imposed  upon  the  kind

 of  tribunal  to  which  these  matter:
 may  be  transferred  and  that  tribunal
 must  be  a  tribunal  which  is  specified
 for  the  disposal  of  such  proceedings  by
 the  Central  Government.  But  does  this
 mean  that  it  refers  to  the  tribunals  ap-
 pointed  under  the  Industrial  Disoutes
 Act  under  the  defined  term  ‘appro-

 priate  authority’,  ag  in  (a)  (a)  or
 does  it  aiso  empower  the  Central
 Government  to  notify  the  people
 appointed  under  (a)  (ii),  because
 all  that  is  required  is  that  it  must  be
 notified  by  the  Central  Government?
 That  is  one  matter  where  there  is
 some  coubt  and  it  is  to  be  cleared.  It
 is  easily  possible  to  include  in  it  a
 large  body  of  people  whom  you  might
 call  tribunals.
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 (Shri  Raghsvachari)
 I  also  examined  the  Act  to  find

 out  whether  there  was  so  much  need
 for  this  measure  to  be  promulgated
 as  an  ordinance.  To  my  mind,  it
 looks  it  is  simply  trying  to  make  a
 mole  a  mountain.  In  fact,  I  listened
 to  the  Minister  reading  out  the
 दीक्षित#.  of  cases  pending  disposal.
 This  pendency  may  not  have  accu-
 mulated  only  during  the  period
 when  the  Parliament  was  not  in
 session.  It  must  have  been  an  sccu-
 Mulation  over  a  number  of  months
 and  not  a  Matter  of  a  day  or  two.
 All  of  a  sudden  you  wanted  to
 Promulgate  an  ordinance  and  exer.
 cise  =  extraordinary  powers.  How
 ™many  have  you  disposed  of  during
 this  one  month  and  a  half?

 Shei  Abid  Ali:  I  have  got  the
 figures.

 Shri  Raghavachari:  It  would
 appear  that  you  must  have  cleared
 off  some  arrears,  but  !t  looks  to  me
 that  there  was  no  need  to  have  re-
 course  to  such  extraordinary  powers
 as  issuing  an  ordinance.  Yoy  want-
 ed  to  take  the  power  of  transfer  of  a
 case  from  one  tribunal  to  another
 and  even  to  a  single  member  tribu-
 mal  also.  In  fact,  the  old  Act  itself
 has  all  that  power.  The  old  Act
 gives  power  to  the  Chairman  to
 tranafer  a  case  from  one  tribunal  to
 nother.  All  that  you  needed  was
 to  amend  the  Act  to  in-
 elude  in  the  term  ‘tribunaP
 aingle-member  tribunal.  That  is
 all  that  was  required  and  nothing
 more.  If  this  simple  amendment  was
 carried  out,  namely,  that  the  tribunal
 need  not  necessarily  be  a  bench  and
 it  might  also  be  a  single  individual,
 the  whole  thing  would  have  been
 sufficient.  That  was  more  appropri-
 ate  and  that  was  the  way  in  which
 the  thing  should  have  been  appro
 ached,  that  is,  by  way  of  an  amend-
 ment  rather  than  by  an  ordinance,
 followed  up  by  long  enactments.

 The  other  point  that  I  wish  to  sub-
 mit  is  this.  There  has  been  so  much

 of  power  given  under  the  propased
 amendment  to  the  Chairman.  Full
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 Gierretian  is  given  to  the  ‘hatrmac
 to  give  directions.  If  you  want  to  trans-
 fer  some  of  the  subsidiary  proceedings
 from  the  Appellate  Tribunal,  which
 is  now  a  bench.  to  a  single  member
 tribunal  either  under  the  Appellate
 Tribunal  Act  or  under  the  Industrial
 Disputes  Act,  what  prevents  a  party
 from  fearing  that  his  case  in  Assam
 may  be  transferred  to  a  tribunal  in
 Travancore-Cochin?  I  do  not  say  that
 such  a  thing  {s  to  be  expected.  Such
 absurd  orders  may  not  be  ovassed.

 people  are  found  canstantly  disputing,
 une  way  of  teaching  them  a  lesson  is
 to  ask  them  to  go  to  a  distant  place

 to  settle  their  dispute—if  such  an
 attitude  is  taken.  there  is  nothing  to
 prevent  it.  The  people  of  Assam  may  be
 asked  to  have  their  disputes  s€ttled
 by  the  tribunal  in  TravancoreCochin.

 Shri  Abid  All:  Assam  people  will
 not  go  beyond  Calcutta.

 Shri  Baghavacheri:  That  is  your
 assurance  to  us.  Where  does  the  Act
 say  80?  I  am  only  saying  that  there
 is  the  possibility  of  such  whimsical
 orders  being  issued  and  in  that  case
 the  disputants  must  be  prepared  for
 it.  Though  some  of  the  subsidiary
 proceedings  might  need  to  be  dispos-
 ed  of  expeditiously,  certainly,  Govera-
 ment  could  have  made  one  little
 amendment  in  the  Act  itself  as  suggesi-
 ed  by  me  rather  than  come  bere  after

 a  big  ordinance  has  been  promulgated.
 Shri  T.  B.  Vittel  Ree:  I  welcome

 this  measure  to  the  extent  that  it
 gives  relief  and  mitiaates  one  of  the
 many  evils  of  the  compulsory  arbi-
 tration  machinery.  Though  this  is
 cooly,  an  amendment  of  two  sections,
 you  should  remember  what  damage
 has  been  done  to  the  trade  union  move-
 ment  during  these  years.  There  was
 &  ctrike  lasting  about  48  days  in  the
 Associated  Cement  Company  in  Hyd-
 erabad.  The  issue  was  refarred  to  the
 Industrial  Tribunal  and  the  Tribunal
 eaid  that  they  should  be  paid  wages
 for  the  period  of  this  strike  of  48  days.
 Then,  the  employers  took  the  matter



 1785,  Industrial  Disputes

 0  the  Labour  Appellate  Tribunal  a\
 3ombay,  but  in  the  meantime  what
 jappened  was  that  the  management
 |  the  Associated  Cement  Company,  a
 yowerful  company,  with  a  vengeance.
 iaw  to  it  that  200  militant  workers
 vere  discharged  on  flimsy  grounds.
 Chis  happened  in  952  after  the  Indu-
 itrial  Tribunal  award  was  given.
 Chen  the  matter  was  taken  up  to  the
 ~sabour  Appellate  Tribunal  and  at  the
 vabour  Appellate  Tribunal  the  whole
 juestion  would  not  come  up  for  six
 w  eight  months,  So,  the  employers
 ‘ould  discharge  these  workers  during
 his  period.  It  took  nearly  one  year
 o  dispose  of  the  miscellaneous  pro-
 ‘eedings.  In  the  meantime  much
 lamage  has  been  done  to  the  trade
 inion  movement.  This  is  what  has
 yeen  resorted  to  by  various  emplo-
 ers,  unscrupulous  employers,  by
 lismissing  the  union  office  bearers
 ind  militant  workers  on  very
 rivolous  charges.  Although  there  are
 he  industrial  standing  orders.  the
 ‘mployers  know  fully  well  that  at
 east  for  one  year  or  more  the  cases
 vill  not  come  up  before  the  Tribunal.
 dn  this  point  we  received  promise
 ession  after  session  and  very  recent-
 y  there  was  some  announcement  in
 he  papers  that  the  Appellate  Tribu-
 ial  will  be  abolished.  But  suddenly
 vhat  we  see  is  that  only  one  or  two
 ections,  which  are  very  good  in  them-
 elves  but  cannot  cure  the  evil  which

 s  inherent  in  this  compulsory  adjudi-
 ‘ation,  are  amended.  I  would  draw
 rour  attention  to  the  statement  of
 bjects  and  Reasons,  and  to  the  words
 herein  “owing  to  the  preoccupation
 f  the  Appellate  Tribunal  with  its
 nore  important  work  of  hearing  ap-
 veals”.  Is  this  the  only  thing?  The
 lelay  is  inherent  in  its  very  function-
 ng.  I  have  appeared  before  the  Tri
 yunal  and  we  know  that  the  emplo-
 rers,  with  their  big  lawyers,  come  up
 yn  some  technical  things—whether  the
 Cribunal  that  has  been  constituted  is
 egular  or  50  and  so  on—waich  tace
 0  or  5  days  for  hearing,  and  then  it  ts
 idjourned  to  a  future  date  and  so  on
 ind  so  forth  If  they  have  been  busy
 ind  are  not  able  to  dispose  of  miscel-
 aneous  petitions  that  have  come  up
 209  LSD—4
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 before  them,  what  is  the  poaition
 about  the  important  cases  which  have
 come  up  befere  the  Appellate  Tribu-
 nal?  Has  there  been  an  expeditious
 disposal  or  not?  It  is  neither  thisnor
 that.  We  know  what  is  the  case  with
 the  Bank  Award.  It  has  been  there
 for  seven  years,  without  justice  being
 done  to  the  workers.  We  also  know
 how  many  have  suffered,  how  many
 cases  have  gone  to  the  Labour  Appel
 iate  Tribunal  and  how  many  have
 been  reinstated.  This  goes  on.
 We  were  very  glad  to  nee
 that  the  Planning  Commission  cir-
 culated  A  memoranduin  to  the  mem-
 bers  of  the  panel  for  labour  who  ad-
 vise  the  Planning  Commission.  In
 that  it  was  clearly  stated  that  in  or-
 der  to  fulfil  the  targets  that  have
 been  set  apart  under  the  Second  Five
 Year  Plan  they  are  going  to  abolish
 the  Labour  Appellate  Tribunal.  Under
 these  circumstances,  this  Bill  amend-
 ing  only  two  sections  will  not  give  the
 relief  that  you  exactly  aim  at.

 Then  I  come  to  the  question  of  com-
 pulsory  adjudication.  It  was  a  war-
 time  measure  which  was  resorted  to
 by  the  British  Imperialists  and  now
 we  have  got  the  same  thing  thrust
 upon  us  even  after  seven  years  of  inde-
 pendence.  After  the  socialistic  pat-
 tern  of  soclety  we  expected  that  there
 would  be  a  good  number  of  labow
 legislations.  We  have  got  so  many

 things  to  achieve  under  the  Second
 Five  Year  Plan.  How  are  these  tar-

 gets  going  to  be  achieved  unless  you
 give  full  protectlon  io  the  workers?
 This  compulsory  adjudication  was  being
 referred  to  by  the  previous  Labour
 Minister  Shri  V.  V.  Girl  as  a  ‘police
 nan’.  All  these  things  show  that  if
 the  Government  is  really  serious  of
 doing  anything  they  must  take  up
 the  issue  02  abolition  of  the  Labour
 Appellate  Tribunal  seriously;  utherwise
 this  is  onty  tinkering  with  the  prob-
 lem,  this  is  only  treating  the  symp-
 toms  of  the  disease  and  not  the  disease
 itself.

 Shri  Abid  Ali:  Sir,  I  am  sorry  to
 find  that  there  has  been  considerable
 misunderstanding  about  the  scope
 of  the  amendments  which  have  been
 Proposed  in  the  amending  Bill.  It
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 (Shri  Abid  Alf]
 is  @  very  simple  plece  of  legislation
 and  e  very  important  one  also.  My
 hon.  friend  Shri  R.  R.  Shastri  end  also
 other  hon.  friends  criticised  the  iscus
 of  the  ordinance.  The  reason  for  the
 issue  of  the  ordinance  was  this.  We
 were  trying  to  have  speedy  dispasa)
 of  the  appeals.  From  3  benches  con-
 sisting  of  6  judges  the  number  was
 increased  to  8  benches  conaisting  of
 36  judges.  We  expected,  about  five-six
 months  back,  that  the  increase  in  the
 number  of  judges  would  be  helpful
 not  only  to  secure  disposal  of  a  large
 number  of  appeals  but  also  of  these
 applications  simultaneously.  But,
 unfortunately,  we  found  that  the  work
 before  the  Appellate  Tribunal  was
 such  that  jn  some  cases  they  had  to
 form  special  benches  conalsting  of  3
 judges  and  some  of  the  appeals  took
 unduly  long  time.  One  appeal  took
 about  44  months  in  which  two  judges
 were  sitting  and  another  special  bench
 took  about  two  months  having  3
 judges.  80,  finding  that  we  did  not
 make  substantial  progress  through
 that  method,  we  thought  of  isuing
 the  ordinance  giving  power  to  the
 Chairman  of  the  Labour  Appellate
 Tribunal  to  refer  the  cases  to  a  single
 judge  when  he  may  not  be  having
 any  other  work.  Where  there  are  4
 judges  and  8  of  them  are  altting  in
 special  bench,  one  may  not  have  any
 work.  In  that  case  he  may  attend  to
 these  miscellaneous  applications  and,
 simultaneously,  wherever  poasible,
 these  applications  may  be  referred  to
 a  aingle  member  tribunal  appainted
 under  the  Industrial  Disputes  Act  by
 the  Central  Government.

 Shri  Raghavachar!  was  having  some
 suspicion  whether  these  applications
 would  go  for  disposal  to  the  tribunals
 appointed  by  the  States.  That  will
 not  happen.  There  is  no  intention  of
 referring  these  cases  to  the  State  Tri-
 bunals.  We  ere  thinking  of  having
 another  Central  Tribunal  for  the  south
 and,  as  a  matter  of  fact,  we  have
 requested  the  Government  of  Travan-
 core-Cochin  to  spare  one  of  their
 judges  to  be  appointed  by  the
 Central  Government  to  dispose
 ef  the  ceases  from  the  south
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 within  fhree  or  four  months,  if
 possible.  There  would  not  be  any
 possibility  of  referring  cases  from
 Assam  to  a  distant  place  or  from  the
 south  to  this  place  because  we  have
 already  issued  instructions  to  the  Ap-
 pellate  Tribunals  also  that  as  far  as
 possible  they  should  try  to  hold  the
 bench  in  the  various  parts  of  the
 country  wherever  larger  number  of
 appeals  are  to  be  disposed  of.  Of
 course,  they  cannot  go  for  one  or  two
 appeals  unless  these  are  very  impor-
 tant  ones  as  it  happened  in  the  case  of
 Nagpur.  To  attend  to  an  important
 appeal  which  took  a  few  weeks  the
 appeal  bench  from  Bombay  had  to  go
 to  Nagpur.  Also,  our  single  member
 tribunal  from  Dhanbed  goes  to  Delhi
 and  then  goes  to  another  place  also
 wherever  the  number  of  such  cases
 justifies  going  to  these  places.

 Then  I  come  to  compulsory  adjudi-
 cation.  Whenever  there  is  a  discus-
 sion  with  regard  to  this  item  always
 Government  is  criticised  for  referring
 matters  to  adjudication  under  com-
 pulsion.  Some  time  back  we  had
 collected  information  with  regard
 to  this  and,  perhaps,  that  was  placed
 on  the  Table  of  the  House  also  in
 reference  to  some  question,  which
 abowed  that  more  than  99  per  cent.  of
 these  adjudication  references  are  on
 the  request  of  the  workers’  union.  I
 have  not  got  the  figures  here  with  re-
 gard  to  the  appeals,  but,  if  my  recol-
 lection  is  right,  the  larger  number  of
 appeals  are  also  filed  by  the  workers.

 Certainly,  99  per  cent.  of  the  adfudl-
 cations  ere  made  on  the  applications
 from  workers.  Then,  where  is  the
 room  for  this  charge  that  there  is
 compulsory  adjudication  by  the  Gov-
 ernment?  On  the  other  hand,  workers
 have  complained  that  some  of  their
 cases  are  not  referred  to  adjudi-
 cation.  Of  course,  wherever  we  find
 that  the  demands  do  not  jusftty  ह...
 rence  to  adjudication  and  the  demands
 are  such  that  they  will  not  succeed,
 we  do  not  refer  them  to  adjudication.
 Otberwim,  as  I  said,  99  per  cent  of
 the  cases  are  referred  to  adjudication
 on  the  applications  of  the  workera
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 With  regard  to  the  charge  that  works
 committees  have  teen  abolished,  I
 have  never  heard  of  this  before.  We
 have  not  abolished  any  works  com-
 mittee.  We  want,  not  only  through
 works  committees  but  also  through
 unions  and  negotiations,  the  employers
 and  workers  should  get  together  and
 settle  their  differences,  We  should  not
 come  in  the  picture  at  all.  That  is
 what  we  intend.  We  should  be  away
 or  should  be  helpful  to  bring  them
 together.  If  it  is  not  possible  to  get
 them  together  like  that  then  there
 is  the  adjudication  machinery  allowed
 under  this  Act  and  recourse  is  taken
 to  it.  Therefore,  the  charge  which  my
 hon.  friend  Shri  RR.  Shastri  made
 against  us  is  entirely  misplaced  and
 misconcelved.

 About  the  enactment  which  has  been
 brought  here,  the  criticism  is  that,
 perhaps,  we  are  trying  to  get  away
 from  the  promise,  that  we  have  been
 giving,  to  bring  in  a  larger  amending
 Bill  That  stands.  But,  as  I  have  ex-
 plained  earlier,  the  necessity  for
 Dringing  this  small  piece  of  legislation
 before  the  Parliament  was  there  Jt.
 is  not  to  hoodwink  that  promim™  or  to
 get  influenced  by  the  employers  as
 another  hon.  Member  has  tried  to
 suggest.  There  is  no  question  of  any
 influence.  Of  course,  the  workers  have
 a  right  to  make  _  representations,
 and  meet  us  and  try  to  persuade  us.
 Every  group  has  that  right.  But  it  is
 very  unfair  to  suggest  that  they  have
 been  able  to  influence  us  to  the  extent
 that  we  have  given  up  the  idea  of
 bringing  the  Bill  to  amend  the  Indus-
 trial  Disputes  Act  with  regard  to  the
 amendments  which  are  considered
 necessary  and  which  have  been  accept.
 ed  in  the  Standing  Labour  Committee
 and  at  the  sittings  of  the  various  sub-
 committees.  I  hope  that  it  would  be
 poasible  to  bring  that  amending  Bill,
 or  at  least  to  introduce  it,  during  the
 present  session  of  Parliament  itself.  I
 hope  it  would  be  poasibdle.

 About  the  abolition  of  the  Appellate
 Tribunals  also,  the  fear  of  my  friend
 Shri  K.  P.  Tripathi,  I  may  submit,  ts
 entirely  misplaced.
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 With  regard  to  the  doctors  or  the
 medical  practitioners,  I  do  not  think
 it  would  be  possible  to  classify  th
 as  workers.

 With  these  words,  I  request  that
 the  motion  for  consideration  may  be
 passed.

 Mr.  Chairman:  The  question  is:

 979°

 “That  the  Bill  to  amend  the  In-
 dustrial  Disputes  (Appellate  Tri-
 bunal)  Act,  1950,  be  taken  into
 consideration.”

 The  motion  was  adopted,

 Clanse  2—  (Insertion  of  new  section
 234  ete.)

 Shri  Tushar  Chatterjee:  I  beg  to
 move:

 Page  2,  after  line  4,  add:
 “Provided  that  in  all  cases  of

 disposal  of  proceedings  under  sub-
 clauses  (a),  (b),  (c)  and  (d)  pro-
 per  hearing  should  be  made  in  the
 presence  of  representatives  of  both
 parties.”

 T  have  already  explained  the  purpose
 of  my  amendment  in  the  course  of  my
 speech.  The  question  is,  sectlan  22
 of  the  Industrial  Disputes  (Appellate
 Tribunal)  Act  does  not  expresaly  lay
 down  this  provision,  and  therefore,  I
 think  this  provision  should  be  made.
 Otherwise,  there  may  be  cases  where
 no  hearing  may  take  place.

 Mr.  Chairman:  Amendment  moved.

 Page  2,  after  line  4,  add:

 “Provided  that  in  all  cases  of
 disposal  of  gro.~edingy  under  sub-
 clauses  (a),  (0),  (c)  and  (a  pro-
 per  hearing  should  be  made  in  the
 presence  of  representatives  of  both
 partie.”

 Shri  Abid  Ali:  The  praseding
 under  this  Act  are  governed  by  the
 Code  of  ०2. 1 ह  Procedure,  1908,  section
 9,  of  that  Act.  Therefore,  there  is  no
 question  of  an  ex  parte  decision.  Up  to
 this  time,  I  have  never  heard  that  the
 Labour  Appellate  Tribunal  has  ever
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 ‘(Sori  Abid  All)
 disposed  of  any  case  ex  parte.  There-
 fore,  there  ds  no  room  for  acceptance
 of  this  amendment.  I  request  the
 House  to  reject  the  emendment  if  the
 hon.  Member  does  not  withdraw  it.

 Mr.  Chairman:  Does  the  hon.  Mem-
 ber  withdraw  the  amendment?

 Shri  Tushar  Chatterjes:  Yes,  I  beg
 leave  to  withdraw  it.

 The  amendment  was,  “by  leave,
 uAthdrawn.

 Mr.  Ohatrman:  The  question  is:
 “That  clause  2  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.
 Clause  3,  clause  L  the  Enacting  For-

 mula  and  the  Title  were  added  to  the
 Bill.

 Shri  Abid  Ali:  |  beg  to  move:
 ‘That  the  Bill  be  passed.”

 ofr.  Chairman:  Motion  moved:

 “That  the  Bill  be  passed.”
 Shri  Raghavachari:  I  wish  to  point

 out  just  one  difficulty.  It  is  in  respect
 of  the  language  of  the  Act,  as  it  is,
 and  also  when  taken  along  with  the
 amendments  proposed  by  Government.
 If  you  just  refer  to  section  33  of  the
 principal  Act,  you  will  Bnd  the  fol-
 lowing  provision:

 “The  Appellate  Tribunal  shall
 decide  the  complaint  as  if  it  were
 an  appeal  pending  before  it,  in
 accordance  with  the  provisions  of
 this  Act  and  shall  pronounce  and
 decide”  and  so  on.

 Again,  sectton  8  of  the  principal
 Act  says:

 “It  shall  decide  as  if  it  is  an
 appeal.”

 Farther,  it  says:
 “..,..it  must  be  referred  to  the

 Benches  only.”
 That  is  how  section  8  reeds  In  this

 new  amendment—clause  23A—tbere
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 is  no  reference  to  section  8  or:  even
 to  section  28,  but  simply  it  says:—

 “Where  any  proceeding  under
 sectinn  22  or  section  23  is  pending
 before  the  Appellate  Tribunal,”

 and  s0  on,

 Thus,  there  is  likely  to  be  some  in-
 consistency  between  one  portion  of  the
 Act  and  the  other.  I  only  bring  it
 to  the  notice  of  the  Minister.  Possi-
 bly  it  would  have  been  much  better
 for  him  also  to  amend  section  23  of
 the  principal  Act  and  then  omit:  “as
 if  It  were  an  appeal  pending  before

 “it”  It  might  be  better  to  retain:  “In
 accordance  with  the  provisions  of
 section  283A".  That  would  have  im-
 proved  matters  and  made  the  provi-
 sions  very  clear  ratber  than  permit  a
 misconstruction  and  unnecensary  dis-
 putes,

 Bhri  D.C.  Sharma  (प्र
 The  connotation  of  the  word  “worker”
 has  become  so  wide  that  any  legisla-
 tion  affecting  the  workerg  has  to  be
 scrutinised  from  so  many  angles.  Just
 now,  an  hon.  Member  said  that  the
 daoctars  of  tea  plantations  wanted  to
 be  clasaifed  as  workers.  It  was  also
 said  that  senior  assistants  and  techni-
 cal  asatstants  should  be  classified  as
 workers.  I  may  submit,  in  all  humi-
 lity,  that  even  the  members  of  the
 profeszion  to  which  I  belong  all  my
 life,  want  to  be  classified  as  workers.

 Mr.  Chairman:  Order,  order.  It  is
 exactly  and  absolutely  irrelevant  so
 far  as  this  Bill  is  concerned.  I  do  not
 understand  how  it  can  be  relevant
 even  at  this  stage.  It  cannot  be  re-
 ferred  to.

 Shri  D.  C,  Sharma:  |  thought  that
 it  would  be  relevant,  while  giving  the
 background  and  while  referring  to
 the  speeches  that  have  been  made.

 Mr.  Chairman:  The  point  is  that  if
 the  hon.  Member  thinks  that  it  is  re-

 levant  anmebow,  he  mnst  refer  to
 some  rule  or  to  some  precedents  of
 this  House  The  hon.Member’s  _refe-
 rence  in  this  connection  to  another
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 Member's  speqch  |  not  justified  at  the
 reading  stage,  #  the  hon..Mem-

 ber  wants  to  refer:to  an  absolutely
 new  .matter.~  This‘has  nothing  to
 with  the  Bill

 Shri  D.C.  Sharma:  I  was  only  re-

 Mr.  Chairman;  Order,  order.  A  mere
 xeferwnce  to.a  apeech  will  not  make
 “his  paint  relevant  If  the  hon.  Mem-

 to  speak  and  give  any  sug-
 ह  pote on  the  Bill,  I  will  allow  hir,
 Otherwise,  I  would  take  it  that  he  has
 nothing  to  say

 Ghri  D.  C.  Sharma:  |  thought  I  waa
 “Permitted  to  make  my  suggestions.  I

 wag  going  to  say  that  since  the  con-
 notation  of  the  word  “worker”  had
 been  extended....

 .  Mr,  Chairman:  Order,  order.  I  have
 already  ruled  that  so  far  as  the  defi-
 nitfon  of  the  word’  “worker”  is  con-
 cerned,  any  discusmton  regarding  that
 will  be  absolutely  irrelevant  at  this
 stage.  The  hon,  Member  js  only  re-
 peating  what  he  said

 Shsi  D.  C.  Sharma:  While  making
 ‘the  point,  00९  cannot  be  as  precise  and
 ‘exact  as  perhaps  ‘Euclid  was.  If  a
 Member  has  to  proceed

 Mr,  Chairman:  The  hon.  Member
 need  not  expatiate  on  the  rules  of
 speech  I  only  expect  he  will  be  re-
 levant.  If  he  wants  to  make  some
 suggestions  so  far  as  the  third  reading
 of  the  Bill  is  concerned,  I  will  allow
 him.  ‘Otherwise,  I  will  not  allow  him
 to  gpeak.

 Sbri  D.  C,  Sharma:  What  I  beg  to
 submit  is  this.  I  welcome  thts-Bill.-I
 welcome  this  Bill  because  it  tries  to
 reduce  the  delays  of  justice  to  which

 -reference  has  been  made  in  the  State-
 ment  of  Objects  and  Reasons.
 (Laughter).

 Mr,  Chairman:  I  would  request  hon.
 “Members  -not  -धएउबपइो  दि 2  not  a
 matter  for  leughter  at  all.  The  hon

 ‘Member  is  making  a  speech  We
 should  ell  hear  it  seriously
 209  -LSD—4.
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 Shri  D.  O.  Sharma;  k-said  that  the
 purpose  of.  the  ‘Bil!  fs  to  enable  justice
 to

 ter  would  bring  forward  some  Bill  st
 a  later  date  in  which  the  procedure
 would  be  simplified  and  justice  छह
 cheaper  and  also  that  further  Uelay
 would  be  reduced.  With  these  words,
 I  welcome  this  Bill.

 Shri  Abid  Ali:  With  regard  to  the
 difficulties  pointed  out  by
 Member  fram  the  South,  I  su
 according  to  section  8  of  the  Appel
 late  Tribunal  Act,  each  Bench  shall
 consist  of  not  less  than  two  membera
 The  amending  Bill  proposés  that  so  far
 as  eactions  22  and  23  are  cunc™nad,
 these  relate  to  miscellaneous  ajgl_ca-

 tlong  and  they  can  be  disposed  by.  a
 single  judge.  Nothing  more  is  intendaY
 to  be  done  by  the  amending  Bill.

 Shri  Mohfuddin  (Hyderabad  City)
 May  I  know  how  many  cases  have  bess
 disposed  of  under  sectian  2375

 x Deputy  Minister  promised  to
 information  on  that  point.

 Shri  Abid  Ali:  I  thought  we  would
 be  continuing  the  debate  on  this  Bf.
 tomorrow  also.  Otherwise  ]  would
 have  dealt  with  it.

 Mr.  Chairman:  The  question  is:

 “That  the  Bill  be  passa.”

 The  motion  wag  adopted,

 it
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 Mr.  Chairman:  The  Finance  Minis-
 ter.

 An  Hon.  Member:  Only  «a  few
 minutes  are  ieft.  He  may  begin  to-
 morrow.

 Mr.  Chairman:  |  have  no  objection

 The  Minister  of  Finalice  (Shri  C.  2D
 Deshmukh):  I  should  like  to  move  the
 motion  today  and  make  tke  speech
 tomorrow.
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 Mr,  Chairman:  Yes.  Committee,  be  taken  into  conai-
 deration.”

 Shri  C.  D.  Deshmukh:  I  beg  to  May  I  continue  tomorrow? move:
 Mr,  Chairman:  Yes.

 “That  the  Bill  to  lidate  and
 amend  ‘th  law.  relating  to  com  The  Lok  Sabha  then  adjourned  till
 ponies  and  certain  other  associa-  Eleven  of  the  Clock  on  Wednesday,
 tions,  @s  reported  by  the  Joint  the  0th  August,  1955.


